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REPORT OF THE PUBLIC ACCOUNTS COMMITTEE • • 

Part I.-Civil, Posts and Telegraphs and Defence Services. 
Financial results of tke year.-The following table compare.~ the 

original and final grants and appropriations with the actual expenditure 
fer t.he year :-

fln ]akh(of Rupees.] 

Original Final Actua.l 
grant grant expenditure. 

or or 
appropriation. appropritation. 

Expenditure charged to revenue (Voted) 24,76 24:,92 23,66 
Expenditure charged to capital (Voted) 2,92 2,92 2,59 

27,68 27,84 26,25 

Diebunementa of ]oan8 anti advances (Voted) .. 1,41 1,47 ],30 

Total (Voted) 29,09 29,31 27,55 

Expenditure charged to revenue (Non.voted) .. 78,40 79,02 78,91 

Expenditure cbargPd to capital (Non-voted) .. 14 10 8 

78,54 79,12 78,99 

DisbtmlelDeDt of ]oans and advant'e6 (Non-vot;ed) 1 1 

Total (Non. voted) 78,54 79,13 79,00 

Total expendutire charged to revenue 1.03,16 1,03,94 1,02,57 
Total expenditure charged to ea.pit.al .. 3,06 3,02 2,17 
Total dilboraementa of loans and advances 1.41 1,48 1,31 

• 
GRA.!lD TOTAL 1,07,63 1,08,« 1,06,55 

Thtre was thus a total saving of Rs. 189 lakhs or 1.74 per cent. of the final 
grartt. 

The following table compares the percentages of savings in the three 
luiljn sootions of the budget. for the last five yea·rs :-

19M-35. 1936-36. 1936·37. 1937-38. 1938 ... 

. Expenditure charged to revenue -1·1 ·56 ·35 .'73 l·U 
ExpenditUl't' charged to eapital 8·9 6·99 16·78 34·4 11·. 
Diahul'88menta of loans and advanOO8 49·2 8·79 riO·S! 9·52 11·. 
Combined percentage 2·9 1·69 3·21 I·M 1-7' 
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The increase in the percentage under the revenue section as well as 
in the combined percentage was mainly due to the savings produced by 
the extensive economy measures adopted after the budget was framed in 
11t38 ~ soon as it became fPpa-rent that with the fall in revenue patrti-
eularly under Customs there would be a large gap between revenue and 
UI·cnditure on the year's working. This economy drive produced over 
lti. 120 lakhs of savings as a result of a detailed prllDnjng over the entire 
4eld of Central expenditure open to retrenchment which was carried out 
with the aetive co-operation of the administrative departments. In these 
cirt.umstances 'we feel that the increased 1>ercentage of savings is to ba 
taken as a measure of the success achieved by the Government in ita 
f£Onomy drive and not as indicating any deterioration in the year'8 
results. 

2. Excesses.-In the follo~ving cases actual expenditure exceeded the 
gJ"Wits voted by the Legislature :-

ExC818 
Item Name of Grant. Final Grant. Actual ~ 
No. Expenditure. the vote 0 the 

Legia1&ture. 

Re. Rs. BPI. 

1. 2.-Central Exciee Duties .. 10,60,000 1l,M,761 1.1'-761 
J. 14.-Legislative A.embly and ~8Jative 

Alaembly Department • 9,37,000 9,62,872 16,872 
a. 63.-Qmaua 6,000 5,174 17" 
4. 73-A.-8torea and Workahop-Expendi· 

diturenoteb&rged to revenue 1,000 1,85,697 1.M.697 

The reasons for these excesses are briefly explained below :-
Item l.-Share of the combined Central Excise and Salt establish-

ment debitable against this Grant after the amalgamation of the two 
establishments was more tha·n that provided for in the original budget for 
C-enl.ral Excise establishment. AI1 the ratio for working out the share was 
fixed after the close of the year, no funds could be provided to cover the 
exeu.s . 

liem 2.-Some bills of members of the Legislative Assembly were 
actually paid in March 1939 instead of in April 1939 as was anticipated. 

ltem 3.-Inadvertent omission to provide for this small excess. 
item 4.-Demand No. 73-A was introduced in 1938-39 to include the 

nflWt requirements under Stores and Manufacture Suspense which used to 
be included previously in the Demand for Capital outlay on New Assets. 
ThE: net amount required in the Budget Estimates being a minus figure 
(B.s. 1,26,000), a sum of Rs. 1,0()() was voted by the Legislative Assembly. 
The actuals, however, belied expectations and the expenditure waa 
Bs. 1,85,697 resulting in an excess of B.s. 1,84,697. 

We recommend that the necessary excess grants be voted by the Legis. 
lath'e Assembly. 

'3. Minutes of Proceedings.-We append the minutes of our prooeed-
iDge whic~ we desire, as usual, to be regarded as part of our report. In 
the folloWIng paragraphs we refer only to some of the more important 
quutions considered in the course of our examination . 
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4. Accuracy of budgeting and control O1)er expenditure.-The con-
.iderable savings accruing from the various post budget measures of 
economy already mentioned served to obscure the indication of the stand-
ard. (j~ budgeting achieved which is usually given by the percentage 
'V.&rlai;IOns between the actuali; and the origina' and modified appropria-
tlOJlS. But we are glad to note the general conclusion arrived at by the 
Audito! General that the improvement noticed last year in regard to both 
butLgctIng and control has been maintained during the year under report. 
W t ha·ve been impressed with the value of the system, introduced in 
accordance with our recommendation, of making lump sum cuts for pro-
"aLIe savings in Grants where it is found, particularly in the case of 
CapItal Works, that there have been large savings from year to year. 
Even though the system may a·t time lead ro excesses we consider that these 
excesses are preferable to the provision of funds far in excess of actual 
expenditure and that the system should continue. 

As regards our previous recommendation that larger units of Appro-
priation should be devised in a limited number of Grants, which was 
ea.,-rItd out as an experiment in the estimates for 1939-40, we are glad to 
)('aIn that this process will be carried further during the revision of the 
DetaIled Estimates and Demands for Grants, which is now to be carried 
ont in consultation with the Auditor General. We have a,greed that th~ 
vruposal shall be tried aoS an experiment for one year on the assurance 
that the revision will in no wise impair the control of the Legislature over 
appropriations and that if after a year's trial it is found that any in-
cOJncnienee or disadvantage from the point of view of the scrutiny which 
.should be exercised by the Legislature has resulted from the change, the 
matttr will be re-considered. In the meanwhile we trust that the expecta-
tion that the revised compilation of the Detailed Estimates and DemandR 
for Grants will not only bring about a considerable saving in printing and 
pa~r but will be of real assistance to the Legislature, will prove correct 
and. we sqall await with interest the skeleton form of the final scheme 
which is to be circulated to us later. 

5. English Expenditure.-We have again been struck by the wide 
'Vanation." noticeable under the sub-heads relating to Engli"h Expendi-
ture in regard to leave and deputation salaries, to which our attention 
was b:pecial1y drawn by the Auditor General. As recommended by us 
last yeal', the quer.;tion whether the Hi~h Commissioner's estimates for 
lenye salaries should not be based on leave programmes or forecasts fur-
nish€d to him from India as well as on paoSt actuals was duly taken up by 
the Finance Department and we have carefully considered the reasons 
put forward by them in favour of the existing procedure. But while we 
accept the proposition that it 'would be impracticable to frame the esti-
mates solely on the basis of leave progra·mmes which have to be framed 
Mmt months in advance of the year to which they relate and whic11 can-
not take into consideration the allocation of leave salary between various 
depar Lments and Governments, we consider that it should lead to IOO~e 
aceUI ate budgeting if the High Commissioner's estimates are· communl-
eated to the Departments concerned with the request that they will int!-
matl any broad modifications which appear to. be required on the ba.S1S 
of their knowledge as to the number of officers lIkely to be on leave durmg 
the budget year. 'Ve therefore desire that the matter should be pursued 
on these line::; and a further report submitted to us next year. 

• 
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6. Unnecessary 8VppUm6fttary Gratats.-We have been gratified to 
learn that in 193·8-39 for the second year in succession no supplementary 
Demaud wa~ presented to the Legislatiye Assembly which proved to be 
UllDecessar~' and to note .that the improyement which resulted from the 
instructions i~ued on our reeommendations about the presentation of 
supplementary demands to the I.J(>~islatnrf> is bein~ maintained. 

i. W-ork~ EzpelKJ,i,tu,re.-We have repeatedly drawn attention to the 
largt savings under the Grants dealing with Works Expenditure 
especially in the provision for major 'works and the results of the action 
taken on OUl' previous recommendations to counteract the persistent teu-
dency towards over-budgeting for Works Expenditure should have been 
apparent in the Accounts under review. But in the year in question on 
account of the economy campaign that had to be undertaken after the 
budget was framecl a la-rge number of works were either postponed or 
abandoned and the resulting savings under each class of works were s() 

large as to obscure the variatio:M from the more normal causes which still 
,ppeared to operate though to a lesser degree. We can therefore only 
repeat our previous recommendation that lump sum cuts should be applied 
~ol'01l&ly at the time of the budget estimates, particularly in the case of 
new works, and trust t.hat the changes introduced, including the prepara-
tion of a supplementary list of approved works to be finaneed out of 
UyIDgs, will lead to further improvement in the budgeting and control 
pf tluB Grant in future. 

8. Reporl of the Military AccOUftts Committee.-We append the 
rep .... rt submitted by the Military Accounts Committee constituted to, COD-
du('1; a preliminary examination of the Military Appropriation Accounts 
and connected documents. We .endorse the recommendations and sug-
gestIOns made by the Committee both in their report and in the proceed-
ing~ of their meetings. 

Pan fi.-Railway Acoounta. 
9. Fin.ancial results of tAe year.-The following table comparM the 

origInal and the revised estimates 'with the actual expenditure of the year 
under report :-

[Lakha of Rupeee.] 

Budget. Revieed. Actua1I. 
Trame reeeipta (leer; relunds) • ~,2li M.85 9f..4R 
1IiIeeIla.neoua receipt4J . 1,46 l.~ 1.'9 
WOIking expense8 (including depreciation) 82,M 83.86 .u,o. 
KieoeDaneoU8 expenditure 1,29 1,28 1.28 
Interest charges . 29,31 29.28 19,30 
Surplus (+) or Deficit (-) +2,66 +2,08 +],37 
Contribution to general revenueli . 2,68 2.08 1,37 

. . The year's ~orking thus resulted in a surplus of &s. 1,37 lakhs, which, 
WIth the suspenSIon of repayments of loans from the Depreciation Fund, 
was utiliBed in making It part llayment of the contribution to general 
l"evcnues. 
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10. Excesses OtJer tJoled grtmfs.-There were six excesses over voted 
«ranis as compared with seven in the previous year :-

Grant. Final Gran. 

Rs. 
e-B.-Revenue-Working Expenses-

Actual 
Expenditure. 

&S. 

Maintenanace and Supply of Locomotive 
Po,,-er . . . . . . 17,63,85,000 17,81,58,557 

e.c.-Revenue-Working Expell8e8-
Maintenance of Carriage and W &gon 
Stock . . . 5,74,35,000 5,75,46,379 

GoG.-Revenue-Working 
Miscellaneoua expenses. 

Expenses-
4,22,85,000 

GoH.-Revenue-Working Expenses-
Expenae8 of Electrical Department •. 3.76,40,000 

8.-Revenue-Interest Chargea 2,63,000 

12.-Open Line Works . 8,83,69,900 

4,35,79,896 

3,80,25,115 

2,63,~83 

9,34,68,140 

BrIef explanations of these exCeB8M are given below :-

Ex~. 

&s. 

17,73,557 

1,11~379 

12,94,896 

3,85,115 

983 

5O,9S,240 

Grant ltl o. 6-B.-The chief eause of the excess was the increase in the 
~oDbnmption and stocking of CQ&1 and freight charges on coal 

Grant No. 6-C.-The exc~ was largely due to increase in the cost of 
repairs to coaching and goow; vehicles owing to more intensive repairs 
required to be carried out during the year on almost all railways. 

Grant No. 6-G.-The chief cause of the excess was larger payment of 
cratuities on account of premature retirements and deaths. 

Grant No. 6-H.-The excess was chiefly due to heavier repairs to 
elec.tI ic installations and renewal and replacement of dynamos, cells and 
batt fries mainly on the East Indian and the Great Indian Peninsula Rail-
ways. 

Grant No. B.-The excess which is nominal wa...;; due to fluctuations in 
the rates of exchange. 

Grrmf No_ 12.-The excess was largely due to incr~ase in the storee 
balcmces as a result of increased adv~nce purchases during the year In 
view of the uncertain conditions in Europe. 

". e recomm'end that the necessary excess grants be voted by the 
Le(,islative Assembly. 

11. Minutes of Proc6ed4'1lf}s.-We append the minutes of our pro-
eudings which we desire, as usual, to be regarded as part of our report. 
ID th(; following paragraphs we refer only to some of the more important 
questIons considered in the course of our discussions. 

12. Accuracy of budgeting and cO'fl.trol of expenditvre.-The accounts 
of the "ear show & total excess of Rs. 10 lakhs or 0.1 per cent. undeli 
Revenue expenditure (exclusive of withdrawals from and repayments 
to the Depreciation Reserve Fund) and an excess of Rs. 2 lakhs or 0.18 per 
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cent. under Capital expenditure. This compar~ as follows with the 
~ults achieved in the four preceding years :-

• 
Year. 

1934-35 
1935-36 
1936-37 
1937-38 
1938-39 

1934-35 
1935-36 
1936-37 
1937-38 
1938-39 

(In lakhs of RUpee8.J 
Final Grant 

and 
Appropriation. 

98.10 
98,52 
98.4:1 
98.30 
99.64 

13,72 
14,85 
11,18 
10,70 
13,50 

Savings (-) Percentage 
or of Column 3 to 

Exct'8tl (+). colwnn 2. 

+8 ·08 
-56 ·57 

-1.35 1·37 

+63 ·64 
+10 ·10 

-4,56 33'~ 

-3,23 21·75 
-2,07 18·51 

-24 2·25 

+2 ·18 

The position 'with :regard to Revenue expenditure was better than 
that of the previous year while there has been a considerable improvement 
over the last three years. At the same time the substantial improvement 
in {'onnection with the Capital Grants brought about last year was' main-
"p.inLd and the final variation was made to appear still smaller by the 
fortuitous cancelling out -of an uncovered excess of B.s. 51 lakbs under 
Grant No. 12 and a saving of Rs. 49 lakhs under Grant No. 11. The lump 
sam cut imposed this year on Grant No. 12 proved excessive largely du&' 
to the policy adopted during the course of the year of increasing the 
balances of imported stores in view of the threatening international situa-
tion and we hold to the opinion that such excesses resulting from the appli-
cat~on of lump sum cuts are to be preferred to the previous very large 
savings that occurred year by year under the Capital heads. We there-
fO! e endorse our previous view that the procedure of lump sum cuts 
should be continued, though, as we ha·ve indicated in the proceedings, the 
pJ'opcrtion of the cut applied may now be somewhat restricted. 

13. Bailu'OJy Accounts Department .-The final report of the Auditor 
Gencral on the experiment of placing the Chief Accounta Officer and his 
establishment under the control of the General Manager on two Railways 
to(,ether with the conclusions of Government thereon 'was examined by 
us with care. We wel"e glad to learn that the objections raised by the 
AadItor General regarding the administrative arrangements for the 
Accounts staff which were not in consonance with the principles accepted 
by the Committee in approving of their transfer to tht' control of the 
Ueneral Manager, had been entirely removed by instructions issued by the 
Railway Board, who had fullyaecepted the propositions of the Auditor 
General 88 to the relations which should obtain between the different 
authorities concerned in this matter. As the Auditor General is satis-
fied that with the arrangements 8B now agreed upon there is no reason of 
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prmciple why the system under experiment should not be a. ~uccess wnd 
that it is indeed desirable that it should be established if it wIll encourage 
General Managers to utilise more fully the accounts knowledge and finan-
cial advice of their Chief Accounts Officers, we ¥ve approved the ext~n .. 
siOD of the system to other State Railways a'8 and when it is found SUIt .. 
able to introduce the change. 

14. Unsanctioned Expenditure.-A matter to which we devoted con-
Riderable attention was the question of delay in the settlement of items 
under objection, as indicated in the long list of cases given by the ,Chief 
CoD.Jnissioner in Annexure A to the Appropriation Accounts held under 
objection as incurred without the sanction of competent authority. The 
eases examined by u.s did not appear to disclose any reprehensible lack of 
financial control and while in certain cases we have desired further in-
vestigation to see if the rules regarding the preparation of formal esti-
mates require amendment, our general conclusion is that the question of 
exhibiting such items of expenditure as objectionable needs examination. 
For, as pointed out by the Auditor General, the list ill{ Annexure A is pre-
sented by the Chief Commissioner of Railways, and it might well be 
declded to omit items merely requiring technical sanction and to leave it 
to the usual operation of audit to bring to notice cases in which subordi-
nate authorities have exceeded the sa·nction of the competent authority 
or have failed to complete the procedure 88 regards the submission of 
estim~tes within a reasonable space of time. We therefore consider that 
the possibility of treating these cases as a domestic matter for settlement 
between the railway administrations and the audit authorities should be 
eX&nlllled and we shall be glad if the Railway Board will let us have Il 
report on the conclusions reached next year. 

15. We desire to place on record our appreciation of the extremely 
Taluable assistance and advice given to us by Sir Ernest Burdon, the 
late Auditor General, throughout his long association with the Com-
mittee and to thank his successor for the assistance we have received from 
him during the remainder of our proceedings. 

H. A. C. GILL, 
becretary. 

11d At£gust 1940. 

A. J. RAISMAN. 
J. RAMSAY SCOTT. 
R. D. DALAL. 
M. A. GHANI. 
ABDUL HAMID. 
F AZL-I-HAQ PlRACHA. 
M. AZHAR ALI. 
SYED RAZA ALI. 
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ProceediDp of the 1st meetiDg of the Publio ~" Oom.IBi*e .... 
on Wednesday, the lith A1JI1I8t 1HO, a.t 11 .&oK. 

r 
PB.ESENT : 

The Hon'ble Sir 'JEREMY RAISMAN, C.S.l., C.I.E., 
I.C.S., Finance Member. 

Moulvi l10llAMMAD ABDUL GHANI. 1 
l\Ir. !\IOHA~lMAD AzllAB ALI. 
Mr. J, HAMSAY SCOTT. 

Sir ~yed RAZA ALI. t 
I 

Dr. It D. DALAL, C.I.E. i 
Khan Uahadur Shaikh FAzIrI-HAQ Piraeha. J 
Khan Bal:adur Sir ABDUL HAMID, C.I.E., O.B.E. 
Mr. L. WILSON, Chief Commissioner, Bailwaya. 1 
Mr. B. AI. STAm, C.S.l., I.C.S., Finaneial Com-

missioner of Railways. 
Mr. T. S. SANKARA AIYAR, C.l.E., DiJoee't()r of 

Finance, Railw,ays. 
:Mr. D. C. CAJIPBELL, Controller of Railway 

Accounts. 
Sir ERNEST BURDON, K.C.I.E., C.S.L, I.O.B., 

Auditor-General of India. 
Mr. E. R, SEBffir lYER. Director of Railway 

Audit. 
The Hon 'hIe Mr. C. E. JOl'o.~, C.I.E., I.e.S., 

}4'inanee Secretary. 

Metnbt,.,. 

WitflWB6'. 

The Committee agreed that in the speeial circu.mstances of the year 
when the Chairman and the majority of the witnesses had urgent work 
to do in ~onnection with the war, meetings should be held in thE" mornings 
.only, starting at 10-30 A.M. 

2. The C\mnnittE"e started their examination of the Railway Accounts 
b~' eOll:)idering' the items in the statement (Appendix I) showing the action 
takeu (ID thE" recommendations made last year. 

3. Rtlloom; maintained for t1te use of Railway officers.-The CoDlluittee 
accepted as satisfactory the programme of reduetioDB in total D11IIl-
ber of jnspection carriages as outlined in the Railway Board'a note 
(Appendix III) on the subject and desired that a further report m show 
the progre&'; made in relation to this programme should be submitkd next 
yea,.. 

4. &ilwo,y Accounts Department.-The memorandum (Appendix IV) 
.on t1le experimental transfer of the ,Accounts Department in two l oailwflY 
administrations to the control of the General Manager t.ogether with the 
report or the Auditor-General was considered. The Auditor-Oeneral 
p.xpressc(~ himself 8.FI satisfied that with the srrangementB now agreed l1poll 
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antI put into effect with the issue of the latest instructions, there was no 
reaSOn of principle why the system under experiment should not be • 
RueC(~8.~ and he would be glad if all Chief Accounts Officers were ~ivell the 
extenued functions considered desirable in the interests of efficiency. On 
this, the Committee aecepted the system in principle and agreed that it 
should he left to the Railway Board to extend it to all State-managed rail-
ways a t such time as appeared to be suitable. 

5. 'Vith regard to the remark mwie in paragraph 7 of last year'5 . 
report that the position of railway revenues was not free from atL~ety 
arId that it was necessary to continue unremittingly the efforts to achieve 
a satisfactory result, the witnesses assured the Committee that all possible 
steps were being taken in this direction. The Committee noted thai. the 
railway authorities were still effecting economies by retrenchments in 
expenditure on the lines of the Pope Job Analysis and trusted that this 
would be continued. 

6. Classification of expenditure pt"O'Vided 'Under an incorrect hcad in 
tke budget.-In connection with the memorandum submitted on t.his sub-
ject (..lppendix V) it was stated that the Finance Department alld the 
Auditor-General were in agreement with the view of the Railway Board 
that in the case of railways the correct ela~:fieation should be followed 
in theaeeounts irrespective of woother the provision in the budget had 
been made under the correct unit or not. The Committee concurred in 
this conclusion and noted that the present procedure, according te which 
all important items which have been classmed in the accounts under a nnit 
diffel'lCnt from that under which provision was made in the budget are 
brought to the notice of the Public Accounts Committee, woul<l con-
tinue. 

7. Allocation of write-back adjustments on account of aballdoneQ, 
projects.-With reference to the memorandum on this subject (Appendix 
VI) the Auditor-General stated that he wa.~ satisfied that the practice 
under the revised rules of transferring the cost of abandoned assets to the 
Dp-preciation Fund did not contravene the sound principles of accounting. 
The Committee thereupon accepted the conclUsions embodied in the note 
and agreed that the revised rules should continue. 

8. Auction Bales on Ra-ilways.-It was stated that the question of modi-
fyin~ the agreements of the East Indian and Eastern Bengal RailWays 
\\ith their auctioneers so as to secure payment of the -auctioned materials 
before rt-moval was still under consideration but would be settled shortly. 
The Committee desired to be informOO next _ year whe-ther the mat tf>r had 
heen satisfactorily settled. 

9. ()hief COfl"""issioner's Review of the Appropriation Accl)U·nts.-
The financial results of 1938-39 were compared with those of e,arliet years 
as well a& with the year 1939-40, a summary~ of the approximat~ finan-
cial resulte of which (Appendix VII) was furnished to the Committee. 
It was pointed out that in the period of 15 years from 1924-25 to 19:J8-39 
the Indian State-owned railways had met all charges on commercial 
and strategic lines, including renewals and interest. and in addit ivD had 
been able to pay a contribution of RB. 451 croreg to general revenues and 
to accumulate a reserve of Rs. 25-1 crores, results which were by no me:ms 
unsatisfactory, and that the approximate figures for 1939-40 showed a 
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surplus of about Rs. 4.33 crores which was nearly Re. 3 crores more than 
that of lH38-39 and only Rs. 113 crore below the full contribution due 
under tlli.: Railway convention. 

r 

10. Grant No. 6-B.-· The explanations for the increase in working 
expenses during the year under review, which was stated to be mainly 
on account of coal, repairs to rolling stock and flood damages, were 
examined at length. It was explained that as regards coal there was not 

.only H rise in prices, ,but consumption had been greater on account of 
incroosed tl'affic demands and the measures adopted for 'ftle speeding up 
of goods and pa~enger traffic and at the same time stocks had u(;en in-
creased by an extra 30 days supply. .As regards the increased expendi-
ture on repairs, the heavy increase in train mileg run in 1937-38 had 
made itself severely felt in repairs to rolling-stock in 1938-39 and the 
situation had been further aggravated by the general increase in the 
price of materials required for repairs. The Committee noted that these 
factors were to be taken into consjderation in regard to grant No.6-B., 
where there was a marked increase in expenditure for no increase in 
receipts, and that in large part they explained the excess that occurred 
even after a substantial supplementary grant had been obtained from the 
Assembly. 

11. Grant No. 6-G.-The excess under this head was explained as 
mainly due to larger payments on account of gratuities and it was ~tatcd 
that instructions had already been issued to the railway administretious 
to improve budgeting for gratuity payments, the effect of which would 
it was hoped be apparent when the accounts for 1939-40 were compiled. 

12. Grant No. 6-H.-The sudden increase in the figures under this 
head ::mu the uncovered excess that occurred after the taking of all in-
adequate snpplementary grant was explaillRd a..~ due to the fact that in 
order to bring all the expenditure on ele~tric traction services, communi-
cations and train control arrangements tulder one head on all railways the 
scope of the demand had been widened from the year under review. This 
enlargement involyed the transfer to this grant of large sums previously 
budgeted for and booked under other heads and though every elrOJ't had 
been nwde to forecast the correct expenditure, in the absence of proper 
data the forecast proved inaccurate. It was hoped that with the experi-
ence since gained the budgeting under this head would in future be more 
accnrate. 

13. Grant No. 11.-Attention was drawn to thp fact that the expen-
diture on new construction had been as much as Rs. 49 lakhs less than the 
amount provided in the budget. It was explained that the chief l'ea.'iOD 
for tl1e saving was the non-payment of the purchase pl'ic? .for a raihvay 
88 the one year's notice required to be given under the terms of the 
eontract could not be iSsued owing to the unexpected delay in the prepara-
tion of revised estimates necessitated by tIle rise in pricelS. 

The Committee then adjourned till 10-30 A.M. next day. 
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Proceedings of the 2nd meeting of the PubHc Accounts Oommittee held 
(JD Thursday, the 1Mh August 1940, at 10-SO A. .. 

• 
PRESENT: 

The Hon 'ble Sir JEREMY RAISMAN, C.S.I., C.I.E., 
I.C.S., Finance Member. 

l\Ionlvi ::\IoHAMMAD ABDUL GHANI. 

Hr. l",IoBAMMAD AZHAR ALI. 
Mr. J. RAMSAY SCOTT. 
Sil' Syerl RAzA ALI. 
Dr. H. D. DALAL, C.I.E. 
Khan Bnhadur Shaikh FAzL-I-HAQ Piracha. 
Khan Bahadur Sir ABDUL HAMID, C.I.E., O.B.E. 

Chairman. 

Mmnbers. 

1\11', L. WILSON, Chief Commissioner, Railways. 1 
l\Ir. B ... M. STALG, C.S.I.: I.C.S., . .FinanCial Com- ~ 

missioner, Railways. 
Mr. T. b. SANKARA AIYAR. C.I.E., Dil'ector of lritnesses. 

Finance, Railways. J 
l\Ir. D. C. CMPBELL, Controller of Railway 

Accounts. 
Sir ERNEST BTffiDON, K.C.I.E., C.S.I., I.C.S., 

Auditor-General of India. 
Mr. E. R. SESHU lYEB, Director of Railway 

Audit. 
The Hon'ble :Mr. C. E. JONES, C.I.E., I.C.S., 

Finance Secretary . 
. 14. The Committee continued their examination of the Railway 

Appropriation Accounts in conjuTIction with the Chief Commissioner's 
Review and the Audit Report. A certain difficulty was experienced in 
foJIowing thp explanations and CGmments on the various points in turn in 
each of tllese three volumes and the Committee desired that in future a key 
statcment should be prepared, on the lines of that supplied by the Auditor-
General on the Civil Appropriation Accounts, to corrplate the references on 
each grant. 

15. Grant No. 12.-Attention was drawn to the fact that this grant 
which had been showing heavy savings in the past had for the last two 
vears been showing excesses. This was stated to have been brought about 
by the system of lump sum cuts which had been revived from the budget 
of 1936-&7. In discussion it arpeared that though in 1938-39 the lump spm 
cut of about 16 per cent. made on the gross provision in the 
estimate proved excessive, 80 far as the expenditure on roBing 
stock and engineering works was concerned, the revised estimate 
and {jnal grant proved fairly accurate and the excess occurred 
mainlv under the suspense balances on account of increased pur-
ch88e~ of stores. It was explained that with the growing uncertainty of the 
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international situation a general policy had been adopted of increasing the 
balances of imported stores and while the budgeting under Stores Suspense 
had always been a matter of great difficulty and on some Railways there 
,appeared to be a lack ofr correlation between the Stores Suspense budget 
and (It her parts of the grant, instructions embodying a Mcheme for framing 
more aC('lirate estimate~ in the StorE's budget were under cOll.-..iacmt.ion. 
The Committee acceptM the policy of increasing the Stores balallces as 
fully justified, but hoped that the clCtier attention which is being g-iycn to 
the budgeting for Stores Suspense would produce more accurate result.~ in 
future. 'fhey also endorsed the views of their predecessors that excesses 
brought up by the application of lump sum cuts were preferable to the 
large savi~s that occurred prcviou~ly. While therefore they desired that 
the s)stem of lump sum cuts should continue, the Committee expressed 
the "iew that the proportion of the cut applied might be somewhat 
restricted. 

16. Excesses OVet· Grants.-.After considering ihe more important 
variations between the actual resultB of the year and the original antici-
pations, the Committee decided to recommend that the excesses which had 
occurred over the final grants in the voted section of Grant No. 6-B, 
Grant No. 6-C, Grant No. 6-G, Grant No. 6-H, Grant No. 8 and Grant 
No. ] 2 bt' regularised by a vote of the Legislative Assembly. 

17. Irregular re-appropriatio-ns.-The Committee were gratified to 
nute the report of the Auditor-General that there had been no cases of 
irregular re-appropria.tions from one grant to another on the Rail ways 
during the year under review. 

18. Restriction of expe-nditure to amounts fixed in Revised EstifnateR.-
.A m{'mber suggested that the practice by which the Railway BOal"d inti-
mated to the Railway Administra.tions the amounts fixed for their revised 
estima1t's for Revenue Grants by the middle of January each year so that 
the latter might have sufficient notice of any reductions made in their 
deDl81lde, should also be extended to the Open Liue 'Yorks Grant. It· 
was explained however that for Capital Heads it was undesirable to 
restrict the work to be carried out to the revised estimates and aN this 
was also the view of the Auditor General the Committe€' considered tha.t 
no e1!aligc was required in thf' existing' procedure. 

19. Un.~anctioned expenditure.-Considerable discussion then took 
place ~egarding the items of expenditure held under objection as incurred 
without the sanction of competent authority which were libted in 
Annexure ' A ' to the Appropriation Accounts. The comparison of the 
figures for 1938-39 with those of the previous years appeared to indicate 
that the position with regard to unsanctioned expenditure which had been 
commented on last year had deteriorated further. Further <lel1nite 
instancef; were examjned which seemed to indicate that the system re-
(luired tv be revised. Thus In one case where the Railway Board had 
decided that estimates were required to be prepared for r-ertain Scattered 
Renewal!' carried out during 1937 -38 t.he matter was !i4tilJ under cor-
respondence. In another, expenditure had been incurred on undt'r-fraJlles, 
wheels and axles for certain carriages, but RUbmiAAion of the detailed esti-
mate had been held over pending receipts of the Railway Board '8 &anction 
to tbe proposal for bmlding the vehiclestbemselves. The Auditor-General 
81lpported the view that the question of exhibiting these items ditTel'ently 
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needed consideration, and to enable the Oommittee to make a definite 
rf.commendation in this respect, the Chief Commissioner for Railways 
undertool-: to examine the present position 88 regards the cases quoted and to 
let the Committee have further information j>n the subject at its next 
n.eeting. 

The Committee then adjourned till 10-30 A.M. next day. 

L214FinD 
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Proceedi~s of the 3rd meeting of the Public Accounts Committee held 
on Ftiday, the 16th A.ugust 1940, at 10-30 A.. .. 

• 
Pm!:sENT : 

The Hon'ble Sir JEREMY RAISMAN, C.S.I., C.LE., 
I.C.S., Finance Member. 

~Jolllvi MOHAMMAD ABDUL GHANI, 

l\Ir. 1-IoHAMMAD .A.zHAR ALI. 
Mr. J. RAMSAY SCOTT. 
Sir ~.,·ed ]{AZA ALI. 
Dr. R. D. DALAL, C.I.E. 
Khan BuJ!adur Shaikh FAZL-I-HAQ Piracha. 
Khan Bahadur Sir ABDUL HAMID, C.I.E., O.B.E. 
If r. L. WILSON, Chief' Commissioner, Railways. 
Mr. B .. M. STAIG, C.S.I., I.C.S., Financial Com-

missioner of Railways. 
Mr. T. S. SANKARA AIYAR, C.I.E., Direcf()r of 

Finance, Railways. 
Mr. D. C. CAMPBELL, Controller of Railway 

Accounts. 
:!\Ir. J. D. TYSON, C.B.E., I.C.S., Secretary, Educa-

I 
I 
I 

tion, Health and Lands Department. I 
lIr. G. S. BOZMAN, C.LE., LC.S., Joint Secretary, 

Education, Health and Lands Depantment. j 
Sir ERNFST BURDON, K.C.I.E., C.S.I., I.C.S., 

Auditor-General of India. 
The Hon'ble 1tir. C. E. JoNES, C.I.E., I.C.S., 

Finance Secretary. 
Mr. E. R. SmHu lYER; Director of Railway 

Audit. 
l\lr. P. M. RAU, M.A., Accountant General, Central 

Revenues. 

Chairman. 

n'itnt-t,ses. 

20. The Committee continued their consideration of the question oI 
unsanctioned expenditure and were informed by the Financial Commis-
sioner that Elinee t.he statement given in Annexure A of the Appropriation 
Accounts had been prepared and after a .eference by the Railway Board 
to railwav administrations in March last, when attention was drawn to 
the appa;ent deterioration in the position as compared with the preyious 
year, ont of those items quoted in the Audit Report 9 items amounting 
to Us. 29·35 lakhs under objection for want of estimate, and 24 items, 
totalling about 41 lakbs, under objection on account of excesses over 
estimates, had been cleared. 

21. The Committee examined in some detail 8 few of the larger 
~utstanding items, with. a view to ascertaining how far the objections 

wp,re merely of a technIcal nature or suggested the absence of proper 
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financial control. In regard to items 4 8Illd 5, totalling over 28 lakbB on 
page 10·1 of the Appropriation Accounts (which have since been regu· 
larised), they were infQrmed that these items were included in the 
programmE; of the East Indian Railway for li38-39 after sanction by 
Government at an estimated cost of approximately the SUlUS under 
objection. rnhe wagons in question had been put out to tender and 
supplieu by contracting firms. It appeared, therefure, that the prepara-
tion of a further estimate was a formality. The Committee however de-
sired that the case should be further investigated to see if the rules re-
garding estimates in .such cases required amending, to eliminate unncces-
sary work, or if the matter was purely of a technical nature not requiring 
inclnsion in a list of l1nAADctioned expenditure in the Chief Commis-
siOller's report to the Committee. 

22. J n regard to item 1 on page 95 and item 1 on page 10;) of the 
Statement, each of over 11 lakh.s~ i.t was explained that the neces.~ity for 
detailed estimates had arisen incidentally, consequent on certain changes 
in the allocation rules in 1936-37, the implications of which in regard 
to the standing orders On the subject of detailed estimates had not been 
appreciated at the time. As, in· consequence of that change, the works in 
questioll were chargeabl~ to the Depreciation Fund, instead of to revenue, 
detailed estimates became necessary as the nIles stood. It was only in 
November 1939 that the matter was considered by the Board on its 
merits when it was decided that detailed estimates should bc prepared. 
The Chief Engineer had, however, represented that, considering the nature 
of the work, the preparation of detailed estimates would involve much 
infl"JlctU011S labour which would not improve financial control. The 
matter had therefore been the subject of discussion between the G. T. P. 
Railway Administration and the Chief Auditor of the Railway. The 
solution arrived at by these two authorities had been submitted for the 
con~iueration of the Director of Railway Audit who it was understood had 
agreed and would be considerE'd by the Railway Board. If accepted, 
it would ultimately involve some modification of the standing orders in 
paragraph 920 of the Engin~ering Code. This would also have the effect 
of regnlari&ing the expenditure that had been placed under objection in 
the past. 

23. The Committee then considered items 4-9 on page 103 of the 
Statement and items 6-10 on page 104. They were informed that these 
item.~ related to expenditure on underframes, wheels and axles for vehicles 
included in the rolling stock programmes of certain years including 1938-39 
submitted by railways, approved by the Board and the Standing FinanC'..e 
Committee and sanctioned by Government. At this stage of original illcln-
sion ill the programme, though the necessity for the nnmber of vehicles is 
accepted, under the procedure in force, precise details of desig'u are not 
deterllJin~d. These come up to the Boa~d later for scrutiny. This takes 
timp ilS improvements are constantly being' aimed at. :M:eanwhile the 
construction of underframes, wheels and axles which are standard, ?roceeds 
and expenditure thereon, pending the sanction of a detailed esiimate for 
the whole vehicle, is placed nnder objection. Ordinarily this may take 
some 1 ime to clear, but in the particular cases under discussion, the 
railwav s,.lministrations on their own initiative after the sanction to 
the rol]iug stock progrtaDlDle bad been conveyed had with a view to the 1 

better utilization of rolling stock and also to meeting more fully what, 
1B2 
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in their view, were the requirements of the tra,·eHing public, submitted 
revised }l!"oposals. In regard to the items of the E. I. R., the adloiniJ;tra-
tion'8 revised proposals had been the subject of prolonged discussion 
between the Board amI the administration, and finality had not yet been 
reached. The expenditure on t.he underframes was therefore still under 
objection. Detailed information was not immediately available to the 
Committee in regard to the E. B. R. items, but it was clear from the re-
marks in the report that, as in the E. I. R. case, there was a su b~quent 
modification of a sanctioned programme. It was urged by the Board 
that t.his had brten cau'3et.l and that the deJay had occurred, in an effort to 
spend the funds provided, to better advantage. In the view of the 
Board, there need be no apprehension that nugatory expenditure had 
been iucnrred, as the money spent was on items equally suitable for any 
type of body which -it might be decided finally to construct on them. 

24. It did not appear to the COlllmitt~e that in the circumstances 
explained the foregoing cases disclosed any reprehensible lack of finan-
cial control~ but they felt that the qu<'stion of exhibiting such itEoms of 
expt'ncliture as objectionable should be further examined. In regard 
generally to the delays disclosed in the regularization of. these and some 
other items they noted the remarks in paragraph 37 of the Audit Ue-
port, hut felt that it was desirable that they should again emphasise the 
importance they attached to the prompt settrement of items under objec· 
tion, which also covered delays on the part of the Railway Board. 

2;J. The Committee next considered in detail the financial irreguJa-
rities detailed in Chapter II of the Audit Report which were mosily r.ases 
of !osc;es or of expenditure which might be regarded as nugatory to a 
greater or less extent. In this connection the Auditor Gene1'8l stateti that 
the few frauds reported during the year were mostly due to dishonest 
ae.titJn on the part of offieials which the inspecting sta« had failed to 
detect ; none were due to any defect in the rules or to deliberate mal-
pr~cti("e on the part of the higher ofticials of the Railway Administrations. 
The writes-off were generally due to the irregular grant of con('.essions to 
the starr through oversight and, to Railways making eXJX'riments. As 
regards the closing of th~ Agra-Bah feeder line, this was a case of 
att~mpted expansion that had to be given up when the expectation ot 
earuings 011 which it was constructed proved incorz,ect. The COD1mittee 
while agreeing that such cases were bound to occur in the E\dministration 
of any large commercial undertaking desired that special care should be 
exercised before embarkin~ on such schemes of expansion in future. The 
Committee concurred in the Auditor General's final conclusion that, jud~
ing from th~~ magnitude and volume of the transactions on railways taken 
as a wllOle, the re8Ults of audit might be regarded as generally satisfac-
tory. 

The Committee thenconeluded their examination of the Railwav 
Accounts and the witnesses representing the Railway Board withurew.w 

26. The Committee then took up the examination of the Civil 
.41)pl'opriation Accounts, starting with those for whieh the Department 
of l~duclltjon, Health and Lands was responsible. 

With reference to the savings noted under a number of sub-heads in 
Grant No. 8-F'oreat, attention was drawn to pamgraph 9 of th~ Audit 
R~port whp.re it was stated that savings had occurred in almost an the 
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go.rants OJ1 a much larger scale than in previous years due to the exten-
SlVe lIlea~ures of economy put into force after the budget was framed. 

- '!'ht' Committee agreed that this was an important factor that wouid have 
to be taken .into consideration in assessing the a~uracy of the budgeting 
under practIcally all Grants. 

~7. Map. Accounts.-In connection with the note (Appendix VIII) 
suh1llJt~d wIth refer~nce to item 4 of last year's recommendations (fJide 
Appemhx I), regardmg the possibility of reducing the number of super-
~eded maps of the ~Iap Record and Issue Office of the Suryey of Iudia, 
It was 5tated that the question had beell examined in consultation with the 
Surveyor General. While it would be fallacious to regard the loss on 
superseded maps as equivalent to their face value, it was also uneconomical 
to print too few copies in an edition as this might necessitate incl:;rring 
heavy expenditure on a reprint. The number of copies 'superseueCi in 
19a8-3~ had been only half the number superseded in the previous rear 
and thl' out-of-pocket loss on these copies was less than 5 per cent. of 
their faee yalue. But with a view to making maps more up-to-datc and to 
increase their sales, it was stated that the Survey of India would in future 
he re-issuing maps more frequently, which would involve a steady increase 
in the number of different maps superseded. The Committee accepted 
the argnment that a large factor of ~fety had to be a1,lowed to avoid the 
risk of premature exhaustion of stock a.nd noted the assurance given 
that eye9' ellon would be made to prevent avoidable loss through 
su persesslOU. 

28. ]fathematical Iftstrumeflt Office.-In connection with item No. 1 
of last year's recommendations regarding the manufacture by the ~fathe
mati cal Instruments Office of articl~ required by the Army, it was stat ell 
that with the outbreak of war the position had completely changed noW 
that both the Army workshops and the M. I. O. ~ere working to capacity. 
The Committee agreed that there was no need to pursu'e the matter ft:.rthe'r 
for the present. 

29. Botanical SUr'fJe1/.-'rhe report (Appendix ~X), regarding the 
question of the retention of the post of the Director of. Botanical ~urvey 
was eon~jdered by the Committee. who accepted the decision reached as 
meeting' their wishes. 

30. Grant No. 37. Other Scie1t.tific Departments.-The now on the 
Bose Research Institute, Calcutta (Appendix X) submitted with reference 
to item ~o. n of the statement of recommendations made in the T>re'.'ioll~ 
year, was next considered. The Committee were glad to note that the main 
requirCllH'nts of their previous recommendation were now sati..,fied as 
audited accounts were now being received regularly from the B~ Res(~ar~h 
In~titu1e However on the suggestion of the Auditor-General the Com-
mitte~ de~ired that in future the copy of the accounts and the audit certi-
ficatc rfC(, lved from t.he Institute should be shown to the ACCouBtallt·Gen· 
eral, ('entral Revenues, for his inspection. 

:11. (i.-ant No. 41. Agriculture.-With reference to item a of the 
statement of recommendations made in the previous year it was ~ta ted that 
the scheme for the establishment of a Central Dairy Research In~titute had 
been accep1eu by the Government of India in principle and would be nnder-
taken wh~n funds permitted. Tlw Wellington :Milk Depot had bc'm closed-
on t~rmination of the contract with the Army authorities and was retained ' 
only on a care and maintenance basis pending final disposal 
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ProceediDgs of the Mh meeting of the Public Aoocnmtil (Jommittee held 
on JIIoDday, the 19th August, 1MO a.t 10-30 A..II. 

( 

PB.EsENT : 

The Hon 'ble Sir JEREMY RAISM.AN, C.S.I., C.I.E., 
I.C.S., Finance Member. 

MOULVI MOILUUIAD ABDUL GHANI. 

Mr. MOHAMED AZHAR ALI. 
Mr. J. RAMSAY SCOTT. 

Sir SYm RAzA ALI. 
Dr. R. D. DALAL, C.I.E. 
Khan Bahadur Shaikh F AZL-I-HAQ PmACHA. 

Khan Bahadur Sir ABDUL HAMID, C.I.E., O.B.E. 
Mr. J. D. TYSON, C.B.E., I.C.S., Secretary, Nduca-

cation, Health and Lands Department. 
Mr. G. S. BoZMAN, C.I.E., I.C.S., Joint Secretary, 

Education, Health and Lands Department. 
~Ir. S. BASU, I.C.S., Secretary, Imperial Council of 

Agricultural Research. 
The Hon 'ble Mr. C. E. JOlloTES, C.I.E., I.C.S .. 

Secretary, Finance Department. 
Sir ERNEST BURDON, K.C.I.E., C.S.I., I.C.S., 

Auditor General of India. 
Mr. A. C. BADENOCH, C.S.I., C.I.E., I.C.S. 

Deputy Auditor General of India. 
?tIro P. M. RAu, Accountant General, Central 

Revenues. 

Chairman. 

Uembers. 

J . 

lV itnesses. 

J 

32. As this was the last occa.sion Sir Ernest Burdon would be present 
at their meetings the Committee desired to place on record their appre-
ciation of the extremely valuable assistance and advice rendered to the 
Public Accounts Committee by Sir Ernest Burdon throughout his term 
of office as Auditor-General. As expressed on their behalf by the 
Chairman and endorsed by Mr. Ramsay Scott and Sir Raza Ali, the 
Committee thanked Sir Ernest Burdon for the great interest he had 
taken in their work and the valuable assistance that he had given them 
during his long association with the Public Accounts Committee. 

33. Grant No. 35.-ArchreoZogy.-Reverting to thiB Grant, a member 
enquired into the action taken on the report of Sir Leonard Woolley 
on the administration of the Archreological Department. I t was stated 
that the Government of India had as yet taken no decision on the recom-
mendations made by Sir Leonard Woolley and the Committee desired 

• that they might be supplied with a note next year on the question of the 
possible savings involved in one of the alte-rnatives proposed in the 
report. 
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34. Grant No. 45.-Civil Veterinar1l Services.-Attention was drawn 
to the large decrease in the net profit on the working of the Biological Pro-
ducts Section of the Imperial Veterinary Research Institute, Izatnagar. 
It was explained that the object of the secti~ is to provide a reliable 
supply of serum at cost and that except in the case of orders from 
abroad, which are small in comparison to the total issues, the selling rate 
is based on the cost of production. Further in the year under review 
the difference between the reduced selling rate and the cost of production 
of the stocks carried forward from the previous year was very small. 
However the fact that there was a substantial net profit on the year was 
satisfactory and there was no objection on financial grounds. 

35. Grant No. 55.-Emigration-External.-Reference was made to 
the additional appropriation under A. 1. Pay of Officers-non-voted, 
due to the appointment of a non-voted officer in place of a voted officer 
as Agent-General in South Africa. The Committee realised that it was 
not within the scope of their functions to make a recommendation as re-
gards the policy of filling this post, but desired to recommend that if 
at the time of framing the budget it is not known whether a particular 
post will be held during the 'budget year by an officer whose salary is 
voted or non-voted, provision should be made under a voted head. if the 
post is one which is usually held by an officer whose salary is voted. 

36. Grant No. 71.-Andamans and Nioobar Islands.-With reference 
to the financial review of the working of the Forest Department, Anda-
mans, given in paragraphs 158--171 of the Commercial Appendix, the 
Committee noted with gratification that the accounts for 1938-39 showed 
a substantial profit re.presenting a return of 18·2 per cent. on the average 
capital invested and that the year's working had been satisfactory. 

37. Grant No. 75.-Capital Outlay on schemes of Agricultural Im-
provement and Research.-The Committee noted with satisfaction that 
the total expenditure incurred on the removal of the Imperial Institute 
of Agricultural ~earch from Pusa to the Delhi Province, now completed, 
had been Rs. 32,78,000 against the Project Estimate of Rs. 36 lakhs. 

38. The Committee next took up consideration of the portions of 
the Appropriation Accounts and Audit Report fOr which the Finance 
Department was responsible and at the point Sir Ernest Burdon vacated • 
his seat in favour of his successor, Mr. Badenoch. 

It was noted that though savings had occurred in 73 out of 76 voted 
grants, this WBS mainly due to the economy measures adopted after the 
budget waS framed. As a result of the instructions issued fOr a 10 per 
cent. cut in contingencies, the non-filling of vacancies unless essential and 
postponement where possible of sanctioned works and with the willing 
assistance of the administrative Departments concerned a saving of Rs. It 
crores had been achieved in mid-year out of the restricted field of re-
trenchment which was in practice limited to Rs. 151 crore8. It was also 
noted that while there were only three cases of excesses over voted grants 
as compared with eleven in the previous year, in none of the cases where 
supplementary grants were obtained was there any saving on the original 
grBnt. The Committee were gratified to note the comment of the Auditor-
General that the statistics both as to the number and amount of the excesses 
showed there had been a considerable improvement over the results of 
the last four years and that as regards control over expenditure the im-
provement noticed last year had been generally maintained. 
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39. Leave and Depulation Balaries.-Conaiderable discussion then 
took place on the note sulnnittoo by the Finance Department (Appendix 
XI) with reference to item 13 of the statement of previou.s recommenda· 
tioIl8 as to whether the High Commissioner'8 estimates for leave salaries 
should be based on leave programmes or forecasts furnished to him from· 
India as well as on past actuals. The difficulties involved were explain. 
ed and it was stated that a.fter consultation with the High Commissioner 
it had been decided not to lWlke any change at present in the exiSting pro. 
cedure. The Committee however while agreeing that it was impracti· 
c~ ble to frame the estimates on the basis of leave programmes, considered 
that it should be possible to communicate the High Commissioner's esti-
mates to the Departments concerned so that they could intimate any 
broad ~odi:fications that appeared to be required in: 'the light of any 
knowledge in their possession as to the number of ofticers likely to be 
on leave. The Committee therefore desired that the matter should be 
pursued further in the light of this discuS8ion and a report on the sub-
ject submitted to them next year. 

The Committee then adjourned till 10-30 A.M. next day. 
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Proceec:liDga of the 5th m.eetiDg of the Public Accounts Committee held 
on TUesday, the 20th A:ogaat 1940 at 10-30 .A..II. 

• 
PBJ!SIIlNfl' : 

The Hon 'hIe Sir JERl',}fY RAIEtlfAN, C.S.I., C.I.E., 
I.C.S., Finance Member. 

MOULn MOHAMMAD ABDUL GHANI. 
Mr. MOHAMED AZHAR ALI. 

:Mr. J. RAMSAY SCOTT. 

Sir SYED H.AZA .ALI. 

Dr. R. D. DALAL, C.I.E. 
Khan Bahadur SHAIKH F AZL-I-HAQ PI.RAcHA. 

Khan Bahadur Sir ABDUL HAllID, C.I.E., O.B.E. 
The Hon 'ble Mr. C. E. JoNES, C.LE., I.C.S.,-

Secretary, Finance Department. 
Sir P. R. RAU, Additional Secretary, Finance 

Department. 
. Mr. J. F. SHEEHY, C.S.I., I.C.S., Member, Central 

Board of Revenue. 
lIr. K. K. CHF1M'OR, First Secretary, Central 

Board of Revenue. 
lIr. A. C. BADF.NOCH, C.S.I., C.I.E., I.C.S. 

Auditor General of India. 
111". P. M. RAu, Accountant General, Central 

Revenues. 

Ohairman. 

I 

l Member •• 

I 
.J 

Witnesses . 

40. In connection with item 9 of the statement of recommendations 
made last year the Committee took into consideration the memorandum 
(Appen~ XII) submitted by the Finance Department setting out their 
proposahl for reducing the size of the compilation of Detailed Estimates 
and Demands for Grants. It was explained that this compilation which 
togpther with its supplements at present covers 1,600 pages octavo, goes 
into fall" too much detail for the main purposes for which it is compiled 
and as owing to the war it is essential for Government to economise in 
the use of paper so far as possible, it is proposed to revise the structure 
of each demand as indicated in the memorandum. The Auditor General 
stated that he was satisfied that the proposed revision would in no wise 
impair the control of the legislature over appropriations and that the 
revjl!'ed Detailed Estimates and Deman~ for Grants would supply all the 
information required by atldit. Certain members however were critical 
of introducin~ the proposed change at the present time, but on the 
assurance of the Finance ~Iember that if after a yp,sr's trial the Committee 
found that any inconvenience or disadvantage had resulted from the 
change he would reconsider the matter, the Committee agreed that 88 a 
measure 6f war economy the experiment might be made for one year. 
The Committee on this understanding accepted the prop08~d revision o( 
Demands in principle -and agreed that the details should be worked ou~ -
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in consultation with the Auditor General and a skeleton form of the 
final scheme circulated to the members of the Public Accounts Committee 
later. 

41. With reference' to item 15 of the statement of last year's recom-
mendations th.8It the Finance Department should examine whether in 
addition to the annual provision of RB. 3 crores for reduction or avoid-
ance 'of debt, there should be a separate provision for amortisation of 
Bailway debt, it was explained that the question would be duly consider-
ed before the first five year period under the Niemeyer Award expires 
()n 31st March 1942 and that in any ease it would have to be taken up 
during 1941-42 in connection with the future treatment of the Railway 
surplus with the expiry of the railway moratorium. 

42. The Committee were informed that as recommen&d by them 
last year (item 17 of Appendix I) the question whether the Appropria-
tion Accounts of the Crown Representative and the Audit Report thereon 
should be laid on the table of the Central Legislature had been re-examin-
fl.d and that there was no doubt about the legal position which was that under 
section 171 of tne Government of India Act these Accounts had to be 
presented tn the Secretary of State and could not be laid on the table. 
B(,,'-c'ver the reports were being published and copies placed in the library 
of thf House. 

43. Grant No. 23.-lndia Office and High Commi3sioner's Establish-
tncnt cha,rges.-Comment was made that the Finance Department was 
responsible for dealing with the Appropriations under sub-head G.-Trade 
Department as this includes the provision for the Trade Commissioners 
who are the concern of the Commerce Departm.ent. It was explained. 
that the actual control over expenditure was carried out by the High 
Commissioner in London but the Committee suggested that in future this 
sub-head should be entered under Commerce Department in the Key 
Statement. 

44. Grant No. 25.-Audit.-With reference to the substantial Bavings 
.secured under this Grant in furtherance of the economy campaign, it was 
e~plained that audit had been restricted for a limited period only. Full 
inspections had since been resumed and furthermore audit was now cover-
ing a good deal of the ground previously omitted owing to the temporary 
suspension of inspections. 

45. Grant No. 59.-Mint.-The question was raised sa to the method 
of disposal of the profits d~rived from the circulation of small coin. It 
was explained that in the past this profit had been taken to revenue, but 
that a proposal was under examination for the formation of a reserve fund 
from the profits in excess of an average figure with which to meet the 1088 
on return of small coins in periods of trade depression. 

The Committee approved of this course and desired to be informed 
of the action taken next year. 

. 46. Grant No. 78.--Commuted Value of Pensiom.-It was noted that 
WIth effect from 1st April 19:iA the full amount of the commuted value 
of pensions in respect of'services on Railways and in the Posts· and Tele-
graphs ~~ent is being met from the revenues of these two Depart. 
ments dIrect Instead of frQm General Revenues. As in the past General 
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Revenues had met the charge in the first instance and had then been re· 
paid by these Departments in equated annual instalments, the Committee 
were gratified that this improvement had been <frried out. 

47. Grant No. l.-Customs.-Attention was drawn to the pro-forma 
account of the receipts and expenditure under the head " Overtime and 
Holiday Allowances ", supplied in accordance wi~h the recomm~ation 
made by the Committee 188t year (Item 18 of Appendix I) and the justi-
ncation for the grant to Institutions" was questioned in the light of the 
minus figure under Head "VI-Amount available for pBtyment to Sea· 
men'8 and Customs Welfare Institutions " out of penalty fees. It was 
explained that as the receipts from penalty fees had fallen cOllBiderably 
due to the trade depression, thereby diminishing the margin available 
for distribution to IllBtitutions, it had been decided in 1932 with the 
approval of the Standing Finance Committee that the sum to be dis-
tributed should not be reduced below a eertain minimum, which was :fixed 
at Rs. 60,000. Further the, correctness of including nnder expenditure 
payments of penalty fees on account of Crown overtime was under 
examination and if these were" excluded the balance shown as available 
for payment to Institutions was likely to be a plus figure. The Com-
mittee were content to leave the procedure as at present and to see the 
position disclosed by the revised statement next year. 

48. Grant No. 2.-Centra/ Excise Duties.-The excess of Rs. 1,14,751 
disclO8ed under this Grant was explained as due to the fact that the ratio 
for the share of the cost of the combined Central Excise and Salt estab-
lishment to be transferred to Grant 2.-Central Excise Duties had been 
fixed after the clos~ of the yeaT so that no funds could be provided to 
cover the excess. The Committee decided to recommend that the excess 
should be regularised by a vote of the Legislative Assembly. 

49. Grant No. 3.-Taxes on Income.-With reference to the figures 
for the receipts and expenditure of the Income-tax Department in recent 
years, it was stated that a Statistical Branch had now been formed and 
with the revision and simplification of the returns and their compilation 
by mechanical process it would make it easier to appraise more accurate-
1y the trend of income-tax revenues. The Committee noted this develop-
mE'nt with satisfaction and hoped that it would lead to a more accurate 
~imating of income-tax receipts in future. 

The CommitteE' adjonrnt'd till 10-30 A.M. next day. 
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Proceedings of the 8th meeting of the Public Acoo1mtI OommitMe he14 
on wedneaclay, \fae Slst Augut 1940 at 10-80 .t..II. 

• 
PR1!lSEN'1' : 

The Hon 'hIe Sir JEREMY RAIS1U,N, C.S.l., C.I.E., 
I.C.B., Finance Member. 

MOULVI MOHAMMAD ABDUL GHANI. 

~Ir. MOHAMED AziiAR ALI. 

:Mr. J. RAMSAY SCOTT. 
Sir SYED RAu ALI. 
Dr. R. D: DALAL, C.l.E. 
Khan Bahadur Shaikh F AZL-I-HAQ PIRACHA. 

Khan Bahadur Sir ABDuL fuMID, C.I.E., O.B.E. 
The Hon 'ble Air. S. N. RoY, C.S.I. C.l.E., I.C.S., 

Secretary, Communications Department. 
Mr. A. D. GoRWALA, I.C.S., Deputy Secretary, 

Communications Department. 
Prof. A. S. BoKHARl, Controller of Broadcasting 

in India. 
Lt. Commander W. H. WATT, Director of Civil 

Aviation in India. -
}Ir. M. K. SEN GUPTA~ 14'inancial Adviser, Com-

lIlunications. 
Sir GUBUNATH BEWooR, C.I.E., I.C.S., Director-

General, Posts and Telegraphs. 
Mr. A. BROKENSHAw, Chief Engineer, Posts and 

Telegraphs. 
Mr. A. K. RoY, Assistant Financial Adviser, Com-

lIlunications. 
Mr. A. C. BADENOCH, C.S.I., C.l.E., I.C.S., 

Auditor General of India. 
The Hon 'ble. Mr. C. E. JONl!S, C.l.E., I.C.S., 

Secretary, Finance Department. 
Mr. P. lI. RAU, Accountant General, Central 

~.evenue.s. 

Mr. 1\1. SVBB.AMANIllI, Accountant-General, Posts 
and Telegraphs. 

Jletr&bers. 

I W-.' I tIUI.u. 

50. Grant No. 47.-Avwtion.-Attention was drawn to the large 
f'8vjng under f;ub-h~ad B.i-Slleclal Grants-in-Aid for Aviation purposes. 
It was explained that previously the unspent balance of the revenue 
realised from the additional tax on petl"ol consumed for aviation pur-
poses had been carried forward from year to year in the original provi-
sion made under this sub-head without regard to the actual requirementl . 

• 



But with effect from the accounts for 1939-40 a fund to accommodate the 
unspent balance of revenue had been opened, as recommended by the 
Public Accounts Committee in their Report on the accounts of 1936-37, 
.and it is expected that such large variations wiuld not occur in future. 

51. Grant No. 4B.-Capital Outlay on Civil Aviation charged to 
Revenue.-It was noted that the smallness of the saving that had occurred 
under this Grant was due to the provision of a lump deduction for pro-
bable savings made under sub-head "D" and it was stated that last 
year's recommendation (Item 21 of Appendix I) tliat the. estimates should 
be framed on a more modest scale so as to correspond more closely with 
the actual achievement had been acted on in framing the budget estimates 
for 1940-41 under Demand No. 47.-Aviation witli which this Demand had 
no'\\ been amalgamated. 

52. Grant No. 49.-Broadcflsting.-With regard to the saving that 
had occured under this grant which worked out to 7·8 per cent. as against 
9·26 per cent. in the preceding year, it was explained that as a part of 
the economy campaign,- the construction of the Dacca and Trichinopoly 
stations had been held pack for 6 months and if the savings on account 
of this delay and the resumption of the lump provision of Rs. 30,000 by 
the Finance Department were excluded, the net saving in the Grant 
worked out to only 1· 3 per cent. which was satisfactory in comparison 
with previous years. 

53. AU India RadAo.-With reference to the recommendation made 
by the Committee last year (Item 22 of Appendix I) that every effort 
should be made to place the radio pUblications on a self-supporting basis, 
the steps taken by all-India Radio to secure more advertisements and 
to reduce the costs of production were explained and the Committee were 
glad to learn that as a result of these efforts the loss, which in 1938-39 
was RB. 1,15,000, had been reduced to only a little over RB. 6,000 in 1939-
40. 

With regard to Anti-Piracy work it was stated that with the increase 
of staff appointed for the anti-piracy campaign in 1939, not only was 
there a considerable increase in the number of licenses issued but many 
more prosecutions were instituted, and at the same time with the requisite 
legal sanction it had been possible to compound a large number of cases 
detected by levying double the amount of the fee due. The Committee 
expressed their approval of these measures and considered that while a 
number of convictions in selected cases had a valuable deterrent effect. the 
use of t.he provision for settling minor offences on payment of double 
fees in cases where warnings had previously been given was also most 
valuable. . 

;)4. llizagapatam Port.-As regards the .disappointing financial rf>-
suIt of the working of the Vizagapatam Port during 1938-39. it was stated 
that this was due to the marked decline in the exports of manganesf> ore 
in that year and that the position had since improved con1jliderably so that 
after proyidin~ for depreciation, though not for interest, the loss on the 
working of the Port had been brought down from Rs. 3,23,000 in 1938-39 
to close on Rs. 45,000 in 193940. With r~ard to the previous recom-
mendation of the Committee (Item 20 of Appendix I) that as thf'! Port 
was unlikely to pay its way unless the Railway had a stake in its develop-
ment, the question of handing over the Port to the Bengal Nagpur Railway 
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should be pursued, it was stated that the question was still under discus-
sion with the Railway, though it was doubtful if they would accept 
liability for the interest on the capital invested. The Committee while-
endorsing their previous "iew that the Port and the branch line should 
be run together, desired that the question should be kept in view and a 
further report on the position submitted next year. 

55. The Committee then examined the financial review of the work-
ing of the Posts and Telegraphs Department for the year 1938-39. It 
was noted that the surplUB of approximately Rs. 19 lalths had been utilised 
to payoff the accumulated losses which had resulted since 1927-28 and 
that at the end of the year there was only about Rs. 17 lakbs outstanding 
on this account. The Committee were glad to learn that the profits had 
continued to improve and that for 193940 they had reached the figure 
of Rs. 89i lakhs, out of which the liability mentioned above had been 
finally paid off. As regards the loss on Telegraphs which had been over 
Rs. 37 lakhs in 1938-39, the Director-General, Posts and Telegraphs stated 
that this had been considerably reduced in the following year and that 
taking Telegraphs and Telephones together the. position was now satis-
factory. The Committee accepted the view that Telegraphs were a secu-
rity service which could not be unduly restricted by the closure of all 
uneconomic offices and that the policy should be to see that taking both 
Telegraphs and Telephones there should be no loss on the working of the 
two branches together. 

56. Losses on Press T1·affic.--The Note (Appendix XIII) on the 
losses on Press Telegrams, submitted in connection with item No. 28 
of the statement of recommendations made by the Committee last year 
was considered. It was explained that the complete abolition of the 
concession for multiple address press telegrams would impose a sudden 
and fairly heavy burden on the pre.&; so that a modified concession had 
been devised. But as the press had recently been subjected to extra 
char~ in other ways, Government were reluctant to withdraw at this 
moment a concession enjoyed for many years and considered that the 
proposed modifications should not be introdfuced till conditions again 
became normal. In view of the present conditions, the Committee accept. 
ed the view that the existing charges should continue. 

57. With reference to the Note (Appendix XIV) submitted in 
connection with item 31 of the statement of past recommendations, the 
Committee were informed that in future the Posts and Telegraphs De-
partment would see that wherever practicable the views of the technical 
department are obtained before budget provision for works expenditure 
is made. When this is not possible due to any particular reasons, a part 
of the cost of the work based on previous experience of similar cases, 
would be provided in the budget with the approval of the Finance Depart-
ment. 

58. In considering the Mt.·morandum (Appendix XV) submitted in con-
nection with item 32 of last year's recommendations it was stated that the 
present practice of charging capital expenditure on post office buildings 
and vans to reve!lue is in consonance with the general policy of Govem-
~ent and has nel~her prevented the provision of the necessary funds not 
unposed any sel'lons burden on Central Civil Revenues. Furthermore 
from the present year the expenditure on all postal buildings costing not 
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more than Rs. 20,000 is being debited to POBts and Telegraphs revenues 
which win reduce the burden on Central Civil Revenues and will at the 
.same time relieve the Posts and Telegraphs Department of the liability 
of meeting interest charges on these amounts. A. in the opinion of the 
Auditor General the present practice was sound, the Committee agreed 
that no change was required. 

59. Renewals Reserve Fund.-The Committee were informed that the 
question of the annual contribution to the Renewals Reserve Fund had 
been reviewed, and that as explained in the Memorandum (Appendix XVI) 
furnished by the Director General, Posts and Telegraphs, it had been 
decided in concurrence with the Auditor General that the annual contri-
bution should be fi..'ted at Rs. 25 lakhs per annum for the next five years. 
It was cOIlBidered that this amount would provide for all expenditure on 
renewals and replacements and would also leave a sufficient margin for 
additions to the reserve 80 as to provide for the increasing capital of 
the Department. . 

60. Grant No. 73-A.-With regard to the excess of B.s. 1,84,697 over 
the nominal Grant of Rs. 1,000 th~t had occurred under this Demand, it 
was explained that .as the net amount required for the tr8llB8.ctions under 
Stores Suspense and Manufacture Suspense Accounts had been estimated 
at a minus sum. representing a reduction of stock, a nominal grant of 
Rs. 1,000 had been voted under the new Demand No. 73-A. created for 
this purpose. In the event however due to heavier receipts from out 
stations as well as the issue of fewer stores, there was a net increase of 
Rs. 1,85,697. This wa.s the final result of numerous small receipts and 
issues, which it was most difficult to forecast and there was no defect in 
the procedure for dealing with these transactions under StoreB Suspense 
which had the approval of the Auditor General. The Committee decid-
ed to recommend that the excess be regularised by a vote of the Legisla-
tive Assembly. 

The Committee adjourned till 10-30 A.V. next day . 

• 
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ProceediDgs of the -7U1 meeting of the Public Acoounu Oommittee held 
on Thursday, the 22nd August 1940, at 10-30 A.JI. 

() 
PRESENT: 

The Hon 'hIe .Sir JEREMY RAlsMAN, C.S.I., C.I.E., 
I.C·8.1 FInance Member. 

Moulvi MOHAMMAD ABDUL GHANI. ' 
Mr. MoiIAllMAD AzHAR ALI. 
Mr. J. RA.MSA.Y SCOTT. 
Sir SYED RAZA ALI. 
Dr. B. D. DALAL, C.I.E. 
Khan Bahadnr SHAIKH FAZLI-HAQ PIRACHA. 
Khan Bahadur Sir .AJmUL HAMID, C.I.E., O.B.E. 

Sir GURUNATH BEWOOR, C.I.E., I.C.S., Director- 1 
General, Posts and Telegraphs. 

Mr. A. BBOKENSHAW, Chief Engineer, Posts and 
Tele~aphs.-

Mr. M. K. SEN GUPTA, Financial Adviser, Com-
munications. 

Mr. A. K. RoY, Assistant 
Communications. 

Sir RICHARD TOTTENRUI, 
Additional Secretary, 

Mr. JOSSLEYN HENNESSY, 
tion Officer. 

Mr. P. A. MENON, I.C.S., 
Home Department. 

Financial Adviser, 

C.S.L, C.I.E., I.C.S., 
Home Department. 

Principal Inform8-

Deputy Seeretary , 

Mr. 1.IuKANDLAL CHOPRA, Repre~enting the Delhi 
Administration. 

1.1r. A. C. BADENOCH, C.S.I., C.I.E., I.C.S., 
Auditor-General of India. 

Mr. M. SUBRA.MANLUl, Accountant-General, Posts" 
and Telegraphs. 

Mr. P. M. RAu, Accountant-General, Central 
Revenues. 

Chairman. 

Members. 

61. Fi1U1lnCiai IrregtUarities.-During the examination of the financial 
irregularities mentioned in the Audit Report on the Posts and Telegraphs 
Appropriation Accounts, it was noticed that there had been a decrease 
in the total amount of Savings Bank frauds committed' during the year 
under report as compared with the previous year and it was hoped that 
88 a result of the changes in procedure introduced on the recommenda-
tion of the Special Officers appointed in 1938 to propose measures for the 
prevention of frauds in connection with ~a-yi~ ~ank and Cash Certi· 
Aeate transactions 8llch frauds would be mIDlmIsed In future. 
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In connection with the defalcation of over lUi. 50,000 by the 
Treasury Contractor of a General Post Office, it was stated that the Con· 
tractor had been convicted and his security forfeited and that the ques" 

. tion of any defect in the rules which might h~ve facilitated the defalca-
tion had been examIned and several departmental rules had been 
amended. With regard however to the responsibility of the departmental 
offic:..als concerned, audit censidered there was a tendency for undue 
dt!Jay in starting departmental proceedings and coming to a decision 
about writing off the loss. The Director General, Posts and Tele-
graphs stated that he had already taken .up the matter of the delay 
in framing charges in this case and though the departmental enquiry 
had had to be held up till the appeal had been disposed of and the 
necessary documents could be obtained from the Courts, he agreed that-
a certain delay had occurred and he had issued instructions to all ad..-
ministrative officers that special efforts should be made to see that there 
was no avoidable delay in such cases in future. The Committee 
endorsed the view that it was most important that in cases of fraud or 
defa!cation departmental proceedings as to the responsibility of the officials 
concerned should be started as soon as possible and they agreed with the 
Auditor General that in most instances the departmental enquiry should 
be instituted before the Court proceedings and where one official is being 
prosecuted the cases against the others involved should be kept ready 
for being taken up immediately the Court has come to a final decision. 

62. Publication of tke Skipping Gazctte.-With regard to the financial 
justification for the publications of the Hooghly River Shipping Gazette 
the Committee, while agreeing that this did not form part of the legiti-
mate functions of the Posts and Telegraphs Department and was definitely 
the business of the Port Commissioners, were glad to learn that publica-
tion of the Gazette had in fact been discontinued by the Department with 
effect from 1st JUly 1940 and that this wa. ... now being undertaken by the 
Port Trust Commissioners. 

63. With reference to Grant lO.-'-Sub-head G.-Pensionary Charges, 
a member enquired whether there was any demand for a provident fund 
in place of pensions. It was· stated that while the general demand was 
for both pensions and provident fund, the matter had been considered 
very carefully and it had been found that there was no scope for a com-
pulsory provident fund without unduly cutting down pensionary 
benefits. There was however the general provident fund and also an 
attractive Postal Insurance scheme open to all Post Office employees, 
while at present interest rates a Government servant on retirement at 
55 can commute half his pension into a lump sum payment equal to ap-
proximately 13 years purchase. 

64. As regards the case reported at serial No. 33 of the list of losses 
written off of an ex-gratia payment of interest on Post Office Cash 
Certificates held in excess of the prescribed limit, the Committee was of 
the opinion that the payment of the interest on the additional sum 
invested need not be treated as an infructuous payment and such cases 
might in future be omitted from the list of losses. 

65. Attention was drawn to the large savings that had occurred 
un~~r Grant No. 73-Capital Outlay and the C:ommittee .. while of the 
OpInIOn that there was room for improvement In the ongInal estimating, 
L214FinD Ie 
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-expressed the hope that the more drastic lump sum cuts adopted in the 
present year'8 estimates would show an improved result. 

66. 8u-rplus Stores.-With regard to the balance of surplus stores 
it was considered that th~ limit at present prescribed was too low and th~ 
Committee desired to recommend that the question of increasing the limit 
so as to avoid giving rise to an apparent irregularity should be COD-
sidered. 

67. Gra""t No. 15.-Home Deparlment.-With reference to the 
saving that had occurred inethis Grant under Sub-head C. 4-Secret Ser-
vice Contingencies, it was explained that this was malnly due to speci8I 
economy measures and that acting on the recommendations made by the 
Committee last year, a lump sum reduction of Rs. 58,000 had been made 
in the estimates for 1939-40 under this sub-head. 

68. Grant No. 53.-Cens1ts.-In connection with the small excess 
that had occurred under this G rant, it was explained that this W8& 
mainly due to leave salary adjustments on account of officers who had 
been loaned for duty in the Census of 1931. An expenditure of only 
Bs. 649 had been incurred in 1938-39 on preliminary work connected 
with the Census t{) be held in 1~41. The Committee agreed to recommend 
the regularisation of the excess by a vote of the Assembly. 

69. Grant No. 68.-Delki.-A member drew attention to the savings 
that" had occurred under Account VII.-Medical-B.-4.-Hospitals and 
Dispensaries, Contingencies. It was explained that the saving W88 due 
partly to the economy measures enforced that year and partly to the fact 
that as the Irw:n Hospital was new, it was difficult to make an accurate 
estimate of the number of patients that were likely to be treated and the 
amount of medicine they would require. 

The Committee adjourned till 10-30 A.M. next day-
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J»roceedings of the 8th meeting of the Public Accounts C~ttee held 
on Friday, the 23rd August 1940, at 10-30 A.M . 

• 
PRESENT: 

The Hon 'ble Sir JEREMY RAISMAN, C.S.I., C.I.E.~ 
I.C.S., Finance Member, 

}Ioulvi MOHAMMAD ABDUL GHANI. 

Mr. MOHAMMAD AzHAR A.w:. 
Mr. J. RAMSAY SCOTT. 

Sir SYED RAZA ALI. 
Dr. R. D. DALAL, C.l.E. 
Khan Bahadur SHAlKH FAZLI-IIAQ PIRACHA. 

Khan Bahadur Sir ABDUL llAMID, C.l.E., O.B.E. 
Mr. O. K. CAROE, C.I.E., Secretary, External 

Affairs Department. 
Mr. V. B. ARTE, Under Secretary, External 

Affairs Department. 
Mr. H. C. PRIOR, C.l.E., I.e.S., Additional Secre-

tary, Commerce Department. 
Mr. N. R. PILLAY, C.I.E., C.B.E., I.C.S., Joint 

Secretary, Commerce Department. 
Mr. GHULAM MOHAMMAD, Chief ControlJer, 

Indian Stores Department. 
Mr. A. C. BADENoCH, C.S.I., C.I.E., I.C.S., 

Auditor-General of Ind ia. 
Hon1>le Mr. C. E. JONES, C.I.E.,· I.e.S., 

Finance Secretary. 
Mr. P. M. HAu, Accountant-General, Central 

RevenueS. 

Chairman. 

Jlembers. 

J 
1 

I Witnesses. 

J 

70. Agency buildiftgs at Bahrain.-With reference to the work of 
installing water borne sanitation in the Agency building at Bahrain, 
which has been put in hand by the Resident without waiting for sanction 
and for which an ex-post facto sanction had had to be accorded, it was 
explained that administrative approval for the work had been accorded 
in the previolls year provided funds could be found and that in the year 
in question the work was to have been carried out if the money originally 
provided had not been withdrawn on account of the economy campaign. 
However though the work was of great urgency it was admitted that the 
procedure adopted was highly irregular and strong departmental dis-
approval had already been expressed. The Committee while considering 
that there were certain mitigating features in the case desired to express 
their disapproval of the action taken by the officer in question. 

71. Tribal Areas.-In examining the review of the works expenditure 
under this head, the Committee was gratified to note the comment of the 

101 
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Audit authorities that the watch over expenditure had been satisfactoQ' 
and that taking into account the special economy measures the original 
provi&ion had been fairly precisely estimated. 

72. External A.ffair~.· -In connection with item No. 27 of the state-
ment of recommendations made by them last year, the Committee were 
informed that the Government of India had set forth their views on the 
incidence of Persian Gulf expenditure to His :Majesty's Government, 
whose reply was now awaited. It was desired that a further report on 
the question should be furnished to the Committee next year. 

73. Baluckistan.-I t was noticed that the progress on the reconstruc-
tion of Quetta had been slower than originally anticipated, the expen-
diture to the end of 1938-39 having been approximately B.s. 20 lakhs out 
of a total estimate of B.s. 67 lakhs. The Committee were however glad to 
learn that the discussion as to the best form of anti-earthquake structure 
had yielded valuable economies and had brought about a large reduction 
in the cost of construction. 

74. Grant No. 2B.-Ports and Pilotage.-Attention was drawn to the 
decrease in the surplus from the Bengal Pilot Service and it was ex-
plained that this was due to the revision in the scale of pilotage fees, as 
the number of vessels that visited and departed from the Port dur~ 
1938-39 was greater than in the previous year. 

75. With reference to item No. 34 of the statement 'of past recom-
mendations, it was stated that after careful consideration it had been 
decided that the Depreciation Reserve Fund for the Bengal Pilot 
Service would have to be maintained but that contributions to the Heavy 
Repairs Reserve Fund could Ceatie. Contributions to this latter Fund 
had accordingly been discontinued. 

76. Grant No. 29.-LightkO'Uses and Ligktships.-It WSB noted that 
the net receipts from the Lighthouses and Lightships Department had 
come to Rs. 9~24,343 in 1938-39, against which the total revenue expen-
diture including contribution t{) the Depreciation Reserve Fund had 
amounted to Rs. 6,99,903. While the abolition of the Additions and Re-
placements Reserve Fund, the accumulated balance of which had been 
merged in the General Reserve Fund, had been mainly respoDbible for 
the increase in the surplru; by .the amount of the previous contribution. 
the flnancial result of the year's working was considered to be extremely 
satisfactory. 

77. Grant .No. 51.-Indian Stores Deparlment.-With reference to 
the report (Appendix XVII) submitted in connection with item 33 of 
the statement of recommendations made by the Committee Jast year. it 
w8Sstated that Sir James Pitkeathly, the then Chief Controller of Storel), 
who had been deputed to make a detailed examination of the London 
Store Department, had come to the conclusion that the amalgamation of 
the India Store Department, T.Jondon, with the Stores Department in 
l~dia was impracticable. The High Commissioner for India and the-
111rect;)r General, India Store Department, London, who had been con-
sulted in the matter. had also expre;;sed the same view, and: after careful 
~onsideration the Government of India had decided that the present 
arrangement should continue. 
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78. Grant No. 57.-Miscellaneous Departments.-The Committee 
examined the income and expenditure account of the scheme for the 
registration of Accountants and with reference to the suggestion made 
by them last year (Item 37 of Appendix I) they were glad to note that 
the deficit on the working for 1938-39 had b~n reduced considerably 
as compared with the previous year and that it was the definite policy 
that the scheme should be placed on a self-supporting basis in the near 
future. 

The Committee then adjourned till 10-30 A.M. on August 27th. 



Proceedings of the 9th ~ting of the Public Accounts Oommittee held 
on Tuesday, the 21th A,1JI11d 1960, ~ 10-30 AI 

t , PRESENT: 

The Hon 'ble Sir JEREMY RA.IsMAN, C.RI., C.I.E., 
I.C.S .. Finance :Member , 

Moulvi MOHAMMAD ABDUL GHANI. 

Mr. J . RAMSAY SCOTT. 
Sir SYID RAzA ALI. 
Dr.' R. D. DALAL, C.I.E. 
Khan Bahadur ~HAIKH FA7.l -I-HAQ PIRACHA. 
Khan Bahadur Sir .ABDl!L HAMID, C.I.E., O.B.E. 
Sir GEORGE SPENCE, C.S.I., C.LE., I.e.s., Secre-

tary, Legislative Department. 
l\IIAN MOHAMMAD RAFI, Sec rebd'Y , Legislative 

Assembly Department. 
Air. C. ll. G. OGILVIE, C.B.E., 1.C.S.. Secretary. 

Defence Depa rtment. 
llr. A. C. BADENOCH, C.S.I., C.I.E., I.C.S., 

Auditor-General of Ind' a. 
Mr. P. M. RAU, Accountant-General, Central 

Revenues. 

Chairman. 

Merttbers. 

ur itne88es. 

79. The Appropriation Accounts relating to the Legi£,lative Depart-
ment. the J.Jegislative Asseml,ly Department and the Defence Department 
were examined. 

In connection with the Legislative Department, the Committee were 
informed that India '8 contribution towards the expenses of the League 
of Nations had been paid for the current year on the reduced basis of 
48 units out of a total of 817, as fixed in pursuance of the recomenda-
tions of the Allocation Committee of 1939, and that it appeared reason-
able to anticipate that with the recent reduction in the stafi: of the League 
Secretariat the total expenditure and consequently the share to be paid 
by India '\rould be considerably reduced. next year. Some members 
df'Sired to record their view t.hat, having regard to the small measure of 
belJf>nt which. in their opinion, was obtained by this country, India '8 con-
tribution to the League should not exceed RH. 2 lakhs. 

80. Grant No. 14.-Legislative .Assembly and Legislative .Assemblr 
Department.-The small excess that had occurred in the voted section 
of this grant, after a supplementary grant of RB. 1,05.000 bad been 
obtained on account of the convening of a special 8eR8ion. was explained 
88 due to the fact. that some Legislative Assembly members' bills which 
were ~repared during the later part of March 1939 had, contrary to ex-
~tatIons .. been paid in that month instead of in April 1939. The Com-
lDlttee decIded to recommend that the exee88 should be regulari&ed by a 
Tote of the Legislative Assemply. 
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81. Defence Department.-The re-appearance of the Appropriation 
for the Defence Department Secretariat in the Civil Estimates, while in 
the previous year the funds require~ had been allotted under the Appro-
priation " Defence Services ", wa.'i stated to be due to the decision to 
revert, with effect from 1938-39, to the old fo~ of presenting the ex-
penditure in the Books of Demands under a separate Grant for the 
Defence Department in the Civil Estimates. 

The Committee went through the Appropriation Accounts of the 
Seeretariat Staff of the GOvernor General and of the Principal Supply 
Officers Committee and decided that there were no questions on which 
they desired to examine the Secretary to the Governor General (Public) 
and the Secretary to the Governor General (Defence Co-ordination). 

~he draft report of the Military Accounts Committee was then con-
sidered and adopted by the Committee. 

The Committee adjourned till 2-30 P.M. next day. 
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ProceediDgB of the 10th meeting of the Public Accounu Committee held 
on W ednesday, the 28th August 1940, at S-3O P .•. 

( PRESENT: 

The Hon'ble Sir JEREMY RAIsMAN, C.RI., C.I.E., 
I.C.S., Finance :Member, 

Moulvi MOHAMMAD ABDUL GHANI. 
Mr. MOILUlllAD AzHAR ALI. 
Mr. J. RAMSAY SCO'M'. 

Sir SYED RAzA ALI. 
Dr. R. D. DALAL, C.LE. 
Khan Bahadur SHAIKH FAZL-I-HAQ PIBACHA. 
Khan Bahadur Sir ABDUL HAMID, C.I.E., O.B.E. J 

The Hon 'ble Mr. M. S. A. HYDARI, C.I.E., I.c.s.'l 
Secretary, Labour Department. 

Mr. S. H. ZAHEER, I.C.S., Additional Deputy J 
Secretary, Labour Department. 

Mr. A. C. BADENOCH, C.S.I., C.LE.. I.C.S., 
Auditor-General of Ind ;a. 

The Hon'ble Mr. C. E. JONES, C.l.E., I.C.S., 
Secretary, Finance Department. 

Mr. P. M. RAu, Accountant-General, Central 
Revenues. 

Member •. 

W itnelle,. 

82. Grant No. 60.-Ci1Jil Works.-Review of Works Expenditure.-
A detailed examination of the actual expenditure as against the original 
provision for works confirmed the obsenTations of audit that the bulk of 
the saving on the original provision, both in the case of the non-voted 
Appropriation and the voted Grant, was due to retrenchment and economy 
in expenditure undertaken on account of the financial strillJrency and to 
the cODBequent postponement or abandonment of works. It was ex-
plained that though the usual features of previous years. RUcb as late 
starting of works due to delay in land acquisition or non-completion of 
preliminary formalities, had continued tu operate, the major part of the 
sa-dn~ was due to deliberate de<~i!'!i()lJS taken as part. of the economy 
campaign and though a supplementary' list of works in contemplation, 
from which selected works could in the ordinary way have been financed 
from savings from budget~d works. had been appended to the budget 
estimates, none of these works could be undertaken during the year owing 
to the financial stringency. Some criticism was however expressed as to 
the particular work.q selected for postponement, snch as the exteD8ion 
and improvement to the Pilgrims Camp at Karachi, thoug-h it was 
pointed out that the work had been resumed in the following ye-ar. 

83. Attention wa.~ drawn to the large re-appropriations for minor 
works by transfer from sub-head D.-Reserve with Local Governments 
and it was stated that now that the Central Works in Madras, Bombay, 
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Bengal, Bihar and Sind had been taken over by the Central Public Works· 
Department from 1st April 1940 it was expected that there would be less 
need for utilising this system of transfers from reserve. 

84. In connection with this reorganisation 16le Committee considered 
the report (Appendix XVIII) submitted in connection with item 23 of 
t~e statement of last year's recommendations, describing the re-distribu-
tlOn of the work and staff of the Central Public Works Department. It 
was noted that excluding the ~'amine Division. there were now 14 
divisions as against 16 in 1938 as the Delhi Aviation Division and the 
Special Division No. II had been abolished and that the total economies 
~xpected as a result of the changes effected were estimated at approxi-
mately Us. 90,000 per annum. 

85. With reference to the instanc~ of uncovered excesses, which 
appeared to indicate defective estimating and control, it was 8tat~d 
that the majority of these were on aecount of the deduction of establish-
ment charge~ which were mainly due to the pro-rata system of distribu-
tion. When works in the ProvincE's were carried ont through the agency 
of the Provincial Governments or the Defence Department the total ex-
penditure on account of establishment charges was distributed on the 
basis of the actual outlay of the year. This pro-rata share varies with 
the actual work.q expenditure and cannot be accurately estimated until 
the work charges for the year arE' definitely ascertained. It was this 
diffieulty in estimHtin~ that was mainly responsible for the variations 
noted. 

86. The Committee noticed that the pro-forma account of the Central 
P. 'Y. D. nursery at Jurbagh, New Delhi, for 1938-39 showed a loss of 
Rs. 5,872 against a profit of Rs. 1,219 in the previous year. This appeared 
to reveal an unsatiNfactory tendency and. the Committee desired that the 
position should be carefully watched to see that there was no such 
deterioration in the nursery as to affect its financial position. 

87. Grant No. 6H.-Stationery and Printing.-In connection with 
item 26 of last year's recommendations it was stated that the desirability 
{}f ha,;Dp' cost accounts for each item of work in order to facilitate the 
pr:eing of Government publication.~ had been duly examined. The 
printinJ! expenditure under each item of work is scrutinised annually in 
accordance with the cost accounting system already in force and the actual 
('ost of production plus an addition of 60 per cent. to cover agents' 
commiro".~ion. posta~e, paeking. etc .. is divided by the total number. of 
copiE's printed. Tn view of this the Committee agreed that an examIna-

tion of thE' detailed E'xpt>nditure under ea(>h of the various operations 
invohoerl was unnecessary. 

RA. Attention W88 drawn to the largt> increase in the original provi-
sion for the purchase of paper during' thE' CO?rst> of the ~rear. It .was 
f>xplained that this wa.s la~ely due to the Increased demands ;receIved 
from Provincinl Governments and the Defence Department whIch was 
rE'fiectt>d in the larger rec()verie~ made t,hat year. For the information 
of a member it was F!tated that the value of paper purchased abroad h,:d 
gone down from Re. 9i lakhs in 1925-26 to less than~. 1 t . lakh.~ .In. 
1938-39. while the purchases of paper manufactured m IndIa had In-
creased in the same period from RH. 36 lakhH to close on Rs. 45lakhs. 

• 
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89. In connection with the suggestion made last year (item 25 of 
Appendix I) that a procedure should be laid down for limiting the 
number of copies of Government publications printed, it was stated that 
all print orders of publications are scrutinised by the Manager of Publica-
tions who fixes the numker of cop~es to be printed in consultation with 
the Department concerned. In the ease however of scientific and tech-
nical publications, the Central Publication Branch mak£¥J a special 
scrutiny and has been able. with the concurrenc-e of the Departments 
concerned, to curtail substantially the number of copies printed. The 
Committee expressed their approval of the action taken and trusted its 
effect would be apparent in future years. 

This concluded the examination of the Accounts and the Committee 
then adjourned till 11-30 A.M. on August 31st when the draft. Report 
was to be considered for adoption. 
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Report of the Military Accounts Oommitte~, 1940. 

Weare appointed in pursuance of the recommendation made m 
paragraph 31 of the Report of the Public Accoun~ Committee on the 
Accounts of 1929-30 to make a preliminary exauanation of the Appropria-
tion Accounts of the Defence Services and connected documents. We 
have been assisted in this work by the Auditor-General, the Defence 
Secretary, the Financial Adviser, Military Finance, and the Military 
Accountant-General. The results of our examination are, as usual, 
embodied in the proceed:ngs of our meetings which we desire to be treated 
8..'; a part of our report. The following paragraphs deal only with some 
of the more important pointB. 

2. Re'l'isio-n of Reg1llations.-Though there has been some disloca-
tion in the work of revising the Army Regulations owing to the outbreak 
of war, we are glad to note the substantial progress that has been made 
during the year when the Pens' on and Passage Regulations have been 
finally revised and rep1:"inted and the revision of the remaining Regula-
tions has been put in hand so far ~ this is possible in present circum-
stanCffi. We have al"lO been .glad to learn that the revised arrangement 
referred to last year under which the work of revision was to be carr:ed 
out with the active participation of the Director of Audit, Defence Ser-
vices, was duly introduced and has worked satisfactorily. 

3. Expenditure of the Military Engineer Services.-We are glad to 
note the continued improvement in the budgeting for works expenditure 
that has been brought about by the system of lump sum cuts and that, as 
desired bY' us last year, the tendency to over-estimate the cOO of works. 
which has again been apparent in the majority of eases dealt with in the 
Appropriation Accounts this year, has been brought to the special notice 
of the authorities concerned. For, our conclusion after examining 
Tariations between the year's expenditure and the original Appropria-
tioDr for individual works, was that while the defects underlying the 
'Variations in question were not so marked as in previous years they still 
persisted to a degree which could be improved upon. These variations 
were mainly attributed to the system of financing a programme of works 
then in force under which an interval of more than a year obtained 
between the according of administrathye approval to a work and its com-
mencement. While for the period of the war when only urgent works 
will be carried out for which sanction is to bt> accorded on an approximate 
estimatt>. the matter may be considered to have lost its immediate practi{'al 
interest, we hope that it will be pOAAible for the question of devising a 
reviBed system of framing estimates on the lines of that adopted In 
England to be considered furt.her in due course. 

4. A number of questions previously pending have as might be 
expected ceased for the time being to be of any practical importance. 
Thus with the great reduction in tht> number of head~ included in the 
Budget Estimates for defence expenditure consequent on the ~reement 
for the allocation of this expenditure between His Majesty's Government 
and the (fflvemment. of India, the proposals for the simpUficat.ion of 
headinp-R in the Defenre BudU'et are shelved. A~ain. as the Defence 
Reserve Fund will cea~ to h~ operated 011 for the duration of the financ1al 
settlement with His Ma,iesty'8 Government., the question of its continuance 
is no longer at isme. We also realise that for the period of war the scope 

• 
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for the introduction of improved schem~ of accounting arrangementa 
will be strictly limited and are content that as cert.ified by audit the 
Btandard of general financial administration is being maintained at its 
recent high level. 

t 
5. We desire to place on record our indebtedness to Sir Ernest 

Burdon, the late Auditor-General, for the valuable assistance given to us 
in our examination of the accounts. 

H. A. C. GILL, 
Secretary. 

Tlu 31st August, 1940. 

A. J. RAISMAN. 
M. ABDUL GHANI. 
M. AZHAR ALI. 
C. E. JONES. 
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Proceedings of the first meeting of the Military Accounts Committee 
held on Monday, the 12th August 1940, at 11 A.M . 

• PRESENT: 
The Hon'ble ~ir JEREMY RAISMAN, C.S.I., C.I.E., 

I.C.S., Finance Member,: Chairman. 
l\loulvi MUHAMMAD ABDUL GHANI. 1 
Mr. MOHAMMAD AzHAR ALI. IL M f ember.iJr 
The Hon 'ble Mr. C. E. JONES, C.I.E., l.C.S., J 

Finance Secretary. 
Mr. C. M. G. OGILVIE, C.B.E., I.C.S., Secretary, 

Defence Department. 
Mr. E. T. COATES, C.I.E., I.C.S., Financial Adviser, 

Military Finance. 
Mr. M. R. COBURN, O.B.E., Add!. Financial ·Witnesses. 

Adviser, Military Finance. 
Mr. V. NATESAN, Deputy Financial Adviser, 

Military Finance. 
Mr. J. PARLBY, O.B.E., ~{il'itary Accountant-

General. 
Sir ERNEST BURDON, K.C.I.E., C.S.I., I.C.S., 

Auditor General. 
l\fr. C. V. S. &0, Director of Audit, Defence 

Services. 
At the outset of the proceedings the Chairman suggested tha.t in 

the special circumstances existing this year when he and the majority 
of the witnesses were engaged in urgent work on account o~ the war, 
the Committee should sit onlY' in the mornings starting at 10-30 A.ll. Ito 
enable the work to be completed by 1-30 P.M. This was agreed to by • 
the Auditor-General and the members of the Committee. It was also 
stated that one of the members, Captain Sirdar Sir Sher Mohammad 
Khan was engaged in military duties and would be unable to attend the 
meetings. 

2. The Committee first considered the military items in the state-
ment (Appendix I), showing action taken or proposed to be taken on 
the recommendations made by them in previous years. 

3. Item No. 38.-Allocation of Eccles·iastica/. Expenditure.-With 
reference to the note (Appendix XIX) on this subject~ it was stated 
that as soon as the method of apportioning pensionary charges had been 
settled in C'Onsultation with the Auditor-General, the rules would be com-
pleted. The Committee was glad to note the assurance of the Defence 
Secretary that it was almost c(>rtain that the revised allocation would he 
brought into operation. with effect from the next financial year. 

4. Item No. 39.-Re1Ji..~on of Army Regulations.-With reference 
to the note (Appendix XX). submitted on this subject it was stated 
that despite the dislocation in the work of revising the Regulationa 
caused by the outbreak of the war, real progress had been made. The 



Oommittee agreed that the results, especially considering the circumstan-
ces of the year, were satisfactory. 

5. Item No. 40.-Si,l,plificatiota of Budget headi1l{/s.-In consider-
ing the note (Appendix XXI) on this subject It was ex~lain~ that for 
the period of war the Budget heads for. defence expenditure have been 
greatly reduced and simplified and the Committee agreed that thi8 was 
8 question that at the moment was 'Of no great urgency 1.. though it might 
be pursued as far as present conditions permitted in order that the con-
clusions reached might be carried into effect after the war. 

6. Item No. 41.-Percentage of establishment charges in the Military 
Engineer Services.-The Committee noted that according to para-
graph 24 of the Audit Report the percentage of establishment charges 
to works expenditure f'Or the year under review worked out at 20.3 as 
cvmpared with the corresponding percentage of 15·6 in the Central 
Public Works Department. It was explained, however, that the Military 
Engineel" Services has to deaL with a large number of scattered projects, 
so that a fairer comparison would be with the. Provincial 
Public Works Departments whose establishment percentage was far 
higher than that of the Central Public Works Department whose 
work was concentrated in a few areas. The Committee agreed that this 
was a relevant consideration which should be duly considered, but was 
of the opinion that the percentage of establishment charges was an 
important criterion to apply and that with the decentraliHation of the 
work of the Central P. W. D. there would be material f'Or a fairer com-
parison in future. 

7. Item No. 42.-DefefI.Ce Reser-t'e FuM.-The Committee noted 
that for the currency of the financial settlement betw-een India and 
His Majesty's Government, the Defence Reserve Fund would cease to 
be operated upon, so that the question of its ju.'ltifieation had ceased for 
the time being 1:() be of any practical importance. 

S. Item No. 43.-Review of the Orgafl.uatioft of the Medical Store, 
Department.-The Defence Secretary explained that consideration of 

• the main recommendations of the departmental committee that had exa-
mined the organisation of the !Medical Stores Department had been 
deferred till after tbf> war. Thus the proposal for a variable surcharge 
on the prime costs of various commodities designed to bring the charges 
made to public bodies in line with market pricefS was inapplicable at 
the present time. A certain amount of action was, howevpr. being 
taken on the minor recommendations. 

9. Item .. Vo. 44.-The Financial Adviser, :Military Finance stated 
that the question of reducing the margin included in works estimates of 
the M. E. S. for possible omissions and unforeseen items of expenditure 
was still under consideration and 8 note on the position rea.chf>d would 
be supplied to the Committee. (Appendix XXII). 

10. Item No. 45.-Tt was stated that inHtntctionsfor reco't:eri~ on 
account of rent, water and electricity to be made within the time allow· 
ed had been issued and that as the money had to bf' collected on account 
of. ~ills pretlented to private indh-iduals, it was a matter of ex~utive 
~ance to see that th.eBe instruetioll8 were complied with. The Com-
Dllttee expressed the VIew that this situation should continue to be 
watched. 



11. Item No. 48.-DilpoBal of surplu.s aM obsolete Blores.-The 
Committee considered the note (Appendix XXIII), submitted on 
this subject and noted the assurance given that whenever iC is possible 
to sell stores by auction this is done and that sa~ by private treaty il 
adopted only when sale by auction or competitive tender is uneco-
nomical. 

The Committee then took up the oollBideration of the Report of 
the Director of Audit,- Defence Services. 

12. Paragraph 8, read with paragraph 12.-ln eXamInIng the 
variations between the original appropriations and the actuals for the 
year 1938-39, it was noted that the net variation was small and was the 
result of the balancing of the excesses due to the various unforeseen 
Jemands that arose during the year and the savings brought about by 
the curtailment of expenditure. The Committee were accordingly 
gratified to note the remarks of the Director of Audit, Defence Services 
on the success achieved in keeping expenditure as a whole within the 
limits of the appropriation in the face of heavy and unforeseen 
demands. 

13. Paragraph 10.-The difficulties in estimating the cost of printing 
incurred by the Central Revision Section and the action taken by way 
of ceutralisation and the posting of a special estimator were explained 
by the Defence Secretary. The Committee trusted that the new 
arrangements which had been put into effect from 1st April 1940, would 
improve the estimating under the Heads in question. 

14. Fif&aflCial irregularities-Paragraphs 14 to 2J .-The Com-
mittee examined the items mentioned in these paragraphs and agreed 
that the deterrent action taken in these cases had been appropriate. 
In this connection the Auditor-General drew attention to paragraph 7 
of thf' Prefatory Remarks where it was pointed out that the cases of 
financial irregularity represented only a small percentage of the total 
financial transactions of the year and that the comments on such cases 
must Ilot be understood as conv~ying any general reflection on the admin-
IStration of public expenditure. The Committee were glad to note the 
general remark of the Director of Audit that the standard of financial 
adminj.!rtration had been maintaiIl~d during the rear at its recent high 
h'vel. 

16. Paragraph 31.-With regard to certain faultily exp..ressed rules 
and orders which were found to have conferred wider benefits than 
their framers had intended and which had now been amended, the 
Financial Adviser stated that the ne,,· organisation which had bren set 
Ull for draftinl!' Army Instructions was expected to minimise such 
~)'rtJrlS ill future. 

Approp"iation Accounts. 
16. Paragraph 7.-The Committee noted the action taken in view 

of the heavY unforeseen demands that seriously disturbed the budgetary 
position dUrlnfl the course of the year and endorsed the vi~w that in so 
far as the modified appropriation could be considered a.s the criterion 
for judging the efficiency of financial control over expenditure a con-
liderabl~ measure of success had been attained. 

The Committee adjourned till 10.30 A.M. next day. 
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Services. 
The Committee continued their examination of the Appropriation 

.Aeeounts. 
17. With regard to the variations between expenditure ~nd original 

appropriation under Head I-Fighting Services the main increases were 
explained as due to the changes in pay and allowances sanctioned for 
British troops. 

18. Paragraph 66.-With regard to the decrease in expenditure for 
Mechanical Transport Stores, it was explained that this was due to the 
disbandment of certain subsidised ~I. T. Mections which were found to be 
both expensive to maintain in time of peace and unsuitable when re-
quired in time of war. 

19. The Committee then examined at length the administration of 
the M. E. S. finances. It was noted with satisfaction that the net lapse in 
the year 1938-39, particularly in view of the policy of retrenchment then 
in force, as compared with the corresponding figures for the previous 
years, indicated a commendable improvement in bu~eting and that the 
percentage of amounts spent during the year accordIn~ to the original 
programme. showed an improvement as compared with the previous year. 
The CommIttee, however, considerf'd that it should be p<)S.,;ible to bring 
the net lapse into a still smaller compass in future years now that the-
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system of applying a lump sum cut to the estimates had been introduced 
with effect from the budget for 1939-40. 

ZO. With reference to the statement given it Appendix H to the 
Appropriation Accounts showing ca.~es of variations between' the year's 
expenditure and the original appropriation for individual works, certain 
instances of underspending of allotments appeared to indicate that p~ 
vision was at times included in the budget without sufficient certainty 
that the money would be spent in the year. The Financial AdvISerr 
~lilitary Finance, however, explained the working of the present system 
under which budget provision for works was made on the basis of an 
estiluat(, prepared three year~ prc"ionsly and stated that while it was 
dOllir:Jul whether tIl(' introduction of a revised system was worth while in 
time of war, during this period a more rapid procedure would. be in 
fotce which would eliminate the delay between preparation of the esti-

. mate and execution of the work which was the main cause of these varia-
tions. The Committee while noting that the defects underlying the varia-
tions were not so marked as in pr('vi"Ol18 years agreed that ill view of the 
fact that 8 contract grant of Rs. ::J crores was made available for the 
M. E. S. each year thi" implied a certain discretion at'; to alternative 
works and that these ,'ariations had not the same significance as with a 
grant which varied from year to year and which purported to be built 
up from a number of specific items. 

21. The Committee noted with satisfaction the commellt in para-
graph 93 that the low percentage which the objectionable outlay bore to 
lhe total expenditure indicated that· th(' 1\1. E. S. authQrities continued 
to take effective steps to ensure compliance with the basic conditions for 
("on trolling expenditure. . 

22. With reference to the new standard schedule of rates brought 
into effE-ct durin!! 193~-39 it was stated that their adoption had had the 
efi'E-C't of impro\"i~lg' considerably the methods of payment for M. E. R 
works but that as experience ha." shown that the new schedules were 
defective in certaill respects r('compilation was being taken in hand. 
As regard" the serious irre~ularity that had occurred in connection with 
Ihe printin!o! of th(> new schedules ""hereby copies much in excess of 
Hctual rE-quirt>ments had heen pl'inted at a priYate press on unnecessarily 
high qna1it~· of paper at a greater C()~t Hum was justified. the Committee 
werr go]ad to learn that there was no question of any deliberate dis-
hone!';ty and that action had been taken that would ensure that such an 
irreguiarity would not occur again. 

23. With regoard to the expenditure connected with the reconstrnc-
(on of Qnetta. thE- Committee not.ed with satisfaction that the rates in 

t}lE- case of hoth thE' two 1nmp sum contracts for Group xn, and Grnnn 
XITT entered into ourin~ thE:' ~'E'ar WE-re cheaper than those in nrf'Yion~ 
~imilar contracts ann approved of the administrative rea~onc;; on ::\ccount 
of which one of thE:'se ('on tracts had been g-iven to the contractors for 

Group 1. at ] 2 per ('ent. bE-low their rates for that Group. 
24. Appendix .n.-Thp Committer examined with interest the Rh~tp

ment showin~ detail~ of important item~ of 10s~es in stores ann Po'!rped 
that this was improyrd by the annotation~ included in the ApJ)ropriation 
Accounts for the first time this year. 
L214FinD 
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Oommercial Appe-ndix. 
25. Dairy Farms.-Attention was drawn to the fact that the con-

solidated profit and lo~ account of the farms showed a large decrease in 
profit as compared with the previous year, and it was explained that 
while this was mainly due to the amalgamation of certain grass farm.s with 
dairy farms, the primary function of the Military Dairy Farms was to 
provide a reliable source of pure milk, butter and cream for the Army at 
those stations where such facilities were not available and that a large 
profit was not aimed at. Supplies were therefore sold at prices sufficient 
to cover expenses and the system was not extended to places where ade-
quate and suitable priYate enterprise for the supply of milk, etc., alreadr 
existed. 

26. Medical Stores Departmeftts.-It was noted that the net re-
sult of the working during the year of a.ll the four depots showed a loss of 
approximately &. 2 lakhs and the Defence Secretary explained that 
this was the net cost. after deducting receipts from civil sales which 
had to be paid for maintaining an organisation capable of supplying 
the Army in time of war with medical supplies up to the value of 
Ra. 40 lakhs. The Committee were glad to note that the cost of no drug 
manufactured in the factories during the year under review was in 
exeeas of the market rate and to learn that the educational effect of tht> 
orders given to private firms under the inspeetion and control of the 
factories since the outbreak of war was bringing about a great improve-
ment in the trade in India. 
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APPDDIX I. 

• 

statement showing action taken or proposed to be taken on 
recommendations made by the Central Publie Accounts 
Committee. , 

_I 
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Statement showing action hlken ur proposed to be taIcen on 

Yea.r 
of 

Report. 

Paragraph of 
the Report or 
Proooedings. 

1935-36 lO-R. 
and 
7-P. 

1936-37 I-P. 
1937-38 \ 6-P. 
1935-36 8-P. 
1936-37 I' ,I-P. 
1937-38 i-Po 

1936-37 I 9-P. 
1937-38 I II-P. 

1937-38 i-Po 

1937-38 9-P. 

j 
I 

I 
1937-:J8 , 9-P. 

i 
! 

19:i7-38 lOoP. 

i 
I 
I 

1937 -3811 to!,. 

I 

1 !J:~a-36 5-R.o 
17-P. 
and 
22-P. 

1936-37 4-R. 
and 

2O-P. 
1937 -38 4-R. 

and 
25-P. 

.. 

Rerommendations or suggestions. 

Departme1il oj Educatiofi, Health aud Ln71tU. 

That early stops should be taken t,o implement 
la<;t ,vear'~ rerommendation regarding the 
manufaeture by the Mathematical Im~tru- l' 
ment Offi('{' of artides r~uired by the Army. 

That a further I't'port on the question of the I 
nece&>ity for r('t.aining the post of Director of I 
'
Botanical ~urvey Hhould be· Huhmittt'(j n"xt I 
vear. 

That tht' establishment of a Central Research i 
Institute for dain' farm retle&rch should hl. i 

expedited and the" qUe6tion of terminating thcl; 
rontract for the Wellington Milk .Depot with 
the military a uthoriti~ should be taken up I 

indel*lldently. - i 
: That the possibility of redl1cin~ tht:' number of ; 

I superseded maps in thf' ~lap Record and IfPu~ 1 
Offi~ should be furtht'r examinf!d and a note i 

I on thE'! suhjef't ,.hould be I'uhmitted n('xt yt'ar. ! 
I : 

That /I. report "hould be submit-tOO to the! 
Committee next year as tt) why the Botw R.e- , 
tle&rch InstitutE-.· ('alrutta. !'IbOUld not 00 J't'- . 

4uin-d t.o I'lUbmii. an audited &(~<'Ount of it!; 
receipt;.; and expenditu1"(" 

That the C()rporation of Cal('utta should be movt'ld 
to exempt thf" Cal('utta MUIW-um from 'ht' 
munil'ipal taXM and with this end in view thl" 
small charg(·for a.dmil!8ion ti(~ketB to the MU88Um 
on ct"rtain days should be aboliRhNl. 

That tht' Depart,ml'nt of I<:duf'ation. Health 
and LandK Khoulrl sati"f\' thf"m8t'lv('t1 whether 
non-provincial HtudentH' gtlt re.&AOnahle fad-
Iitiw.-; iu provinf'iIa.1 inf(titutions to whi(!h C'Rntral 
grant,,-in-aid ar(' ~ivf·n. 

That the a.nnual report,., of the Imperial Council 
of Agric'Ultural ReHear(:h should bE- cireulated 
to the mt-mberH of the Public A('f'ounts (',om-
mittf'lt'. 

Fi1Ul'Mf! Dt.partmtnt. 

That thf" reHult of the adoption of larger unit. 
of appropriation in ~rtain Granttt in the clHti-
ma\c8 for 1939-40 88 an experimental meuure 
to 8re if it would lead to more accuratE- ~'i· 
mating and to ef'{lDomy IIhould be reported t.o 
the Committf* in due <-'Oune. 
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rtJCOmmentiatio'M tnade by I}~ Cen~rl1! Pu.hlic Accounts CommiJlee. 

Action taken or proposed to be taken . 

• 1---------------------------------------------------------------·----------

The position has changed since the outbreak of war and the Committee agreed that there wu 
no need to pursue the matter further for the preeent. 

The Committee accepted the decision reached in the Report (Appendix IX) 8ubmitted on the 
mbject. 

The 8cheme for the e@tablishment of a Central Dairy Research Institute has been acoep~ by 
tho Gov6I'IlJl1l>nt of India in prhlC'iple. Detailed proposals are under consideration and their 
&C('61 tance will depend largely on fundi! being available. The contract for the supply of 
milk to the Military anthoritif'S W&B terminated on the lat April HMO. 

A note (Appeadix VIII) was submitted to the Committee. 

The note on the subject (Appendix X) was coruJidered by the Committee. 

The Executive Ofii(:.er of t.he CalciJtta Corporation has postponed consideratioll ;)f the 
question of exemption as an a.ppeal is pending in the Small CaU&'.s Court, Calcutta against 
t he valuation for purposelS of &8scsmcnt. The Museum Trustees have bef'n &~ked to 
request the Corporation a.gain to consider the application for exemption. 

8tupH have ooen taken, whftre ne(,{~3Sary. to ensure that adequate facilities to non-pronnc.ial 
students are given by provincial institutions to which Central grants-in-aid are given. 

'I'M roporttll alf' oirculated to t.he Members of the Public Accounts Committee in their ea.p"city 
as memoors of the {Alntral Legislature. 

The Committee considered the memorandum (Appendix XU) submitted by the Finance Depart-
ment setting out their proposals for reducing the size of the compilation of Detailed ERi-
ma tea and Demands for Grants. 

• 
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Serial 
No. 

10 

11 

11 

14 

Ii 

us 

17 

Year 
of 

Report. 

Pangraphof 
the Report or 
Proceedings. 

1937-38 4-R. 
and 
l4-P. 

1937-38 4.R. 
and 
13-P. 

1937-38 4-R. 
and 
70-P. 

1937-38 5-R., 
I-P. 
and 
21-P. 

1937-38 6-R., 
2O-P. 
and 
5O-P. 

1937-38 9-R. 
and 
29-P. 

1937-38 3-P. 

1937-38 16-P. 

I) 

• 
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ReoommendatioIl8 or 8uggestion·. 

Fina1l6U Deparlment-contd. 

That the Finance Department should make a 
note of large or progressively rising savingB 
undt'r partiMllar heads so as to make suitable 
cuts in the next budget. 

That where difficulties of recruitment are expected, 
the provision in the budget estimates should 
be subjected to a substantial cut for probable 
savings; and later on, if there is an exOO88 on 
aceount of earlier recruitment than ant.icipateci, 
there would be no objection to the submission 
of a supplementary dema.nd to the ~islature. 

That in the casf" of non-voted appropriations, 
as in the case of voted grants, the original 
appropriat.ion al~o should be brought to notice, 
parti{·ularly when large additions are made by 
eXf'cutive ordf'l'R. 

That the Finance Department. should examine 
whether the High Commissioner should not 
be asked to base hi" estimates for leave salaries 
on leave programmes or forecasts furnished to 
him from India, as well as on past actuals. 

That in view of the persiRtence of large savings 
in the provision for works expenditure, lump 
cuts should be applied more closely altd rigo-
rously in futul'f' at the time of bud~et Mtimatft, 
especially in respect of new works. in order to 
counteract the tendency towa.rdR overbudg~
ing. 

That the Finance Department should examine 
whether in addition toO the annual provision of 
Rs. 3 crores for rOOuction or avoidance of debt, 
there should not be a separate provision for 
amortisation of Railway debt, onoo the first· 
quinquennium of the Niemeyer Award is over. 

That the total gt'088 and net savi~ under el\.Ch 
grant should J:w. analysed to indicate how much 
of the Ravings is due to larger receipts and 
how much is due to If'AA expenditure. 

That the l~al position &8 ~ardll the question 
whether the Appropriation A('countfl of the 
Crown ReprMeDtative and the Audit Report 
therMn "hould he IRid on t.hf! ta hI.. of the 
Central TRcilllatnrf' IIhOll1d 00 re-examinoo. 
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recommendations made by the Central Public AccountB CommiJtee. 

Action taken or propoaed to be taken. 

• 

Noted. 

Noted. 

Effect has heen givon to this recommendation in the Appropriation!Account08 (Civil) for 1938-19. 

The note (Appendix XI) submitted on the abject wu ooaaidered by the Committee. 

The Oommi~ were iDformed that the qtlelltiOD wilt be taken up during IINI-4-!. 

E~ has been given to tht' recommendation in the Appropriation Accounts (Civil) for 19.~ •• 

The qnt'l8t.ion has been re-e-x .... ined and t.ba If'gal opinion is that tile Accounts of the Oaowa 
Reprt'l88ntative cannot be laid on the tah f' of the CElntral Legislature. 



~ial 
No. 

lR 

19 

20 

21 

23 

52 

Statement Shmt-itlg IlClion taken or proposed to be taken on 
---_ .. __ .-------------------------------

Ye.tr 
of 

Report. 

Para.gra.ph of 
the Report or 
Proceedings. 

1937-38 34-P. 

1937·38 36-P. 

1935-36 12-R. 
and 
HI-P. 

1936-37 8·R. 
and 
41·P. 

1937-38 IO-R. 
and 
48-P. 

1937-38 «-P. 

1937·38 I 46·P 

1935·36 

1936·37 
1937-38 

1936·37 
1937-38 

6-R., 
69-P. 
and 
1I6-P. 

43-P. 
52-P. 

5O-P. 
Fi6-P. 

Rerommendations or suggestions. 

ClraUal Board of Re,.e'Ilu~. 

That the note in the Appropriation Ac(.'Ounts 
under Grant No. I·Customs regarding the over-
time and Holidav Allowa.n~ should be ex-
panded so &8 to indude the information given 
in the expla.natory note ('ontained in the 
Detailed F.stirnates of lX~rnand8 for Grants. 

That a note simila.r to that under Customs, 
giving the statistics of reC'eipts and net expendi. 
ture for the last fiV"e ye.ano should be produred 
under Grants No. 2·Central Excise Dutiet!. 
No. 3·Tax~ on In rome inl'luding Corpora. 
tion Tax, No. 4· SaJ t· anrl No. ;'~Opium. 

C'lfIlmUr&icution., DepartmenJ. 

That. as t.he Port of Yiu.gapatam is likely to 
continne to be a burden on tlw gtln~ral tax-
onver unless t.h£' Railwa\' h&8 a stake in its 
de~-eJopment the question of handing over th(' ! 

Port to the &ngal Nagpur Railway shQtIld 
be actively pursu('d. 

That as the actual expenditUJ'(' under Gra.nt : 
No. 4~·Capital Outlay on Civil Aviation ebarged 
to Hevt'nue has in the' past fallen far short of ' 
th{~ catirnatt"s, the estima.te! should in future 
be framed on a more modest scalt' 80 _ &8 to 
correspond more closely with the actual 
achievement. 

That every etlort should be made t-o place 1.11· 
radio publication8 on a self.supportin~ badis ' 
during 1939·4(). 

l.ahour Dtparlmnal. 

That a further report be 8ubmitt.ed next yc&r 
on the quefltion of the justification for tbp. 
staff employed in the Central Public Works 
Department. 

That the result of the amalgamation of Bub· 
heads onder the Civil Works Grant in tb,' 
budget estimates for 1939-40 should be repon.-d 
to the C.ommittee in due coone. 
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Action taken or propoeed to betaken. 

o 

In the Appropriation Accounts for 1938-39 the note has been expanded accordingly. 

A note on the tines desired bv the Publie Accounts Commit·tee has been inserted under each of 
the Grants in thi.· .:\pprq>riation Accounts for ]938-39. 

The Committee were informed that the question was under diacuuion. The Committee reite-
rated their previous recommendation and desired that a report should be submitted next 
year. 

Noted. The Committee's recommendat.ion hils been borne in mind in framing the budget 
estimates for 1940-41 under Demand No. 47-Aviat·ion wit.h which Dc~mand No. 48-Capital 
Ontlay on Civil A viation has been amalgamated. 

Intensive work has been done by All India Radio to speure more advertic;ements and arrange-
ments have be«ul made with cert.ain Advertising Agents for securing advertisements for 
the- varions journals. Tari1fs haw been revised in the case of Indian language journals, 
action has been taken to include better photographs, more attracti~e reading matter and 
brief excerpts from broadC&ln talks in the Indian Listener. As regards red nction ih the 
cost of production. it is propost'd to revise the forma~ of the Indian language journals and in· 
8uucUons have been issued to the Controller of Broadcasting to secure supplies of cheaper 
newsprint paper with the a88istance of the Department of Supply, if neC688&..'Y. 

The Commitule coD8idared the Report (Appendix XVIII) submitted on the subject. 

Noted. 

• 



Serial 
No. 

25 

26 

, 

! 
~7 I 

I 
I 
I 

28 I I 
I 

I , ! 

29
1 

30 

I 
! 

Year Paragraph of 
of the Report or 

Report. Prooeedinga. 

1936-37 M-P. . 
1937-38 61-P. 

I 
1937-38 6O-P. . 

1929-30 
1934-35 
1935-36 
1936-37 
1937-38 

114-P. • 
27-P. 
78·P. 
6O·P. 
72-P 

I 

1936-371 IO·R. 
and 
76·P. 

1937-38 H.R. 
and 

I 76-P. 

1937.3SI77.P, 

I 
1937.381 79.P. 

I 
1937·3~ I 79·P. 

I 
I 

( 

· 

• 

• 

. 

. 

Recommendations or 8uggt'!8tions. 

Labour Deparlme.t.-contd. 

That the Labour Department should, in consul-
tation with other Departments of the Govern. 
ment of India, lay down a procedure for limit. 
ing the number of copies of Government publica-
tions printed. especially in the case of tech-
nical and scientific publications. the demand 
for which is very limited. 

That the desirability of having the C08t ~ts 
for each item of work should be examined, I 
with a view to facilitate the priciruz of Govern-
ment pu blications. 

E.mmal Affairll ~parlme1l.t. 

That a decision on the question of the incidence 
of Persian Gulf expenditure should be arrived 
at as BOOn as ~ible. 

P06lII aM TtlegrapM. 

T&a.t in view of the 1088 on the working of the 
Telegra.ph Branch as a whole, to which the 
ieaue of Pree& telegrams at CODoessionai rate 
contributes in no small degree, the poeaibility 
of curtailing the conoession in the case of 
multiple addre8& Press telegra.ms should be 
eumined. 

That in futon, two tables showing the percentage 
of working expen8E18 to revenue should &e 

I prepared, one exclusive of interest and deprecia. 
tion and the other inclusive of theee charJea. 

I 

i 

That in future the estimate8 for G1'&Dt No. 73-
"Capita) Outlay on P. &:. T. not charged to 
Revenue" should be subjected to a really 
adequate and effective lump sum cut. 

I That the budget provision for works ""penditure 

I should. &I' in the ('&lIe of Civil Works. be made 
only after consultation with the technical 
department. 

I 
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Aetion ~en or propoeed to be taken • 

• 
Arrangements exist under which the Manager of Publications scrutinises all print orders of 

pu blications for fixing finally the number of copies to be printed in consultation with the 
Department concerned. The number of copies to be printed is fixed on the basis of put 
sales of similar publications and other relevant considerations and every possible care i8 
taken to guard against overprinting. In the case of scientific publications, however, 8 
long range view of their sales is taken as, in their case, the sales cannot be expected to be 
quick. and it is not economical to arrange for frequent reprints. The Central Publication 
Branch now makes a special scrutiny of print orders for scientific and technical publications 
and haa been able, with the concurrence of the Departments concerned, to curtail subs-
tantially the number of copies printed. The effect of this action will not, however, be 
apparent untH after some years. 

The printing 81penditure under each item of work, e.g., composition, imposition, etc., u. 
scrutinised annually in acoord~nCt- with the cost accounting system already in force in the 
Govt'rnment of India Pres!!e8. In determining the sale price of publications, 60 per cent. 
is added to the actual cost. of production as worked out on the basis of cost accounting 
system and the amount if! divided by the total number of copies printed. Out of the 60 
per rent. surcharge, two thirds represents agents' commission which is a fixed charge. Thf 
remaining is intended to cover certain items of expenditure such &8 postage, peaking, 
advertising, etc. In view of this, an examination of the detailed expenditure under each 
of the various operations involved in printing a publication is unnecessary. 

The Committee desired that a further report on the question should be furnished to them next 
year. 

The CoIlllDittee cooaidered the memorandum (Appendix Xm) submitted on the IIUbject aDd 
agrMCl that in view of the preaent oonditiona the existinJ! conOflllRiona mould contin1Jf! .. 

Nille pry action baa heeD tak6n. I 

Noted. A auhetantiaJ lump 8um cut hAS been made in the ~tima~~ for the year 194041. 

The {'A>mmittee coneidered the memorandum (Appendix XIV) submitted on the subject. 
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}10. 

32 

33 

M 

36 

37 

56 

.~ lf~ t.ICI.Um taken or proposed to be taken on 
-

Year Paragraph of 
of the Report or 

Report. Prot-eedings. , 

1937-38 88-P. 

I 
I 
I 

1932-33 31·P. . 
1933-U 14-R. 
1934-35 23-P. 
1935-36 62-P. 
1936-37 55-P. 
1937·38 DO·P. 

1936-37 65-P. . 
19370381 g3-P. 

I 
I 

1137·3, j9J-P. 
I 
I 
I 

1937-38 ~-P. 

1937·38 96-P. 

• 

. I 

I 

Rerommendations or suggestions. 

Poal aM TelcgrapM.-oontd. 

That the desirability of making provision under 
Grant "No. 73 Capital Outlay on Posts and 
Telegraphs not cbarpd to Revenue" for capit&l 
expenditure on poet o8ioe buildings which is 
accounted for under major head '21-PofJta 
and Telegraplu!-OI.pital Outlay charged to 
Revenue' and finaaced from Central Civil 
RevenU88 fthould be examined . 

OOlRmer'U ~Jtt. 

That the decision on the question of amalgamat. 
ing the India Store Department in ~land I 
..mh the 8toreB Department in India should be 
expedited and a report su bmihed to tbe I 
Committee next. year. i 

I 
I 
I 

That the fina! decision on the question of N'*!1l-
! 
! , 

tion of thf' annual oontributiontl to the Bean- ! Repairs Re~rr(> Fund and the ~.precia.tion 
Reserv~' Fund for Ule 
should be reported to 

Bengal Pilot Sen H.le I 
the CommitWe next. I 

yt"ar. 

1 

That ~ neaeaeity for maintaining the 8U bsidiary' I 
accounts of the India.n 8tore8 Department in 
their pre9f"llt form inclusive of pro /CW'1ItI:I oreditH 
from non.commercial depu1;mente should be 
re-examined and a report should be !\ubmitted 
to the Committee next year. 

That in order to know how fill' tb" expendituft' ! 
nn P0rt8 and Pilotagt- wa~ coVCJ't'd by the fc !of I 
reeeivt'C. n Iltntemeut should in future be in. 
cluded in the AppropriatiQO Aooounte indicat. J,' 

ing the total receipte ... ag~ the expendi. 
hre under tlUs bead excluding the itema relat-
ing to the "Dufferin' and the pnt-in.aid to II 

the Vizagapatam Port. 

The ICbeme for the Registration of Account&ot. " 
ehouJd be pMeed on a eetf.supporting buia in 
the near future. I 
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rtcommend4tions made by the Cerdral Public Accounts Committee. 

Action taken 01' proposed to .J taken. 

The Committee considered the Report (Appendix V) submitted on the subject and agreed that 
no change W8.8 required in the present practice. 

The Committee were informed of the decision that the amalgamation was not practit'a bJE' (",fie 
Appendix XVII). 

I The Committee were informed of the decision that the Depreciation &e.erve Fund would ila.e 
to be maintained but that contribution to the Heavy Repairs Reeerve Fund would cane. 

It.... decided that the question should not be pursued in the present eircufUstan(·e-l. 

A statement haP br"f'n in~luded in the Appropriat.ion Aoooanta for 193~~-~". 

The CommMee 'tIt'8Ie iaformed that the deficit bad bee-n oonaiderably reduoed in 1938-39 &nd 
it .... tile de6nite poIit'y that the echeme should be placed on t. aelf-Iupporting bt.aia in 'he 
IIMrfaWre. 
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Stat.tmwat showi"'l1 acti.on taken or proposed to be taken on 

y..,. 
iuisl of 

Paragra,h of 
the Report or 
Proceedings. )1'. Repon. 

31 

39 

i 
40

1 

41 

42 

26-R. 
91-P. 
lI8-P. 
36-P. 
2O-P. 
o7-P. 

1926-27 
1928-29 
1929-30 
1933-34 
1934-36 
1936-36 
1936-37 
1937-38 

2-P (Mily.). 
2-P (Mily.). 

1030-11 II-R. 
)gSl-SJ I a-R. 
11,132-11 I-P. 
1931-U '-R. 
Ig~ aeRo 

and 
I 2-P. 

1936-36 I-R. 
I and 
I I-P. 

Igs&-a7 \ 2-R. 
; and 
: SoP. 

1917 -IS I-R. 
uad i Sop. 

Ig16-17 I 4-R. 
i and 
'ilo-P. 

1937-38 6-P. 

I 
1936-37 J.P. 
1937-38 .. R. 

and 
7-P. 

1936-3'7 6-R. 
and 
29-P. 

1837-38 6-R. 
Uld 
9-P. 

I 

I , M. 
~A. 
I C. 
j 
I 

i 
I 
I 
I 
J 

}~ c. 

A. 
C. 

}
M. 

M. 
A. 
C. 

Recommendations or suggestions. 

i That every effort should be made to give effect 
! to the revised a.ll<K'&tioD of EccIeBiaetie&1 
, expenditure in the budget for 1940-41. 

I 
: That a report on the pr<>gre88 made in the revi- I 
. sion of Army Regulations should be mbmitted ! 

to the Commit.tee next. year. 

I Tha 'a report should be submitted next year on 
~e result of the reduction and silDplification I 
of budget headings referred to in the laa, 
sentence of the Financial Adviser's Memol'&ll-
dum on the processee of estimating now in force 
aDd suggestions for their improvement. 

That the Defence Department should make an 
endeavour to reduce the percentage of eatabli8h. 
ment chargee in the Military Engineer ServiceI 
by effecting further economies, and the ratio 
should be reported upon annually. oJea.rly 
irrelevant factors being diseount.ed and the 
calculation of the ratio being made 0.0 the _me 
buis &8 that made by the Acoountan' Geo~ 
Central Revenues in respect of Central Public 
Works Department Establiahment Chargee. 

That the justification for the oontinuUlce of the 
Defence Relen'e Fund on the baaiI on whioll 
it has been maintained hitllerto, appeara to 
han ceaaed, and that the queetion of oouti-
DUing any such device in future Ibould require I 
separate jultification. 
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f'tJCOmmeruUztions made by tk Central Public Accounts Committee. 

Action taken or propoaed to be tU£. 

It hu not heeD po8Irible to give effect to the change in 19404l, but every endeavour is being 
made to bring the reviaed allocation into operation with effect from llK1-~ (f1i4k Appen-
dix XIX). 

The Committee CODaidered the Report (Appendix XX) submitted on the subject and were of 
the opinion the progresa made wu sati8factory. 

The Committee ooDBidered the note (Appendix XXI) submitted on the subject. 

This hu been dealt with in para. 91 of the Appropriation Accounts of Defenoe Services for the 
year 1938·39. 

Noted. During the currency of the finanoial settlement between India and His Majesty's 
Government, the Defenoe Reaerve Fund will cease to be operated upon. 



Year 
~erial of 

Paragrapt;: of 
the Report or 
Proceedings. No. Report. 

13 1936-37 53-P. }M.A.C. 
1937-38 12-P. 

I 

I 1 
I 

«I ! 
1937-38!S-R. }M.A.C. 

1 21-P. I 
! i 

I 
I 

I j 
I , 

i I 
1 

! I 
1 i 

46
1 

1937-38!21-P. M.A.C. 

i i 
I 1 
i I I 

"\ 1937-38 I 21-P. ILA.C. 

I 
I 
! 

I 
471 1937-38 24-P. Il.A.C. 

I 
I 
\ 

00 

Beoomtll6lldati0u8 or auggestiona. 

That a report should be submitted to the Com-
mittee on the resulte of the review of the Ct 
orgaaisation of the Medical Storea ~ 
menta Which is no. under CODBiderat.ion . ·1 a 
departmental committee. 

That the inelWlion in worka estimaW of the 
Kilitary Engineer Services of a 8ubatanti&l 
margin for poeaible omiaaioDB and UDforeeeen 
items of expenditure is to be deprecated and 
estimates should approximate more cloeely 
to actual requirement&. 

I That recoveries on aooount of rent, water and 
I electrici"t1 should be made within the time 
I allowed. 

I 
I 

I That special etforte should be made to see that 
: there is as little delay &8 possible in the pay-
I m8llt of oontractol'8' bUll inoluding their final 
I billa. 
I 
I 

Tb.atI the toI;al number abd total t"OIIt of worb 
which haft been poat~ or abandoned &8 
a renlt of military po . should be shown in 
Appendix I to the Appro~tion Account. 
~the detail' of w over Re. 50.000, 
the' of ~udit, 'Defence Services, draw-
ing attention to any other caaeI which. in his 
o~ require to be brought to the notice of 
t e Public Aoco1llt'Y Committee. 

1937-38 3O-P. M.A-c. That an1 departure from the procedure of .Ies 
of 1tU'p11ll,-oblo1ete and waste stores by auC'tion 
should require special justification. 

1934-35 12-P. • 
1135-36 9-R. 

a 
16-P. 

1936-37 7-P. 
1937-38 6-P. 

RtJiltoay ... 

That a further report should be IUbmitted. nm 
y-.r on the nalte of the investiption into the 
utilization of relervetl carriages maintained for 
the 1118 of railway ofticer8. 
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r~tions made by the Cefltral Public AOCOfMI,f.! Oommittu. 
-------------------------------------------------- -------------

Action taken or propoeed to be takel. 

This has been dealt with in paragraph 28 of the Commercial Appendix to the Appropri .... 
tion Accounts for the year 1938-39. The Committee were informed that the consideration 
of the main recommendations of the departmental committee had been deferred till after the 
war. 

A DOte (Appendix XXn) was auppUed to the Committee. 

The Committee were informed that neceesa.ry instructions had been issued. Thl'l Oo~ 
expreued the view that the situation should continue to be watched. 

NotOO. 

Efffl(·t ha.a been p;iven to this ~oommendatjon in the Appropriation -Ac~unte for 1938-38, 
.,.. Part C of Appendix H. 

TM Committee couaidered the Report (Appendix XXIll) mbmittedd on the _bjen • 

.A report W&8 funUahed to the CommRtee (Appendix n). 

L21~ 
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~ showing aCtion talceta M proposed to be taken on 
------------------------------~--------------------------------------

Year 
8eriaI of 

Paragraph of 
the ReJAri 01' 
Proceedings. Jio. Report. 

I! 

I 

53 

< 

1936-37 7-R. 
14-P. 
and 

23-P. 
IG37 -38 5-R. 

and 
IO-P. 

IG37-38 7-R. 

1937-38 8-R. 
M.P. 
and 
'l-P. 

1937-38 9-R. 
and 

43-P. 

, 

. . 

. . 

. 

I 

ReeommendatiolUl or suggfll<tion8. 

Railwa,lJ-contd . 
That it is C88ential that the conditions of service of 

the Accounts Staff of the N orth Western and 
Great Indian Peninsula Railways who have 
been placed under the control of General Mana-
ger &8 an experimental measure must be 
such that they should feel free to maintain a 
critical, though of course impartial. attitude both 
in financial C&8e8 and in the exercise of internal 
accounts check: and any arrangements which 
operate against this condition should be re-
moved immediately. A final report on the 
re81llt of the experiment should be submitted 
next year by the Auditor General, together with 
the conclusions of Government thereon, and 
that report should specify how far the Com-
mittee's recommendation in ret1pect of the con-
ditions of service of the Accounts Rtaff is being 
implemented in actual practice. 

That the position of railway revenues is not free 
from anxiety and it is necessary to continue 
unremittingly the efforts to &Chien a eati.lfac-
tory ft'IIJUlt. 

That in relaxation of the general principle that 
&CCOunte clauification should follow the budget, 
the rectification of important errors in claMi-
fication in the following categories should not 
he left over till the next year. "'z., (i) adjU8t-
ments between revenue, capital and deprecia-
tion fund, (ti) traD8&Ctions which affect the 
revenue surpJus payable to General Revenues 
and (iii) trr.naactionnegulated by contracta with 
Railway Companies. As regards the question 
whether the rectification of errors in these cat.e-
gorie8 should be restricted to the transactiona 
of the year in which the error is detected, or 
whether it should cover the transactions of 
earlier years also, each C&Be should be judged 
on its own meritA, but ordinarily, there should 
be no general rf!-opening of past accounts. 

That the existing ruJe8 &8 regards the allocation 
between revenue and depreciation fund of expen-
diture written back from capital on account of 
abandoned projects should be re-examined in the 
light of correct aooounting principles, and it 
a change in the rules is decided upon, the date 
from which effect will be given to the revised 
rules should be settled with deference to the 
eta.tutory obligations under paragraph 6 (3) of 
the Government of India (Distribution of ReVt'l-
DUes} Order, 1936. 
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Action taken or propoeed to befa .... 

NeOllll&l'Y instruCtiODB in the matter have bAen issued with the concurrence of the Auditor 
GeDeral. The repon IRIbmitted (Appcmdix ill) was conaidered by the Committee. 

TbeCommitW were aanred that all poeeible steps were beingtabn in tIWt~. 

A memorandum on the subject (Appendix IV) was suhmitted for the consideration of the Com-
mittee who accepted the conclusion that in the cue of railways the correct; eIaIIIifi._tion 
Ihould be followed in the accounts irrespective of whether the provision in the budget bad 
been made under the correct head or not. 

A note (Appendix V) was 8ubmitted to the Committee, who acoepted the eoncluaioDa embodied 
therein and agreed that the revi8ed rules should continue. 



8erial 
Ko. 

Year I 
of I 

Report. I' 

Paragraph: of 
the Repor. or 
ProceediDga. 

Recommendations or suggestions. 

I, I 

--------1--------- --------------------1 
U 11937~ I 

! 
I 
I 

, 
i 

I 
! 

66\ 

I 
I 

193i-38 

1~37-38 

IS-P. 

29-P. 

45-P. 

That the question of modifying the agreements of 
the East Indian and Eastern Bengal Railways 
with their auctioneers with a view to lleoure 
payment for the auctioned materials before the 
materials sold are removed should be re-examined 
and should be submitted to the Honourable 
the Finance Member for final decision. 

That some of the explanationli for the variatioIUI 
under Grant No. 12 given in the Chief Commis-
sioner's Review could have been more inform-
ative without being less brief. 

That the orders recently i88Ued by the Railway 
Board to various State Railways to make 
necessary adjustments in 1939-40 accounts in 
respect of the expenditure on renewals of certain 
&88ets charged to Depreciation Fund in 1937-38 
should be cancelled. 

------------------------------,------------- -
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Action taken or propoeed ~ be taker! 

• 
The quemon was ltated to be t¢ill under coD8ideration. 

The wishes of the Committee have been complied wi\h in draftiog t.he explaoatiou for 
1938-39. 

Thia ba8 been dontl. 
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APPBNDIX D. 
Statement Comparing expenditure with grants for 19S8-S9. 

t 
Expenditure 88 compared 

with Grant 
Final Grant or Appropriation. 

Number and name of Grant or Expenditure. 
or Appropriation. Appropriation. 

Lea than More than 
granied. granted. 

Ra. Re. Re. R.i. 

PART I.-CIVIL. 
A.-EXPDIDITUU CluRo:.n 

'1'0 RKVmiUB. 

1. Cuatoma : 
Voted 79,22,000 76,36,662 3,86,4:J8 
N OfI,-tJOIetI 44,22,676 44,19,443 3,232 

J. Central Excise Dutie. : 
Voted · 10,00,000 11,64:,761 1,)4,751 
N OfI,.ooCt.d 34,120682 34,12,632 

I. Taxes on Income includ-
ing Corporation Tax : 

Voted · 78,28,000 73,97,321 • .30,679 
N OfI,-fJOteIj 1,78,610 1,77,761 749 

.. Salt: 
Voted · 64:,72,000 60,46,7.8 ',26,262 
NOfI,-txMd 43,R6,m 43,62,.S04 33,941 

I. Opium: 
Voted 24,37,000 U,I4,636 22,366 
N Of&-vot«I l,41,12g 1,40,924 206 

e. Pronncll..l Excise : 
Voted '.97,000 ',16,56lJ SO,'" 1 
N OfI,·txJIed 23,35(J 23,309 41 

7. Stamp': 
Vnted · 16,79.000 14,66,206 2,12,7S. 
NOft-voted 2,00,187 1,93,929 6,268 

8. Forest: 
Vf)ted · 6,02,000 6,64,04-J 37,969 
N OfI,.voU!d 2,91.081 2,82,070 9,011 

I. Irrigation (including 
working expeIl8e8), Navi-
gation, Embankment 
Uld Drainage Worb : 

Voted · 2,09,000 1,66,720 63.280 
N OfI,-tKUd 12,26,228 12,04,961 11,1'7 

1l.lIltereet on Debt and 
Other Obligationa and 
Reduction or A voidAnce 
of Debt : 

Voted · 96,,",000 96,39,622 ',378 
Non·f1OIcd 13,36,61,780 13,16,89,16~ JO,f','27 -
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Expenditure as compared 
with Grant 

Final Grant or Appropriation. 
Namber and name of Grant or Expenditure. 

or Appropriation. Appropriation. 
J Lese than More than 

granted. granted. 

Ra. Rs. Ra. Ra. 
PART I.-CIVlIr-...ontd. 

A.-ExpBliDI'l'UBB CHAR01':Tl 
TO RBVBliiUE-<ontd. 

11. 'Executive Council : 
Voted · 1,28,000 1,17.250 10,750 
Non-ooted 4,88,160 4,88,568 MIl 

11. Conncil of State : 
Voted · 1,34,000 1.26,793 7.007 

14. Legislative .A88embly and 
LegiBlative Assembly 
Department: 

Voted · 9,37,800 9,52,871 16,8'71 
Non-fJOIed 63,000 62,509 491 

16. Home Department: 
Voted 9,43,000 8,27,751 1,1502'9 .. 
Non-tJOIed 19,84,960 20,03,564 18,IH 

18. Legislative Department: 
Voted · 4,03,000 3,79,213 23,787 
Non-voted 1,93,297 1,92,685 612 

17. Department of Educ&-
tion, Health and 
Lands: 

Voted · 6,43,000 6,07,995 35,005 
Non-fJOkd 2,65,404 2,64,696 808 

18. Finance Department: 
Voted · 5,65,000 5,60.007 4,943 
NMl-vot~d 10,36,722 10,38,196 1,41' 

19. Commerce Department : 
Voted · 4,50,000 4,24,863 25,137 
Non-voUti 1,94,442 1,94,595 163 

10. Department of Labour: 
Vtlted · i,13,000 3,87,670 25,325 
Non-roted 1,51,169 1,48,860 2,309 

11. Department of Communi-
cations: 

Voted 1,82,000 1,81,253 747 
Non-ooted 1,09,240 1,11,400 1,160 

It. Central Board ofRe-
venue: 

V:lted 3,09,000 2,82,668 26,332 
Non-tKMd 1,67,989 1,s7,7!1 262 . 

II. India Office and High 
Commiaaioner'. Estab-
liahment Charges : 

V'llted . 17,58,000 16,81,_ 76,OM . .. 
N Ofl-tlOlHl 13,58,000 !3,MJ,376 7."4 -



Expenditure as compared 
with Grant 

PiDalGrant or Appropriation . 
• _ber aad Il&IDe of Gnmt or Expeaditure. 

or Appropriation. Appropriation. 
Lea than More~ 
panted. graoted. 

Re. Re. Re. 
PARTL~. 

A.-E:uDDl'l'UBI: CJu.Boo 
'1'0 RKvmro~. 

Jf. Paymenta to Other Gov-
ernments, Department., 
... on account of 
8M"rioee rendered : 

Voted · 1,25.000 1,00,804 ~196 

16. Audit: 
Voted · 96,06.000 89,70,318 • .3',682 
N Oft-fIOled 9,21,930 9,18,381 3.541 

J8. Administration of Juatice : 
Voted · 1.12,000 96.028 16.972 
N (111,-fJtM;d 3,29,!91 3,26)190 t,801 

ft. Police : 
Voted 1,66.000 1,56,661 9,uQ 
N OfI-t1OIed 21,216 21,066 160 

J8. Porta and Pilotage : 
Voted · 18,20,000 17,60,083 59,917 
N (1If,-fIOled ',81,471 9,19,629 1,848 

•• Lighthouee. and Light-
.mp. : 

Voted · 9,13,000 9,09,093 3,907 
Non-tKMtl 10,000 10.016 .,. 

10. SUff.,. of India : 
Voted 19,.0,000 16,63,160 2,76,860 
N cm-fXJI«l '1,!6,4«J 7,21,898 3,602 

11. lIet.eorology: 
Voted · 10,80,000 19,06,MB 1,63,362 
N 0'IHI(1/,e(j 99,183 94,696 4,688 

.. GeologiealBurvey: 
Voted · 2,18,000 1,13,180 .,820 
N cm-fKIIeIl 2,32,630 2,29,DH 3,431 

.. Botauical 8u:rvey : 
Voted · 81,000 .7,137 13,863 
N ort.-f1CIWl !'I,UO 2tJ'!()8 '11 

Me ZooIop:al8u:rvey: 
Voted · 1,37,000 1,28,812 8,188 
NOJHIt8l 4I,IfJO 46,199 1 

II. ArehIaoIogy: 
Voted · ]2,61,000 10,40,886 2,10,116 
N ..... '12,1'10· 11.218 ~ ....... : 
Voted · 1,16,000 1.3',863 21,037 
N_-fIONtl 1,DJ,!84 1,00,142 3,14' 

ft. 0dIIr 8cieDtific Depan-..... : 
VoW · 1.06,000 .,76,086 28.916 



X1IIDher uui Dame of Grant 
or Appropriation. 

PART l.--CIVIL--eontd. 

A.-ExPlmDI'l'UBB CBABaBD 
TO RBVJDiuB---CotIId. 

lB. Education: 
Voted 
N tm.-t:Oled 

II. Medical Services : 
Voted 
N tm.-fJOId. 

40. Public Health : 
Voted 
NO'IHJOIed 

'1. .Apiculture: 
Voted 
Nem-voted 

d. Imperial Council of Agri-
cultural Reeearch De-
parment: 

Voted 
NOll-voted 

... Scheme for the Im-
provement of Agrical-
tural Marketing in India 

Voted • 

". Imperial Institute of 
Supr Technology : 

Voted 
46. Civil Veterinary Ser-

vita: 

4e. IDdulitrieB: 

Voted 
N.-f1tIIal 

Voted 
Nrm-voUtl 

Voted • 
NtIIHIdMl 

41. Capital Outlay on Civil 
Aviation obargM to 
Revenue: 

Votled 
.. BroIMl .... : 

VoNd • 

69 

lI'inal Grant 
or Expenditure. 

Appropriation. 

Be. 

6,74,000 
4,241 

7,04,000 
2,32~3 

10,63,000 
2,48,753 

36,79,000 
66,470 

7,63,000 
1,911,'159 

6,10,000 

a,4:l,OOO 

8,97,000 
36,400 

9,07,000 
4MJ 

32,.,000 
11,013 

1,000 

JUl,OOO 

) 

Re. 

6,69,445 
30222 

6,98,751 
2,32,612 

7,24,445 
2,40,287 

33,62,277 
66,145 

7,09,219 
1,96,115 

2,61,603 

8,81,163 
as,U6 

R,16,069 
429 

29,70,230 
13,656 

Espenditure .. compared 
with Grant 

or Appropriation. 

Lea tbt.n 
granted. 

Moretban 
granted. 

Re. 

4,555 
1,019 

5,249 

3,38,555 
8,466 

2,16,723 
325 

-'3,781 
2,644 

89,39'7 

2,16,837 
1,164 

90,941 
21 

2,82,770 
36'1 

1,000 

1,'6,018 

lY. 

'" 
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Number and name of Grant 
or Appropriation. 

PART 1.~IVJL---...cmaId. 
A.-ExPPD1TUBB ClwwED 

'l'OR~. 

llO. Capital Outlay on Broad-
outing charged to Reve-
nue: 

Voted . 
61. Indian St.ore8 Depart-

ment: 
Voted 
NOft-~ 

D. Commercial Intelligence 
and StatistiCII : 

13. OenaWl 

Voted 
Scm-voted 

Voted . 
NOft-voIeiJ 

M. Emigration-Internal: 
Voted • 

66. Emigration-External: 
Voted 
NOft-POkd 

Ie. Joint Stock Compa.niee : 
Vo~ 

87. JIiaoeIlaneoWI Depart-
mente : 

68. Currency : 

59. Mint: 

Voted . 
N tm-voted 

Voted • 
NOft-roted 

Voted . 
Non-vot#;d 

410. Civil Works: 
Voted 
Ncm-voted 

61. Central Road Pund : 
Voted • 

D. Superannuation Allow-
ances a.nd P6Jl8ions : 

Voted • 
N O'Il-tIOkd 

70 

Expenditure as compared 
with Grant 

Final Grant or Appropriation. 
or ~ft. --------------------

Appropriation. 
( 

• 

Ra. 

1,000 

22,94:,000 
1.15.Boo 

7,76,000 
71.665 

5,000 
2.048 

12.000 

1,92,000 
1.83,466 

1,47.000 
.. 

4,16,000 
18.470 

15,64,000 
1.53.752 

19,76,000 
1.14,269 

84,73,000 
~~,26,160 

1.70,00,000 

1,10,28,000 
1.77,116,109 

21,94:,193 
1,14,691 

6,lS3,4!9 
71,709 

5,17. 
2,047 

10,176 

1,32,860 
1,84,327 

1,44,401 

3,73,680 
18,469 

13,84:,4.29 
1,53,237 

19,42,~ 

1,16,191 

66,13,739 
2~,16,S~1 

1,56,00,000 

1,04,90,906 
1,16,,94,629 

Leu than 
granted. 

Ra. 

1,000 

99,807 
I,m 

1,22.571 

1 

1,824 

59,140 

2,~ 

42,4.10 
1 

1,99,671 
616 

19,69,261 
8,8&1 

l~OO,OOO 

5,87,ON 
11,410 

More $han 
granted. 

.. 
•• 

"1 

,j 
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Expenditure &II compared 
with Grant 

FinalGrani or Appropriation. 
)I_her a.nd name of Grant or Expenditure. 

or Appropriation. Appropriation. • Leu than 'lore than 
granted. granted. 

Ba. Rs. Re. 

PARTI.~. 

A.-EXPDDITUBB C1uBan 
ro RBVENtTlt-<ontd. 

83. Stationery aDd Printing : 
Voted 53,43,000 52,78,624 64,376 
Ncm-t1Oted 62,621 52,438 183 

N. lIUceUaneour;l : 
Voted · 18,68,000 13,94,057 -4:,73,943 
Ncm-tJOkIl 3,09,882 3,12,917 3,096 

16. Grants-in-aid to Provincial 
Governments : 

Voted 1,72,000 1,71,600 400 
Nota-voted 3,03,00.000 3,03,00.000 

86.M.ieoellaneoua Adjust-
ments between the Cen-
tral and Provincial Gov-
ernments : 

Voted 1,72,000 1,61,218 10,787 

87. Expenditure on Re-
trenched personnel 
charged to Revenue : 

Voted 7,000 2,411 4,589 

18. Delhi: 
Voted 64,65,000 52,41,3'76 2,23,624 
NOJt.-fJOIed 3,21,190 3,16,633 5,157 

•. Ajmer-Merwa.r& : 
Voted · 16,26,000 15,37,981 88,019 
...v on-ooI«l 2,77,261 2,16,293 968 

70. Panth Piploda : 
Voted 13,000 12,414 586 

71. And&lD8ll and Nioobar 
Islanda: 

Voted · 31,90,000 30,92,312 97,688 
Ntm-ook4 1.92.990 1.92.178 812 

8t4, HOtIMlwld mtd 
.4 UowaftCU oJ ~ Gover-
ftOt'Gmeral: 

Na.-t1OI«l 20,63,119 20,49.895 3,224 

&erelarial .if oJ ~ GOf1t;f'WJr 
G~l: 

N,..txMd 76,526 72.704 2,822 

Prifl(;ipal Supply Officer-II COfIt-
""au : 

N oa-tKMtl 21,084 SO.625 559 

,t4ertd Ptlblie StrAct. OOMM~ 
.". : 

Ncm-POIed 4,48,300 4,61,869 3,"' 
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Expenditure &8 compared 
. with Grant 

Final Grant or Appropriation. 
Kamber and name of Grant or BxpeDditure. 

or Appropriation. Appropriation. 
Le.than More thaD 
RJ'lUlted. granted. 

Ra. Ra. Ba. R.. 
PART I.--CIVIL---eouI. 

A.-Exnlmrruu CJWIGD 
TOR~ld. 

Dt/MUD~: 
N aa-fJOlerl 6,89,698 6,81,804 1,894 

~ictJl: 
.N or.-fIOIetl ",91,142 30,24,90() ".U8 

~ 10 CrOtml .&pruett,.. 
liw: 

~V ora-voled 1,16.34,616 1,26,03,877 3/J,739 
f'ribtal Area3 : 

Nm.-fJOIed, 1.99,31,288 1,99,20.471 10,817 
M:deraal AJJ"ir3 : 

Nor.-fIOIetl 64,09,267 63,81,906 22,361 
.BGIw1N1a" : 

Nor.-t1OIetl 49,64.440 49,14,991 29,448 
Total-Expenditure Charged 

to Revenue to,JO.I0.798 38,96,94,161 . 1.26,07,SM 1,90,717 
(Voted · 1.,06,28,000 13,04:.76,126 1,01,83.671 l.ao.m 

T«*l t N or.-__ JI,14,8!,798 16,91,19,036 23.88,683 " ... 
B. E1PUDft'UBB CR.uro.D 

'l'O CAPl'rAL. 
76. Capital Outlay on 

Schemes of Agrioultur&l 
Improvellllllt and Be-
INI"Ch: 

Voted · !3,000 10,389 2,611 
7e. Capital OutJat.:. ViMp-

pMamHar : 
VotAkl · 3,86,000 B.07! 3,83.928 

77. Delhi C".pital OuUay : 
Voted · 16.76.000 9.8'1,869 5,87,131 

78. Commuted Vahle of Pen-
Si0D8 : 

Voted · 1,000 -17.61.6a 17,82.64:3 
li or.-fIOIetl 10,04.843 8.63.314 1,61,619 

7a-A. Expenditure on Re-
trenched pe1'IIODD81 
charged to capital : 

Voted . ---'98 498 
TcKaI-Expenditure CIu.r&ed 

to C".pital . · . 29,89.843 1,21,513 28,68,330 

{Voted . 19,86.000 -7,31,811 27,16,811 
T .... 

Nor.-fIOIetl • 10,04,848 8,sa,&l4 1,61.619 •• 



lf1llDber and name of Grant 
or Appropriation. 

PART I.-CIVIL---eotacld. 

C.-DIsBUB.8D1ENTS OF LOANS 
AND Anv ANCES. 

7~. Int.erest Free Adva.nOOfl : 

Voted 

~. Loans and Advances 
hf.a.ring interest. : 

Voted 

..ttlwancu 60 Croum Bepruenla-
tive J(JIf LoaM to India" 
SIak& and N otabilitiu : 

NOfH'Oted 

Total-DisbUl'Bement& of 
Loans and Advances rtro . Tota.l 

NOft-votM 

Total.-Civil 

Total {VOted. 
N Oft-voIetl 

PART II.-POSTS AND TE-
LEGRAPHS. 

A.-kPDD~ CauIo.D 
'1'0 R.VUUB. 

10. IDCUan Poata and Tale-
grapba Depanment : 

Voted • 

73 
• 

Expenditure &8 compared 
with Grant 

Final Grant or Appropriation. 
or Expenditure. ~----------

Appropriation. • 

Ra. RB. 

51,51,000 51,29,217 

95,29,000 79,06,762 

71,000 62,000 

1,47,51,000 1,30,97,979 

1,46,80,000 1,30,36,979 

71,000 62,000 

41,97,51,641 40,29,13,653 

15,71,93,000 14,27,79,294 

26,26,58,641 26,01,34.369 

10,88,88,000 10,81.J7,!36 

11,71,000 'l,".IJI' 

Less than 
granted. 

RB. 

21,783 

16,22,238 

9,000 

16,53,o!l 

16,44,021 

9,000 

1,70,28,705 

1,45.44.503 

24.84,202 

15,38.784 

21,167 

Mt)leihan 
granted. 

Ra. 

1,90,717 

1,30.79'1 

69,910 
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Expenditure .. compued 
with Grant 

FiDalGrant or Appropriation. 
Number and name of Grant ( or Expenditure. 

or Appropriation. Appropriation. 
Leas than More $haa 
graated. granted. 

Ra. Re. 
PART II.-POSTS AND TE-

LEGRAPB~. 

B.-E1rDDlTUBE CHABO:m 
TO CAPI'1'AL. 

'7S. ~piVJ Outlay on Indian 
Post& and TeJegrapha 
De par t men t-(Not 
charged to Revenue): 

Voted · 21,83,000 14,67,668 7,26,m 
'13-A. StoI'6B and Workshop 

Expenditure not. charg-
ed to Revenue : 

Voted · 1,000 1,86,897 I,M,eI'f 
7I-B. Appropriation to the 

Telephone Development 
Fond (not. charged to 
Revenue) : 

Voted · 2,liO,OO,000 2,liO,OO,OOO 
~Expenditure Charged 

to~pRal : 
Voted · 2,71,86.000 2,86,43,365 7,26,332 1.~6tT 

Toal.-Poets and Telegraph8 14,liO,!l,OOO 14,19,20,414 32,86,263 1,M,_ 

rOod . 13,68,60,000 13,27,70,601 32,M,096 1,84,1I'T 
1'o*al 

N mt-t1OC«l 91,11,000 91,49,883 21,167 

PART m.-RAJLWAYS . 

.A.-B1rDDl'l'UBB CIuJIoJID 
TORDDUB. 

1. Rennue--Railway Board: 
Voted · 8,99,800 8,97,711 2,089 
N Otl-t:JOt«l 4,1!,000 4,64.618 7.341 

J. Revenue-Audit.: 
Voted · 14,37,000 14,18,6tN 18,306 
Nmt-roU.d 3,08.000 3,08.916 "if 

I. Revenu~Miscellaneoua 
Expenditure : 

Voted · 19,17,800 12,67,tMU 8,60,136 
N Otl·fJOI«l 16,64,000 16,0',681 4',419 

I. Revenue-Payment. to 
Indian 8tatea and Com-
panies : 

Vo5ed · 3,31.76.000 3,28,·&1,086 3,33.914-
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Expenditure as compared 
with Grant 

Final Grant or Appropriation. 
)lumber and name of Grant or Expenditure., 

or Appropriation. Appropriation. 
Less than More than 
granted. granted. 

Re. Re. Ra. Re. 
PART m.-RAILWAYS-

contd. 
A.-EuBNDITtTRE CHABoBD 

TO REVENUE--contd. 
6-A. Revenue-Working Ex-

penses-Maintenance of 
Structural Works : • Voted · 7,48,55,000 7,46,71,594 1,83,406 

Non-tJOWi 14,80,000 24,92,450 12,4MJ 

6-B. Revenue-Working Ex-
penses-Mainte nan c e 
and Supply of Loco-
motive Power: 

Voted 17,63,85,000 17,81,58,567 17,73,557 
Non-txM.4 10.18,000 10,06,4'10 11,630 

e-c. Revenue-Working Ex-
p6nsee--Maintenance of 
larriage and Wagon 
Stock: 

Voted · 5,74,35,000 5,75,46,379 1,11,379 
Ncm-tJOWJ 4,99,000 4,81,314 17.686 

I·D. Revenue-Working Ex-
penses-Maintenance of 
Ferry Steamers and 
Harbours. 

Voted · 27.93.000 27,67,529 25,471 
Ntm-tJOWJ 17,000 16,784 216 

I-E. Revenue-Working Ex-
peDM8 Expenses of 
Traffio Department : 

Voted · 9,89,85,000 9,88,11,091 1,73,909 
N tm-tJOletl 13,86.000 13,71,984 14,016 

I-F. Revenue-Working Ex-
penees-Expenses of 
General Departments : 

Voted 3,86,99,900 3,76,96,883 11,03,017 
N O'4-tJOI«!. 23,30,000 23,16,471 14,629 

e.G. Revenu&-Working Ex-
Cee--Miscellan80US 

xp8nses : 
Voted · 4,22,85,000 4,35.79.896 12,94,896 
Non-tJOted 10,41,000 10,09,869 31,141 

I.H. Revenue-Working Ex-
penaea of Eleotriaal 
Department : 

Voted 3,76.tO.OOO 3,80,26.116 3,85,116 
N cm-t1OI«l 2.84,000 2,61,626 2,376 
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Expenditure .. compueci 
withGnmt 

FiDalGrant or Appropliation. 
_ .. ber and name of Grant 01' BzpeIu:Iitare. 

or Appropriation. l.:.ppropriation. 
I.-tban More than 

gr&Jded. granted. 

Be. Be. Be. Ba. 

PART IT~.-RAILWAY~ 
coacld. 

A.-ExPBIm1'l'UBE CIuBoBD 
'I'OR~. 

7. Revenu~Appropri at ion 
to Depreciation Reeerve 

*Fund: 
Voted . 12,57,00,000 12,56,ll,'17 88,683 

8. Revenue--Interest Charges : 
Voted 2,63,000 2,63,983 983 

N U'A-tJOI«l 29,!S,S4,OOO 29,26,9S,223 1;41,223 

Total---Railway Expenditure 
Charged to Revenue 99,63,84,500 99,73,84,934 27,20,08.') 37,20,519 

[oted . 69,24,70,500 69,34,57,599 25,78,831 35,65,930 
Total 

NOft-voIed 30,39,14,000 3O,39,21,aas 1,41,264 l,U,689 

B.-ExPmiDlTUBE CIuBoEn 
TO CAPITAL. 

11. Capital-New ConHrac-
tion : 

Voted . 54,50,000 5,63,388 .s,86,612 

NU'A-f1OUti 16,000 11,160 l,lSIJ 

l!. Open Line Worka: 
Voted . 8,83,89,900 9,M,88,I40 50,98.240 

N~ 91,000 91,600 6()() 

D:iIebarge of Debentuft18 : 
N U'A-fJOI«l 4,10,!8,ooo 4,10,60,818 22.818 

Totial.-Railway Expenditure 
. Charged to Capital . 13,a,M,900 13,61,90.996 48,81,612 51,22.708 

f-· 9,38,19,900 9,40,31,628 48,88.81! 80.98,240 
TcMl 

N o.-tIOIecl 4,11,3D,OOO 4,11,69,488 U,4U 

ToMl-Bailw&y&- 1,13,13,39,400 1.13,16,76,_ 76,08,89'7 88,43,J2'7 

{V_ . 78,62,90,400 78,7'-89,127 7'-66,~ 88,t4170 
TcMl a4M,49,fJOO N oa-fIOWJd.. I4,MJM,801 1,41,u4 i,19,()11 



Number and name of Gra.nt 
or Appropriation. 

PART IV.-DEFENCE SER-
VICES.· 

A.-ExPlnmITUBE CH.uIoJm 
TO RBvlDlOB. 

77 

Final Grant ... 
or Expenditure. 

Appropriat.jon. 

Ra. 

II. De/t:rtU Seroicu-EJ!edif16-
lftllia-N o..-fJOI«l 37,43,07,DOO 37,36,66,000 
Bfl{JZa~No..-fJOI«l 6,40,72,000 6,37,80,000 

".-DeJt1IIU 8eroicu-
N oa-eJ!tcHf16- . 

Inditr-Ncm-tJOtetl •. 3,77,99,000 3,78,99:000 
E"!IZaruJ,-N cm-tJOted 4,77,93,000 4,77,89,000 

fIJ.-De/erece Buerw FuJUl-. 
Non-tJOted -44,14,000 -24,43,000 

Total.-DeJeme SenJiua (Non.-
fJO&ed) 61, ,r 6,67,000 62,06,90,000 

GILAND TOTAL 2,21,56,69,041 . 2,19,81,00,017 

r- 1,07,93,33,400 1,06,30,39,022 
(a) 

GIWID TO'l.AL l Non.-fJOhtl 1,13,63,36,641 1,13,60,60,996 
(b) 

~e figures are groB8. 

Expenditure as compared 
with Grant 

or Appropriation. 
r-------~A~ ________ ~, 

• Letts than 
granterl. 

Ra. 

6,42,000 
2,92,000 

4,000 

9,38,000 

2,88,58,665 

2,52,74,042 

36,84,623 

More than 
granted. 

Re. 

1,00,000 

19,71,000 

20,71,000 

1,12,89,64:1 

89,79,664 

23.09,97'1 

(a) This amount is more than tha.t given in statement No.3 of Part A of the Finance 
Aeeounte of the Central Government for 1938-39 by Re. 4,19,937 which is due to the fact ~ 
aredite to capital for the value of assets sold and abandoned in the Posts and Telegraphs Depan-
ment have not been taken into account in the Appropriation Accounts of that Department .. 
the Demand was for the gross capital expenditonr. 

(b) This amount is less than that given in statement No.3 of Part A of the Finance Accounts 
of the Central Government for 1938-39 by Re. 155 which is due to rounding. 

Ltl4FinD b 
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APPBNDIxm. 

Bote by the Bailway Board on Ra.ilW8.y Ofllcers' saloons and reserved 
inspection carriages, 

At their meeting H~ld on 21st August 1939, the Public Accounts 
Committee asked for a further report on the above subjeet to be submitted 
to them. Investigations hav~ now been completed and it has been found 
possible to effect reductions in the total number of inspection carriages 
&8 follows :-

lfo. of oa.niagee re-
duced or programmed Remarks. 

Raihray. ~ be reduced in the 
near future. 

A. B. •• 4: M. G. These e&rriages have reached their normal life and are 

B. B. and C. I. 3 B. G. 

2. M. G. 

B. N. .. 5 B. G. .• 

E. B. 4: }l. G. 

E. I... 8 B. G. 

G. I. P. 24 H. G. 

K. & S. M. 3 B. G. 

5 K. G. .. 

N. W. .• 12 B. G ... 

8. L •• 1 B. G. .. 

expected to be condemned without replacement by 
1941-4:2. 

Will be condemned shortly without rep1aoemen'. 

One bogie e&rriage has already been condemned and 
will not be replaced. One 4-wheeled carriage will be 
scrapped without replacement when it 1"t'I8ChelI the 
end of its life in 5 years' time. 

Out' h~ &lr~9.:ly been wit.hdrawn and condemned. 
Three will be condemned in March 1941 and one in 
1941-42. None of these will be replaced. 

H"ve alr~ady been cf)ndemned and not. repla~. 

One bogie carriage will be condemned without replace-
ment in November 1940. Onf' 4-wbeeled e&rriage 
has already been condemned. One will be COD-
demned aft'~r 2 years and three after 5 ye&l'8. The 
condemnation of two more will be considered in 194:2· 

8 have been scrapped without replaooment. The dia-
posal of the remainder is being furt.her examined. 

One "S. G. v.,hicle is beillJ!: offered for Kale to another 
railwav. The ot.ber two will be condemnerl in 
September-October 1942. 

All these five are to be condemned without replacement, 
one in December 194:0, two in April 1941. onf' in 
.June 1941 and 1 in October 194:1. 

EI6ven carriages have already been withdrawn and 
stored till disposed of. The 12th carriage will be 
withdrawn in about December HMO. AU tbe 11 
will be disposed of without replaoement, 

Scrapping will be undertaken within 4-6 yean. 
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APPENDIX IV. 
• 

Jlemorandum by the Government of India on the experimental transfer 
of the B.a.i1way Accounts Department to the GeneraJ Manager. 

As desired by the Public Accounts Committ~ in para. 5 of their 
Report on the accounts of 1937 -38, Volume I-Report, Part II-Railways, 
the final report of the Auditor General in connection with the experimental 
transfer of the Accou.nts Department in two railway administrations to the 
oontrol of the General Manager is submitted herewith. In regard to the 
particular issue alluded to by the Committee last year, namely, the 
importance of eIl8uring that the conditions of service of the Accounts-
staff are such that they should be free to maintain a critical, though of 
course impartial, attitude both in financial cases and in the exercise of 
internal accounts check, para. 4 of the Auditor General's report indicates 
the broad lines on which he considers that action should be taken to secure 
this object. As stated by him, his views have been accepted by the Railway 
Boarel and copies of their letters Nos. 0937-F, dated the 25th June, and 
176iAdmn.1371II of the 6t.h JUly 1940, to the railway administrations 
concerned giving effect to them are attached herew"ith for the Committee's 
information. 

2. In regard to the general conclusions to be drawn as to the value 
of the experiment, the Railway Board can, at present, add little to the 
observations contained in para. 6 of the Auditor General '8 report. It will 
be seen from the details he gives in regard to its working on the North-
Western Railway. that adjustments have been found necessary from time 
to time in the light of experience, and the effect of the very recent orders 
of June and .J nly 1940, alluded to in the preceding paragraph of this 
memorandum, cannot, of course~ yet be judged. On the Great Indian 
Peninsula, the other railway on which the experiment was initiated, the 
introduction of the experiment has, however, in the view of the Government 
of India, led to a fuller appreciation by the various departments of the 
position of the Chief Accounts. Officer as the financial adviser of the railway, 
and has tended to bring the latter into closer contact with all aspects of 
the working of the railway, to the advantage of all concerned. The 
Government of India adhere to the views expressed in para. 7 of the 
memorandum on this subject placed before the Committee in 1938, when 
it was stated that an arrangement which treats the Chief Accounts Officer 
as independent of the General Manager and owing allegiance to an 
authority outside his administration, tends to be subversive of that unity 
and harmony which is essential to the successful working- of the railway 
and to weaken in the General :Manager that sense of responsibility for the 
fimmeial prosperity of his undertaking as a business concern, which it is of 
the utmost importance to retain. Now that any positive objections to the 
system under experiment have been removed, the Government of India are 
confident that it will, in the end. have the effect of encouraging General 
Managers to utilise more fully the financial advice and accounting experience 
of their Chief Accounts Officers and they consider that. the system should 
now be established on State-managed railways. 



80 

Beport of the Allditor-Genera.l of India on the experiment of p1aciDg the 
Chief Accounta O1Ilcer and his staff Under the control of the General 
Manager. 

A reference is invit~d to paragraph 5 of the Report or the Public 
Accounts Committee on the Accounts of 1937 -38, Volume I-Report, 
Part. II-Railways, in which the Puhlic Accounts Committee desired that 
a final report should be submitted by the Auditor General this year on the 
working of the ~eriment and that the report should specify how far 
their recommendation in respect of the conditions of service of the Accounts 
statr was being implemented in actual practice. Subsequent proceedings 
directed to this end have been as folloWS. 

2. The Railway Board found that certain arrangements for the 
administration of establishments which were in force on the North-Western 
Railway were not in consonance with the principle accepted by the Public 
Accounts Committee and they issued orders, with the concurrence of the 
Auditor General. early in .January 1940~ to the General Manager, North-
Western Railway removing the control of th~ Accounts staff from the 
personnel Branch. I t was decided that establishment matters relating to 
the Accounts staff, e.g., postings, promotions, leave, disciplinary action, 
etc., should be dealt with originally in the Accounts Branch trrom which 
also the orders should issue and not from the Personnel Branch. It was 
also provided that the Personnel Branch should be consulted in these 
matters before orders were issued and in the event. of a difference of opinion 
between the two branches the matter should be referred to the next higher 
authority and ultimately. if necessary, to the Financial Adviser and Chief 
Accounts Officer and the General Manager. The General ManageJ:, North-
Western Railway was requested to give effect to these orders as early as 
poSsible. and by l\'farch 1940~ he had made the oetailed arrangemen tR 
necessary to implement them. 

3. After examining the material collected for his report to the Public 
Accounts Committee and in the course of a preliminary summing up of his 
impressions-in May 1940-the Auditor General found it necessary to 
represent to the Railw'ay Board that in his opinion even the orders passed 
in the case of the North-Western RaiJway in ~Tanuary 1940, had not 
eliminated those possibilities of danger which have been stres.qed each time 
the matter has been discussed in the Public Accounts Committee. He had 
in fact further e"idence that. in the North-Western Railway a.t a.ny rate, 
his original conception of the arrangements contemplated had definitely 
not heen ,fulfilled in certain important respects. For example, he felt that 
by certain existing arrangements for making the annual confinentia1 reports 
on the Chief Accounts Officer and the Junior Accounts Officers. for granting 
leave to the latter, directing their tours regulating their traveUinl!" 
allowances, etc., etc., barriers had been interposed between the Chief 
Accounts Officer and his staff and similar barriers had either been inter-
posed or were likely to ariere between the Controller of Railway Accounts 
and his Chief Accounts Officer, and if these existing practices continued 
and were extended to other railways it would be hard for the Auditor 
General to say that the arrangements for securing the professional efticiencv 
and not merely the independence of the Railway Accounts Department a's 
a whole were properly and scientifically founded. 
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4. The Auditor General's conception of the relations which should 
aubsist between the different authoritIes concerned in this matter is briefly 
as follow's :-

(1) The Controller of Railway Accountsfas the professional agent 
of the Railway Board should continue to organise, train, 
and control, at any rate professionally the; Railway Accounts 
establishments as a whole: he should be responsible for their 
professional efficiency and for the correctness of the accounts 
and accounting procedure. To secure this there should be 
free communication of every kind between the Controller 
of Railway Accounts 8Jld the Chief Accounts Officer on all 
accounts matters including those which might have an 
administrative aspect, 'and the Controller of Railway Accounts' 
right of inspection should be full and unfettered. 

(2) There should be a simj)ar relation between a Chief Accounts 
Officer and his accounting staff both officers and subordinates. 
The Accoun~ Branch in a Railway should be a concrete unit 
under single professional control. 

(3) Subject to the above, the Accounts Branch may be under the 
general superintendence of the General Manager, and the 
latter should have ample power to see in a general way that 
the Accounts Branch is doing its proper business from day 
to day, and to demand accounts, financial information and 
advice, from the Chief Accounts Officer ao and when 
required for the due administration of the Hailway. The 
General Manager should be at liberty to critjeise the Chief 
Accounts Officer and his accounts to t'he Controller of Uail-
way Accounts and indeed up to the Railway Board but he 
should not be expected or indeed allowed to make the regulaI' 
reports on the professional competence of the Chief Accounts 
Officer or any of his Officers. 

( 4) The matter having been fully ventilated on these lines, the 
Railway Board have accepted entirely all the Auditor 
General's propositions and in June and .July 1940, orders 
were issued definitely and clearly affirming them. 

(5) The Auditor General '8 only positive objection to the system 
under experiment has thus been removed. As regards other 
aspects of it, the only conclusions· of detail which he feels 
justified in expressing at this stage are largely negative. 

; 
It cannot be said that the experiment had resulted in any really 

appreciable improvement or efficiency either in the field of accounts or of 
:financial advice. Certainly there has been no change whic'h was not 
possible under the old system. It cannot be said there has been any 
marked change for the better in relations between the Chief Accounts 
Officer and the General ~Ianager. The Chief Accounts Officer has not 
markedly become a more important factor in the running of the individual 
railways nor have General :Managers obtained any better information or 
mere speedy accounting results. On the other hand it cannot be said that 
the facilities for audit or means of obtaining information for the Public 
Accounts Committee have diminished. In his memorandum presented last 
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7N.r, however, the Auditor General postulated that in the end he would 
only be able to pronounce upon the success or otherwise of the e.xperiment 
for a limited point of view and that the opinion of the Railway Board 
would necessarily be of more value than the opinion of the Auditor General 
on the Question whethel the experiment results in the administration of 
railways being mOre efficie.nt or more successful financially. Nevertheless 
the Auditor General can now .express himself as satisfied that with the 
arrangements as now agreed upon there is no reason cJf principle at all why 
the system under experiment should not be a success and it is indeed desir-
able that it shouid be established if as anticipated it will in the end have 
the effect of encouraging General Managers to utilise more fully the 
aecounts knowledge and financial advice of their Chief Accounts Officers. 

(.'!oPy OF Ry. BoARD LE:fTER ~o. 09:J7-F., DATED THE 25TH JUNE~ 1940, TO 
THE GEXERAL MANAGER, N.-W. Ry. 

RHS.TLCT :-Transfer of A(~C01t·n.ts Departm.ent under tke ctmtt·ol of General 
1lf flnager. 

I am directed to refer to the correspondence ending with the Railway 
Board's letter No. 0937-F, dated the 4th January 1940, on the above 
subject. As a corollary to the experiment in progress the Divisional, 
Workshops and Stores Accounts Officers on your railway w'ere placed, in 
relation to their Divisional Superintendents, the Superintendent, 
Moghalpura Workshops~ and the Controller of Stores, respectively, in 
more or less the same position as that of the Chief Accounts Officer 
vis-a-t'is yourself. After considering the operation to date of this 
organisation and with a view to tbe removRI of any barriers wbich it may 
have created to the detriment of the Chief Accounts Officer's control of 
his staff, a situation inconsistent with the Board's view that the Accounts 
branch on a railway should be a concrete unit nnder sing-Ie professional 
eontrol, the Board have decided that the position in regard to the direct 
subordination of these Accounts Officers to the Chief Accounts Officer as 
it existed before the initiation of the experiment should be restored. The 
eonsultation between the Personnel and Accounts Branches prescribed in 
paragraph 1 of the Board '8 letter No. 0937-F, dated the 4th ,January 1940 
should be continued, the object being to secure to the fullest extent 
practicable consistently with their conditions of service, uniformity of 
treatment, in the matters referred to in that letter as between the accounts 
stair and the other branches or the administration. Confidential reports on 
officers of the Accounts branch should be prepared, in the first instance, 
by the Chief Accounts Officer or his officers and submitted to you for your 
consideration. If before recording YOU17 views, you consider it desirable 
to commIt administrative officers, the Board have no objection to your 
doin~ "0. 

CoPY OF Ry. BOARD's LETTIfAU· No. 176IAoMN.1371II, DA'rED THE 6TH JULY, 
1940, TO THE GENFRAL MANAGEIfS, N.-W. Ry. AND G. I. P. Ry. 

8UB.J£c'I' :-TramfU" of control of tlu Railu'OlJl ACC01l.nts Department to tlu 
Ge·neral MalfltJyl'1's flf ihe State-ma-'M..ged Railways. 

I am directed to refer to the Railway Board's letter No. 1761Admn.I371 
IT, dated the 31st October 1938, on the above subject, and to say that the 
apprehension has been expTessed that thp tranefe}" of control therein effected 
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has tended to weaken the position of the Controller of Railway Accounta 
w-Orvis the accounts officers of the railways concerned and thereby to 
impair the efficiency of the accounts' administratlOn. I am, therefore, to 
explain that in the position created by the trWl§fer the Controller of 
Railway Accounts should be regarded as the pr~fessional agent of the 
Railway Board. In this capacity he will continue to organize, train and 
control, from the professional point of view, railway accounts establishments 
as a whole, and be responsible for their professional efficiency as also for 
the correctness of the accounts and accounting procedure. To enable him 
to discharge these responsibilities, he is at liberty to correspond freely with 
the Chief Accounts Officer of your railway and the latter with him, on all 
accounts matters, including those which might have an administrative 
aspect. The Chief Accounts Officer must, however, keep you in touch with 
this correspondence, if it is of importance to the administration of the 
railway. Further. as the professional agent of the Board in accounts 
matters, the Controller of Railway Accounts must continue to have com-
plete facilities for the inspection of your accounts branch, and it will be 
his duty to secure that the transfer of control does not impair the 
thoroughness of his inspections. He will arrange to keep you informed 
when he proposes to inspect, and will communicate to you the results of his 
inspections should they he of sufficient importance as to require your 
attention. 

2. In connection with the discharge of the functions indicated in the 
foregoing paragraph, the Controller of Railway Accounts should receive 
from the Chief Accounts Officer the returns prescribed in the enclosure to 
this letter. 

3. Where the above instructions contlict with those ih paragraph 4 
at the Board's letter No. 176 I Admn. 137111, dated the 31st October, 1938, 
the latter should be treated as superseded. 

4. Subject to the above, the Accounts Branch is under your general 
superintendence like any other branch of the administration, and you have 
full authority to see that it is discharging its function therein and to demand 
from it accounts, financial information and advice as you require them. 
You are also at liberty to criticise the Chief Accounts Officer on hi~ 
accounts to the Controller of Railway Accounts or to the Railway Board. 
In regard to the regular confidential reports on officers of the Branch, 
subordinate to the Chief Accounts Officer. instructions have already been 
issued to you in the Board'R Jetter No. 09~7-F, dated the 25th Jun~ 1940. 
Such reports on the Chief Accounts Officer himself will be prepared in the 
first instance by the Controller of Railway Accounts who will be concerned 
primarily with the Chief Acconntq Officer's professional competence. 
The Controller of Railway Accounts wilJ forward the report to you for 
mbmission to the Railw'ay Board with such remarks as you may have to 
offer regarding, e.g., the Chief Accounts Officer's general administrative 
ability, capacity for co-operation with you and your other heads of depart-
ments, busine-~s acumen, etc. 

Returns to be furnished by the N orth-Western and the Great India", 
Penins'ltla Railways to the Oontroller of Rat"lway Accownts, New Delhi. 

Account.~.-l. All statements of account now sent by the Financial 
Adviser and rhief Accounts Officers to the Controller of Railway Accounts 
Mould continue to be sent to hi~ offi('P. 



2. Half-yearly arrear reports tJide paragraph 142 of the State RailWQ' 
Code for the Accounts Department. 

Per3Oftnel.-A copy of the following returns now sent by the Financial 
Adviser and Chief AccoUfts Officer to the General Manager should in future 
be sent by the Chief Accounts Officer to the Controller of Railw87 
Accounts :-

(1) Monthly statement showing the distribution of gazetted officers 
on the first of every month. 

(2) Half-yearly list of candidates for the departmental exalJli.ur 
tion for the probationers of the Indian Railway Accounts 
Service. (It is unnecessary to send this return to the Rail-
way Board). 

(3) Quarterly reports regarding the progress made by the proba-
tioners of the Indian Railway Accounts Service. 

(4) Quarterly return of representations from Accounts Union 
addressed to the Chief Accounts Officer in respoot of pointa 
not within his power and on which the Chief Accounts Officer 
does not consider it necessary to make a reference to the 
General Manager. . 

(5) Half-yearly report of statf engaged for emergent work. 
(6) List of clerks recommended for transfer in vacancies ln the 

Controller of Railway Accounts' Office (Annual). 
(7) List of candidates for the Appendix' D ' examination (Annual). 

F,.auds and l08ses.-The Financial Adviser and Chief Accounts Officer 
should report all important cases of fraud, embezzlement. or loss to the 
Controller of Railway Accounts vide paragT8.ph 374 of the State Railway 
Code for the Accounts Department (Part I). This should be done when-
ever a fraud or loss comes to notice and the Controller of Railway Accounts 
should be informed from time to time of the progress of any investigation 
or inquiry. 



APPENDIX V. 
Memorandum by the B.ailway Department on the classification in 

accounts of expenditure provided under an incorrect unit in the 
budget. , 
'l'he Central Public Accounts Committee in their report on the 

accounts of 1935-36 reiterated their decision that even if the budrret pro-
~ision had ~riginally been made under an incorrect unit, the cor;'espond-
mg expendIture should be brought to account against that unit, Ullless 
there be strong rea.sons to the contrary, e.g., when such accounting is 
contrary to law. Consequently the Railway Board issued instructions 
to the railway administrations, .1J'ide their letter No. 3100-B., dated the 
3rd February 1938, giving effect to this decision subject to certain 
reservatioIlB dictated by the requirements of the contracts Bubsb-ting 
bc.tween Government and the Companies working State-owned Railways. 
'l'h~e reservations were also accepted by the Committee who agre~d in 
their report on the accounts for the year 1937-38 that in the case of :-

(i) adjustments between revenue, capital and depreciation fund ; 
,ii) transactions affecting the revenue surplus payable to general 

revenues ; and 
(iii) transactions regulated by contracts with companies ; 

tbe rectification of errors should not be postponed to the next year and 
left the detailed examination of this matter to the Railway Department 
and the Auditor General. 

2. The Railway Board have further considered the matter carefully 
in the light of the experience gained since the instructions alluded to in 
the previous paragraph were issued and feel that even with the deviations 
allowed; the principle is unsound for application to the accounts of 
Indian railways. 

H. It will be recognised that in the accounts of a commercial concern 
of the magnitude of Indian railways it is essential that correct principles 
of accounting should be followed. For the exercise of general financial 
control, the Railway Board must rely on the results of working as 
reflected in the accounts, and for this purpose it .is important that earn-
ings anti expenditure should, as far as possible, be classified unifonnly 
and correctly from year to year. Again in the framing of budget esti-
mates, the Railway Bo~rd have to depend primarily upon the actuals of 
the previoUB years. and it is necessary that these should not be vitiated 
by deliberate recording of items of expenditure under incorrect heads. 
The Railway Board are fully alive to the importance of ciassifif!ation 
following the budget from the point of view of checking expenditure 
against appropriation. But they cannot help feeling that in making this 
our criterion we tend to overlook the more important and permanent 
interests of corr(~ct. statistics and financial control in favour of the com-
paratively ephemeral interest of appropriation audit. 

4. In the case of Indian railways, where contracts play such an 
imJ,ortant part, since there are State-owned' railways worked by com-
panies and railways owned by other parties worked by or ?n ~ehalf of 
the State. it is essential, unless separate accounts are mamtaincd for 
ditl'erent purposes. that R('counts should follow the contractual provisions. 



86 

In particular, the correct classification of expenditure between capital 
and r(wenue and in some instances between earnings and expenditure is 
of utmost importance as it may affect the surplus profits payable to com-
panies or the share of tpe profits payable to general revenues. 

;). The force of some of these arg~ent8 haa already been accepted 
by the Public Accounts Com,mittee, and as stated above, they have agrc~d 
to cert.ain very important exceptions being made to the general priuciple 
enunciated by them. With these exceptions, the principle is now appJi-
cable practically only to expenditure tchargeable to revenue and its classi-
fication between various abstracts. But it is in this field that the correct-
Dess of the comparative statistical data is essential. Much the largest 
and most important portion of revenue expenditure on railways is in 
respect of working expenses--Demands 6A to H-and since the Publie 
Accounts Committee has already accepted the convention that the expen-
diture recorded under these heads should be treated as a whole, and that 
p.xcesses and deficiencies against the various demands can be set off against 
each other, the detailed classification of the items included in these 
demand§ becomes a matter of comparatively minor importance from the 
point of view of appropriation audit. 

6. In the circumstances. the Railway Board feel that on railways 
correct classification sllOuld be fol1nwed in acconnt.o;;, irrespective of 
whether the provision in the budget has been made under the correct unit 
or not. The Finance Department and the Auditor General, who have 
reen consulted, are in agreement with the view of the Railway Board, 
and the conc~ence of the Committee in it is now sought. 

7. It is not proposed that the present procedure, according to which 
all important items which have been classified in accounts under a unit 
di1ferent from that unger which provision was made in the budget, are 
brought to the notice of the Public Accounts Committee, should be dis-
p.ontinued. The effect of such misclassification, if any, on the amounts 
available for expenditure ·tmder grants sanctioned by the Legislature 
will also be fully brought out in the appropriation accounts. 
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APPENDIX VI. 

IIemorandum by the Ra.ilway Board regarding the allocation of wr.te-
back adjustments on account of abaJVloned projects. 

In paragraph 43 of the proceedings of their meeting held on the 23rd 
AuguBt, ; 1939, the Public A.ccounts Committee recommended a re-examina-
tion, in the light of correct accounting principles, of the existing practice 
in regard to the allocation between revenue and depreciation fund of 
expenditure written back from capital on account of abondoned projects. 
This re-examination has been done by the Railway Board in consultation 
with the Director of Railway Audit and the Auditor General, and the 
following observations are made as a result. 

2. Before indicating the conclusions arrived at, it is necessary to 
make a brief review of the changes which have occurred in rec~nt years 
in the method of calculation of contribution to the depreciation reserve 
fund and in the rules of- allocation of expenditure on renewals and re-
placements of assets as between capital, revenue, and depreciation 
l"eBerve fund. 

3. Up to the .end of 1934-35 the contribution to the depreciation 
fund was calculated with reference to each class of assets based on the 
normal lives fixed for those classes. In doing this, assets were classified 
into wasting and non-wasting, and the former was further divided into 
units and non-units. It was only on the units of wasting assets that 
contribution was made. As a consequence, whenever a non-unit of a 
wasting asset or a non-wasting asset W3.; replaced, the cost of replace-
ment W8$ debited to revenue (ordinary working expenses), and when-
ever such an asset was abandoned, its original cost was transferred from 
capital to revenue. 

4. In the year 1935-36 the old method of calculating the contribu-
tion to the depreciation fund wa~ replaced by the simpler method of cal-
eulating it at 1160th of the total capital at charge of railways, and one 
of the arguments in favour of this simple method was that in practice 
it would achieve the same result as the old detailed and laborious cal-
eu1.ation. Certain changes were also made in the rules of allocation of 
expenditure on renewals and replacements. as a result of which all dis· 
tinctions between units and non-units and wasting and non-wasting assets 
were abolished· in these rules ; that is, whereas formerly all renewal ex-
penditure on non-units of wasting assets and non-wasting assets was 
debited to ordinary working expenses, it was decided to debit expenditure 
on all renewals, irrespective of whether they were of wasting or non-
wasting, unit or non-unit assets, to the deprecia~on fund. It was also 
decided to charge to the fund the full cost of· renewals of " like by like " 
instead of the original cost of t.he replaced assets. In order to comp~n~te 
lor a subBtantial portion of this extra burden thrown on the depreCiatIon 
fund. it was decided to credit to the depreciation fund the value, which 
formerly uaed to he credite.d to earnings, of materials released from all 
renewal and replacement works, and the remainder was thrown on the 
fund deliberately. A slight exception was made in t.his change in the 
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rules of allocation,. namely, ~t all renewals and replacements costing not 
above Rs. 2,000 each of certain classes of a.ssets ,I should be debited to reve-
nue (ordinary working expenses). 

5. As a coDBequenCl' of all these modifications, it has also been ruled 
that adjustment of the cost of abandoned assets bome on capital account 
should follow the same lines as the allocation of the cost of its renewal., 
ie., that the cost in the former case should be transferred to depreciation 
fund if, in the event of its replacement, the cost of such replacement would 
be chargeable to the depreciation fund ; otherwise to revenue. 

6. Thus, the general principle, viz., that the COfit of renewal of an 
asset or its original cost on abandonment should be debited to depreciation 
reserve fund only if the fund has received contribution therefor, has been 
abrogated to some extent in the revised allocation rule, and this. as already 
.explained. has been done to achieve simplicity and also on financial 
grounds. Under the rules as they stand, which do not seem to be unsound 
on genek'al principles of accounting and finance, the cost of all aueta 
abandoned should therefore be transferred automatically to the deprecia-
tion fund, irrespective of how long the asset has been used and whether 
the assets are unit or non-unit or wasting or non-wasting under the classi-
fication of the old depreciation fund rules. 

The view that the correct commercial practice in these cases is to 
debit revenue with the amount written back from capital, cannot be fully 
accepted in the conditions governing the building up of the depreciation 
fund, as the depreciation fund is not merely an equalisation fund for 
renewals. When contribution was made to the depreciation fund under 
the old method, it was calculated on each unit of wasting asset sa long 
as-its normal life lasted. Even when the asset had been abandoned, rev&-
nue (working expenses) continued contributing to the fund throughout 
the prescribed life-. The burden of the cost, therefore~ of the abandoned 
asset obviously rested on the depreciation fund. It is admitted that under 
the old method of contribution the position with regard to non-unit and 
non-wasting assets was different. There was no contribution on behalf of 
these assets;l. and therefore, depreciation fund had no such liability as it 
had in the case of units of wasting assets. But the position in this respect 
has been altered under the new method and the new ·allocation rules as 
indicated above. All things considered~ it is held that the practice under 
the revised rules, as they stand, of transferring the cost of abandoned 
assets to the depreciation fund dO(lJ! not contr.avene the sonnd principles of 
acconnting. 

7. If any doubts arise as to the soundness 'of the existing practice, it 
can be only with respect to non-units and non-wasting assets, and if no 
objection can be seen to the· debit to the depreciation fund in the case 
of renewals, there should likewise be no objection in the case of abandon-
ment. These cases must be very few and the :burden on the depreciation 
fund should not be of any ser'ious nature. A preca.ution can, however, 
be taken that preliminary and survey expenses on projects should not 
be transferred from miseellaneous revenue to capital t.ill after the con-
struction of the project is completed. If the adjnstment of such expen-
diture involves large amounts, it may be considered specially in consulta-
tion with Audit. 
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8. It is accordingly not considered necessary to make any modi-
fication in the existing rule on the subject. In the case of collieries in 
general, however. hecause of their treatment vis-a-vis the depreciation 
fund in the past, a reservation would be made that the write-off of their 
capital would be adjusted against revenue, but. each such case would 
be considered specially in cODBultation with the Auditor General. 
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APPENDIX VII. 

Summary of Approxima.te ibumcial -results of Indian 8t&te-ownecl 
Bailwaya in 1939-40. 

Approximate figurer of Railway Revenue and Expenditure for 1939-
40 which are now available, show a surplus of about 4,50 lakhs which ia 
nearly 89 lakhs more than the revised estimates made in February last 
and is better by 3,13 lakhs than the actuals for 1938-39. 

The deterioration in traffic which ranged during the whole of the 
year 1938-39 waa checked only in the latter part of the year under review. 
Sin~ then the traffic earnings have been improving steadily. A part of 
the Improvement is, however, attributed to the increase in the rates and 
fares introduced from 1st March 1940. 

Gross traffic receipts of state-owned railways for 1939-40 amounted to 
about 971 crores or about 3! ·crores more than in the previous year. 

Ordinary working expenses ( excluding depreciation) amounted to 
J2i crores or i crores more than in the previous year. The amount set 
apart for depreciation amounted to 12·58 crores, which is 2 lakhs mon' 
than that in the previous year. . 

Net traffic receipts amounted to 32·81 crores and were 2113 crorea 
more than in 1938-39. 

~Iiscellaneous transactioDB resulted in a net receipt of 61 lakhs and 
-,rere 38 lakhs more than in the previous year. 

The net revenue available for meeting inter~ charges was 33·42 
crores, or about 21 crores more than in 1938-39. 

The total interest payable was 28· 92 crores, as against 29·30 crores 
in 1938-39, i.e., about 38 lakhs l~. 

There was a surplus of 4-1 crores during 1939-40 as against a sur-
plUB of about 1% crares in 1938-39. This will be paid to general reve-
nu~ against B.s. 41 crores, the actual amount of contribution due for 
the year. it having already been decided to postpone till 31st :March 
1942 the repayment of loans taken in previoUB years from the Deprecia-
tion Reserve Fund to meet loss in working. Rs. 4 crores haa already 
been paid provisionally. 

The appropriation to the depreciation fund was 12·58 crores and 
the amount withdrawn for renewals amounted to 6·53 crores. The net 
accretion to the fund during the year amounted to 6 crores. 

The actual balanee at credit of the fund now stands at 30·75 moores, 
and the nominal balance at about 61 i crores. In addition to this, -1 crore 
has been invested from the depreciation fund in the purchase of branch 
line shares and stock. 

The total capital expenditure during the year amounted to about 
4i crores. The stores balances have increased by about 1 ~ crores, i.e., 
from 10 crorell at end of 1938-39 to 111 crores at the end of 1939-40. 

At the end of 1939-40 the liabilities of the railway amount to 661h 
crores of which 30113 crons represent loans from the depreciation fund 
and 36 crores unpaid contribution due to genera] revenue from 1931-32 
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to 1939-40. It 1!~l), however, been decided that railway revenues should 
not be liable before bt April 1942, or before the fixation under Section 
187 (I) of the Government of India Act, 1935 of the sum therein referred 
to, whichever is earlier, to repay to the Depreciation Reserve Fund main-
tained for Indian State-owned Railways, the balance outstanding on lBt 
April 1937 of the loans of 30% crores taken fro:tl the fund to meet rail-
way deficit or to pay to general revenues any contribution due in respeet 
of the period from 1931-32 to 1938-39 amounting to 35% crores. 

The ratio of ordinary working expenseB to gross traffic receiptl; waa 
53· 5 per cent. in the previous year. 

The ratio of total working expenses (including contribution to the 
depreciation fund) was 66· 4 per cent. against 67·8 per cent. in the pre-
VIOUS year. 

The ratio of the net revenue to the capital at charge was 4·41 per cent. 
against 4·06 per cent. in the previous year. 

On Class I Railways ( excluding Jodhpur. !\1:ysore and H. E. H. the 
Nizam's State) goods earnin~s in 1939-40 were Rs. 3·24 crores higher 
than in 1938-39. This increase was contributed chiefly by coal and coke 
for the public, metallic ores, salt, cotton raw pressed~ iron and steel 
wrought and fruits and vegetables fresh. There was a heavy decline, 
however, under sugar, gram and pu~se and oi1seeds. 

Coaching earnings were, however, only slightly higher (i.e., Rs. 7 
lakhs) than those for the previous year. 

Other earnings also showed an increase of B.s. 10 lakhs. 

8taJement showing the results of working the IncUam. State-oumed Bai/.-
ways during the year 1939-40, as compared. with the revised estimat~' 
for the year and the ootuals for the prev·i.ous year. 

(In crores) 

1939-40 

r---A----~ 

1938-39. Revised Latest ap-
estimate. proximat.e 

8.C'tu&ls. 

1. Gross Traffic Receipts 94·48 97·30 97·65 
2. Ordinary Operating expenses .. 51·4H 52·76 52·26 
3. Depreciation 12·56 12-59 12·58 
4. Net Traffic Receipts 30·44 31·95 32·81 
5. Net Miscellaneous Receipts 23 58 63 
6. Interest 29·30 28-92 29-07 
7_ Surplus (+) +1-37 +3-61 +4'33 



92 
APPBNDIX vm. 

Note on superseded maps of the Map Record and Issue Office. 

At their meeting held in Simla in August. 1939~ the Public Accounts 
Committe(' recommende<i that the possibility of reducing the number of 
superseded maps of the Map Record and Issue Office of the Survey of 
India should be examined, and asked for the results of this examination 
to be communicated to them. This exam:natioll has now b('en made in 
eoDsultation with the Surveyor General. 

2. It may be noted that it is fallacious to regard the 1<& on super-
&teded maps as equivalent to their face value. The following figurea 
ahow the approximate average cost of printing an edition of a map :-

Ra. 
Preparation of Printing Plates (analogous to setting 

up type) 250 
Printing 500 copi~ 300 
Paper for !)OO copies 35 

Touu 585 

Paper for 100 COpIes 7 

It will thus be observeu that the printing of a normal press order of 
500 copies of a map costs nearly Hos. 600, whereas the printing of an addi-
tional 100 copies costs only Rs. 7 more. It is uneconomical, therefore, to 
print too few copies in an edition, as this will necessitate incurring ex-
penditure of at least Rs. 400 for a reprint. 

3. The number of copies superseded in 1938-39 was 23,705 which is 
roughly half the number superseded in 1937-38, the year under review. 
This figure is made up of a varying number of copies of 168 separate 
maps, and represents an out of pocket loss of only about Ra. 1,660 88 
against a face value of about RB. 35,550 (at an average of Rs. 1-8-0" per 
copy). 

Superseded maps are not entirely wasted, since the paper is used for 
a number of purp08eli such as protective covers for fair drawings (for 
which stout paper is required). file jackets, envelopes, etc. 

4. With a view to making maps more up to date and 80 increasing 
their sales, the Survey of India will in future re-issue maps more fre-
quently-at quite short intervals in the case of popular maps. This will, 
however, involve a steady increase in the number of different maps super-
seded, and also in the total number of copies of the superseded maps, but 
it is expected that the latter will be to a large extent offset by the possibi-
lity of being able in the future to estimate press orders more accurately 
on the basis of past actual issutaJi. The great majority of the maps are 
IJtill in their first or second editio~, dating back to a time when there was 
little or no information as to the sales to be expected. The result of this 
has been that the initial press orders have turned out in many ~,.8 to 
have been eXce8Rive. 
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5. On the other hand a large factor of safety must always be allowed, 
and the risk of a premature exhaustion of stock must be avoided, since for a 
variety of CRuses there may be a sudden demand for a particular map, the 
issues of which may have been very small for a number of years. This 
indeed occurs frequently. There are at present 6,000 different maps in 
stock (ultimately there will be 9,000) and a tery small percentage of 
increase in re-issues would immediately cause congestion and consequent 
rlelay in the re-producing offices. 

6. Though t.he actual loss sustained through supersession of maps is 
not large eyery effort will he made to prevent avoidable loss from tbi8 
cause. 
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.APPBlmm IX. 

Report regarding the question of the retention of the post of Director F 

Bo~cal Survey of India.. 
At their meeting in ,Tuly, 19~ri, the Public Accounts Committee recom-

mended that the question whether it .was necessary to retain the post of 
Director, Botanical Survey of India should be cOllsidered in view of the-
fact that the Government of lndia no longer o~ned any cinchona planta-
tion. The Committee at their meeting held in August, 1939, when a 
report was made to them orally, desired that a further report on the ques-
tion should be submitted in 1940. 

2. Until the departure in October 1937, on leave preparatory to retire-
ment of Mr. C. C. Calder, the last holder of the post of Director, Botanical 
Survey of India, that post was combined with the post of Superintendent, 
Royal Botanic Gardens, Sibpur (near Calcutta). which is a post under 
the control of the Government of Bengal. The duties performed by the 
holder of the combined posts on behalf of the Government of India were 
as follows :-

(a) Care and improvement of the Public Gallery of the Industrial 
Section of the Indian Museum which is mainly an exhibi-
tion of economic plants and their products ; 

(b) Collectio~ record and supply of information regarding all 
such economic plants and their products as do not specially 
belong to Agriculture and Forestry ; 

( c) Purely scientific work mostly concerned with systematic botany 
and the supply of information in connection therewith ; and 

(d) Production and distribution of cinchona products, and advis-
ing the Government of India on cinchona matters generally. 

For these duties he was paid by the Government of India a special pay of 
Rs. 300 per month. His substantive pay WBB met by the Government of 
Bengal. Since Mr. Calder's departure on leave the post has been lying 
vacant and the arrangements sanctioned in the Education, Health 
and Lands Department letter No. F. 29-40137-A. dated the 13th 
October, 1937. (extract enclosed), have been in force for carrying on 
the duties of the post. Mr. Calder retired in December, 1939. 

3. In making the recommendation referred to in paragraph 1 above, 
the Public Accounts Committee were apparently under the impression 
that the post of Director, Botanical Survey of India waa a separate full-
time post under the control of the Government of India and that the main 
duties of the post were the production and distribution, ete .. of cinchona. 
The cinchona plantation owned by the Central Govenlment in Bunoa W8.'-· 
abandoned in 1937 when Burma was Reparated from India, but the Gov-
ernment of India have had in stock a considerable quantity of ci~chona 
bark which is being converted into quinine at the factory belonging to 
the Government of Benfl:al. The Government of India are no longer 
responsible for the supply of quinine to provinces, but they are main-
taining a reserve stock of quinine to meet emergencies and are also supply-
ing the requirements of !he centrally _administered areas of Ajmer-~er. 
wara and Baluchistan out of their stock. In 1937 the Cen1lral AdVIsory 
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Board of Health re.commended that in the interests of India as a whole 
the Central Government should resume control over the production, supply 
and sa~ cf quinine. This qUeiltiQn which, with the outbreak of war, ha."i 
t.aken on a new aspect is still under consideration. A proposal has also 
been made by th8 Government of Bengal, and sup)tOrted by certain eminent 
Botanists, that the Royal Botanic Gardens, Sibpur, should be transferred 
to the control of the Government of India. Consideration of this pro-
posal has been postponed until the fina.ncial position improves. In thesf'! 
circumstan~, the Government of India have decided not to abolish tbp. 
POBt of Director, Botanical Survey of India for the prel3ent, though it is 
unlikely that it will be filled in the near future. 

COpy OF PARAGRAPH 1 OF L1ltl'TER. No. F.29-40137-A, DATED 13TH OCTOBER 
1937, TO THE SECRETARY '10 THE GoVERNMENT OF BENGAL, FOREST AND' 
ExCISE DEPARTMENT. ; 

Calder, Mr.· C. C.-Director, Botanical Bur·vey-Leave preparatory to re--
tirement~O'nsequential arrangements. 

'Vith reference to your letter No. 17589-Cin., dated the 16th September 
] 937, I am directed to convey the sanction of the Government of India to 
the leave asked for by Mr. Calder preparatory to retirement. The Gov-
ernment of India also accept the arrangements proposed by the Goyern-
ment of Bengal for carrying on the duties of the Director, Botanical 
Survey temporarily when Mr. Calaer proceeds on leave. Under these 
8rrangemen~ 

• 

(i) Mr. S. C. Sen, Quinologist to the Government of Bengal, will 
be the Principal Quinine Officer of the Government of India. 
He will advise them in regard to all quinine qUel3tions that 
may be referred to him and will be in immediate control 
of their interests at Mungpoo and in general control of 
stocks in Calcutta. As the Government of India do not now 
own any cinchona plantations and as their control over the 
production, supply and distribution of quinine has ceased. 
AIr. Sen's duties under the Government of India will be 
lighter than in 1935. The Government of India have 
accordingly decided to fix his special pay at RB. 100 per 
mensem instead of Rs. 130 per mensem as on the previous 
occmnon. 

(ii) 

(iii) 

:Mr. Bal, Curator of the Industrial Section of the Indian 
Museum will be in immediate charge of the Government 
of Indi~ 's quinine stocks in Calcutta and responsibk for 
their disposal, subject to the general supervision of Mr. 
Sen. For the additional responsibility thus thrown on him 
he will get a special pay of Rs. 100 per mensem. A", regards 
his botanical work, he ,,"-ill be independent a.nd entitled to 
correspond direct with the Government of India. and 

Mr. K. P. BisW8S, Curator of the Herbarium, will supervise 
the work of the Systematic Assistant at Sibpur and the 
other interests of the Government of India there. For th~ 

. he will receive 8 special pay of Rs. 50 per mensem. 

• • • • • • To·!? 
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APPBlfDm: X. 

Bote OD the question of obtaining audited accounts from. the Bose 
Re1earch Institute, Calcutta. 

Before 1936-37 the Booe Hesearch Institute was not required to submit 
its audited accounts. 88 during the life time of Sir J. C. Bose, hi:, ]Jrc-
sence as the Director of the Institute had been accepted as a guarantee 
that the Institutt> carried out the objects of its foundation and maintained 
a high standard of scientific research. At their meeting held on the 26th 
.July, 1937, the Public Accounts Committee recommended that the Govern-
ment of India should insist on obtaining audited accounts from all institu-
tions which received grants from central revenues. Audited accounts are 
accordingly now being received regularly from the Bose Research Institute. 

The grant to the Bose Research Institute originally stood at RB. 1,03,000 
per annum, but it was reduced to &. 53,000 with effect from 1932-33, after 
a careful examination of the financial position of ·the Institute. Tht' 
position was reviewed again recently and a further reduction of Rs. 3,000 
has been made with effect from 1939-40. The annua\ expenditure of 
the InstItute is now more or leBS equal to its annual income, including thf: 
Government of India grant and the Institute can no longer be said to bf· 
funding any portion of the grant. 

. . 
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APPENDIX XI. 

Note on High Oommissioner'S estimates for leave salaries. 

In paragraph 5 of Part I, Volume I of their report on the Appro-
l)riation Accounts of 1937-38, the Public Accounts Committee suggested 
that the Finance Department should examine ~hether the High Com-
missioner should not be asked to ba~ his estimates for leave salaries on 
leave programmes or forecast furnished to him from India, as well as 
on past actuals. 

2. The matter has been considered in consultation with the High 
Commissioner and it has been found that if the estimates are to be pre-
pareti with reference to le8:ve programmes, the High Commissioner would 
have to assume that the leave programmes sent us by the Provincial and 
other Governments included all the officers likely to be on leave without 
making arbitrary additions if the forecasts appeared to be unduly low 
having regard to the figures of previous years. Now these PFogrammes 
have to be framed some months in advance of the year to which they 
relate and cannot therefore be adhered to strictly. Also the programmes 
cannot take into consideration the allocation of leave salary between 
various departments and Governments, and in view of the situation created 
by the war, they are likely to be still more unreliable. Therefore esti· 
mates prepared on programmes would not in all probability be as 
accurate as those prepared at present on the basis of past actuaIs. It 
has accordingly been decided not to make any change at pr~ent in the 
existing procedure. 

, 
1 
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APPDDa XD . 

• emorandum on the revision of· the compilation of the detailed: 
Bstimates aDd. Demands for Grants. 

The difficulty of obt,ining sufficient quantities of paper in war time and 
the consequent necessity for stringent economy in its use have 
made it essential for the Central Government to consider all p09i)ible 
methods of reducing consumption. One of the proposals made in pur-
suance of this object is to reduce the size of the compilation of Detailed 
Estimates and Demands for Grants. At present this compilation, to-
gether with its supplements, covers about 1,600 pages octavo and the 
number of copies printed is over 1,200. 

2. It. will be generally admitted that the present volume goes into 
far too much detail for the main purposes for which it is compiled, 
namely, of giving to the legislature an account of the objects on which 
the money demanded by the executive Government is proposed to be 
BPent. to enable controlling officers to exercise proper control over the 
actual expenditure and, finally, to give to audit sufficient information in 
order to see that the actual expenditure does not go beyond the scope 
~f the original demand approved by proper authority. 

3. The present structure of each demand is as follows :-
I. Total estimate of the amount required ; 
II-A. Sub-heads under which this grant will be accounted for ; 
II-B. Circles of account in which this grant will be accounted for; 

and 
III. Details of the foregoing by each circle for each sub-head. 

The last specially goes into inordinate detail. which is much more than 
is necessary even for detailed control by subordinate authoritieti. 

4. The proposals that have been tentatively approved by the Central 
Government are as follows :-

(a) Part I and Part II-A will remain unchanged except that steps 
will be taken to consider whether the number of sub-heads 
in the various demands cannot be reduced. This was one 
of the points to which the Public Accounts Committee 
directed attention in their report on the accounts for the 
year 1935-36. It is considered that in the ordinary type of 
demand only 4 Bub-heads would be normally sufticiFmt, 
namely: 

i. Pay of officers, 
ii. Pay of establishment, 

iii. Allowances, and 
iv. Other charges, 

though there might be eertain demands in which more detaH 
would be desirable. 

(b) Part II-B would be abolished. 
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( c) In substitution for Part III a statement would be given distri-
buting the total of each sub-head· for the budget year as 
given ~n present Part II-A among circles of account. This 
is useful mainly for purposes of appropriation audit and to 
a slighter extent of administrative control, but it can be 
included in the volume placed befote the legislature if desired. 

(d) Foot-notes would be given where appropriate showing details 
with regard to new services and creation of new posts of 
sufficient importance. 

t e ) Annexures will be added to each demand showing for the 
two heads 'pay of officers' and 'pay of - establishment ' 
the !otal numbers and cost in the budget year and in the 
preVIOUS year. 

(f) As regards pay of officers, details by types of post, but not 
by circles of account, would also be given. The general 
structure of the demand would be as in the form attached. 

5. It is hoped that the Public Accounts Committee will be prepared 
to accept th~se propo&&ls in principle. The details will be worked out as 
SOOn as possible in full consultation with the Auditor General, and a 
tikeleton form t"irculated to members of the Public Accounts Committee 
later. 

Demand No. 
I as at present 
II-A (to be called II) as at present 
II-B and III (to be called III) to be modified as 

below. 
Circles of account 

as in n-B Total 
Sub-heads 
as in II 1. 2, 3, 4, 5, etc. 

~rotal 

,-Vote..-Includes expenditure on following new services :-
• • • • • • • 

-
ANNEXURE. 

Dftails of pnwision UM6f' Pay of Officers mad PaI!J (Jf .dabUsllmeftf. 
Numbers. Amount. 

1940-41 1941-42 1940-41 1941-42 
Revised. Budget. Revised. Budget. 

Pay of officers. 
Pay of Establishment. ... . 
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APPBImIXXID. 

Bote on the CODCe88ionallowed on multiple addreaa Press Telegrams. 

At the meeting held in August 193!J, the Public Accouuts Committee 
in dealing with the quE$.ion of the losses of the Posts and 'l'elegrapha 
Department in the transmission of Press Telegrams observed as follows :-

•. The proper approach to the question lay in deciding what reduc-
tions in concessions already granted, could be justified on iinancial and 
administrative grounds. While it was recognised that it was in the public 
interest that Press Telegrams should be sent at a c'heaper rate than ordinary 
telegrams, the practical determination of the extent of the concession was 
a difficult matter. One concession, namely, the concession in the case of 
multiple address press telegrams by which copies of the same pres.~ message 
eouid be sent to different places on payment of a small copyiug fee only 
appeared to the Committee to lack justification. The Committee, there-
fore, desired that the question of revising the multiple address conceSbion 
which it was understood was already eng~ the attention of the Pl)sts 
and 'felegraphs Department, should be examined with a view to ascertain-
ing the possibility of some curtailment of the concession, and a report 
made to t.he Committee next year." 

2. It ha~ been estimated that if the concession were to be completely 
abolished, that is to say, if press telegrams addreHSed to ,}i{ferenr ~tntions 
are to be cha.I:ged at the fuB press rate and the copying fee &pplied only 
to the additional copies in the ~ame station, the increase in revenue from 
multiple address press telegrams would be about Rs. 4 lakhs in one year 
on the assumption that the volume of such traffic will remain 1.maffected 
even with the increased charges. The complete abolitioll of this eOllCes-
sion would, however, impose a sudden and fairly heavy burden on the 
press and those supplying it with news. A modified prop~ was, t here-
fore, considered. 
For the first copy to each station after 

the first, subject to a maximum of 
six stations including the first. 

For each additional copy in the same 
station. 

Half the charge for the first 
statii)D subject to a minimum 
of five annas for each message. 

Copying fee as at present. 

N ok.-Wbere the telegram is to be &eDt to more than six stations, the eopy for 
the seventh station will be treated as a fresh message for the purpose of caleula-
tion of rates. 
It is estimated that the additional revenue likely to accrue by this modifica-
tion in the concessional rate will be about Rs. 1 lakh in a year provided 
there is no fall in traffic. This amount of BB. 1 lakh represents, of course, 
the extra cost imposed on the users of the multiple address concession, w., news agencies newspapers and press correspondents. If, however, 
the traffic fell owing to the modification, the estimated extra revenue of 
Be. 1 lakh would be reduced. 

3. It was recognised that the present concessions cannot be justified 
as a permanent measure and Government believe that the modified pro-
posals mentioned above could 8uitab1y be introdueed if conditions were 
DOTDlal. But the press hAR recently bpen f.:ubjected to extra charges in 
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other ways and the value of the dissemination of news is specially high 
at present. Government are therefore reluctant to withdraw at this 
moment a privilege enjoyed for many years and consider that the modifica-
tions indicated above may be introduced when circumstances ha"'l7e so 
changed in other ways as to render the modification of the present charges 
desirable. • 

4. A statement showing the volume of inland press and non-press 
traffic and estimated revenue therefrom in the last five years is attached. 

5. The matter was also referred to the Standing Advisory COJll-
lilittee at its meeting on the 19th March 1940. The Committee agreed that 
in yiew of the present conditions no change should be made in the existing 
charges. As to the modifications in para. 2 above proposed to be hrought 
m when conditions become normal, the majority of the Committee did not 
wish to come to any conclusion. 

Statement of Inland Telegraph Traffic and Revenue (Estimated). 
Inland traffic excluding 

Year. press. Inland preas traffic. 
No. of Tele. Revenue. No.oftele- Revenue. 

grams. grams. 
R8. Re. 

ltU·35 including Burma 14,273,842 1,54,23,064 649,289 5,74,204: 

1936·36, including Burma 14,365,058 1,51,84,539 631,427 6,35,325 

1936-37, including Burma ... 14,920,962 1,54,20,660 637,607 6,09,528 

1136-37, excluding Burma 13,510,029 1,38,4.0,315 577,316 5,47,060 

1937·38 13,169,584 1,37,67,647 572,44.0 6,73,232 

1.·39 13,159,746 1,33,69,231 44.0,325 5,86,006 
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APPBImIX XlV. 

Bote on procedure for making budget provision for POItIlDd Telegraphl 
works expenditure. 

In paragraph 79 ot their Report on the Accounts for 1937-38, Volwne 
I, Part I, the Public Accounts Committee recommended that budget provi-
sion for works expendit~ should, as in the case of civil works, be made 
only after consultation with the technical department. 

2. In the Posts and Telegraphs Department capital works are classi-
fiec.l under three categories, namely, (1) buildings, (2) apparatu8 and 
plant, and (3) lines and w ir~. 

3. So far as items (2) and (3) are concerned, the Department is 
itself the technical department concerned and provision in the budget is 
made in consultation with technical officers of the Department. 

4. As regards buildin~, the technical departments concerned are 
either the Central Public Works Department or the Provincial Public 
'V orks Department or the l\filitary Engineering Service. '£he existing 
orders of Government are that in connection with all items of works 
expenditure the administrative department concerned should obtain a 
careful estimate from the Public Vlorks Department of the amount likely 
to be spent during the financial year before suggesting the inclusion of 
tlpecific figures in the budget. It has been the practice in this Department 
to have preliminary estimates of cost prepared in some cases, by its own 
offic(>rs on ~he basis of Public Work." Department's BChedul.} ratc~ and in 
nthf-r cases by the Public Works Department or Military Engineering Ser-
vice and after the work was approved and budget provision made, detailed 
plans and estimates were obtained from the technical department!) ('on-
eerned. This practice was followed because in many cases the Public Works 
Department or the Military Engineering Service were not prepared to 
undertake the new work of detailed plans and estimates unless there was 
budget provision for the work. Orders, however, exist requiring the 
Public Works Department or the Military Engineering Service to under-
takf' detailed plans and estimates, it being provided that if the \vork is 
later not taken up, the departments would be paid for the labour involved 
in preparing the plans and estimates. In some cases the period between 
the administrative approval of the project and the provision in the budflet 
is insufficient to obtain from the technical departments concernp(1 the 
nece~-sary infonnation regardinf! the amount likely to be Rpent in 1he 
financial year. It is. however, recognised diat the present procedure often 
le.ad~ to budget provision being made in excess of what is likely to be spent 
in the year. 

5. The Department will. therefore. in future see that wherever practi-
cable. the views of the technical department are obtained before budget 
proyi~i\n for WOl'kR expenditure h~ made. Where this i.; nllt pn~sihlelue 
to any particular rea~nq. a pa.rt of the cost of the work. based on previoul 
experi{"nce of Rimilar cases. will be provided in the bud~et with t.he approval 
of tho Finance Department. 
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APPBNDIX XV . 

• emorandum on capital expenditure on Post Office bUlldings a.nd 
B.. M. S. va.ns. 

In para. 88 of their Report on the Accounts of 1937-38, the Public 
Accounts Committee observed that the system ofocharging capital expendi-
ture on post office buildings ann R. }f. S. vans to Central Civil Revenues 
and not to borrowed funds was anomalous and desired that this matter 
8hould be looked into. 

2. It may be observed that the practice of charging the cost of depart-
mental buildings to Revenue and not to borrowed funds is a long standing 
one and although the matter was fully considered at the time of com-
mercialisation of P. and T. accounts and subsequently at the request of the 
St&.nding Finance Committee in their meeting held on 26th January 1933, 
it has been thought desirable to continue the existing practice. The policy 
of the Government of India is to meet from borrowed funds, thf' cost of 
(Inly those assetc; which can be regarded as clearly and directly reproduc-
tiYf>. ...:Uthough post office buildings and R. M. S. vans can in a sense he 
regarded as essential to produce revenue, it can hardly be held that they 
}}re directly remunerative. The existing practice is. therefore, in com.:;o-
nauee with the g-eneral policy of Government in 'his matter and need not 
be changed. 

. 3. So far as the Post"i and Telegraphs Department is concerned, the 
pre".{mt practi(l.e makes no difference to that Department as all such 
"xpenditure is debited to the capital account of that Department. Further 
the present practice has not seriously prevented the provision of necessary 
fnnds t.o the Posts and Telegraphs Department for postal buildings nor 
has it imposed any serious burden on Central Revenues. From the 
{Jurrent year, .however, the practice has been slightly chan~ed ami the 
expenditure on all postal buildin~ costing not more than Rs. 20,000 each 
i'i debited to Post.s and TelegTaphs revenues. This will reduce the burden 
on Central Civil R.evenues for financing this expenditure and will at the 
same time relieve P. and T. Department of the liability of meeting interest 
and depreciation charges thereof. 

4. The statement below indicates the expenditure on Post Office build-
l~ durjn~ the la~t fh'e ~'ears ann in Bud,:ret Estimate 1940-41. 

SI(1teme·nt .~hou."l·ng capital outlay on Pnsi Of!i('e bu.ildings and R. M. ,~. 
Van.~ fina!!ced frnm nrdinary rM'Ml1te.~. 

Year. 

1935-36 
1936-37 
1937-3R 
1938-39 
1939-40 (up to 1flareh Final) 
1940-41 (B. E.) 

Aetua] grOC:;!=I pxplC'noi~ure 

during' tbf" y<,sr. 

Re. 
3.03.000 
3,77.000 
3,89.000 
4,15,000 
2,34.000 

53,000 
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llemorandum on the :Revision of the -&moant of OontrlbuUon to the 
Renewals Reserve Fund of the Posts and Telegraphs Department. 

In pursuance of tM decision reached at the meeting of the Public 
ACCOUll~ Committee held on 20th August 1935, ~e Committee were 
informed in the following year that with effect from the lst April 1936, a 
Renewals R:eserve Fund had been substituted for the Depreciation Ueserve 
Fund, the annual contribution to which was fixed at Rs. 25 lakhs for a 
period of 5 years whereafter the position would be re-examined. As was 
subsequently explained to the Committee the annual contribution was 
reduced to 23,05 after the separation of Burma and Aden from India. 

2. The question has now been reviewed, taking into consideration the 
annual contributions to the Fund, withdrawals from the Fund to meet the 
cost of replacement and abandonment of assets and the additions to the 
capital at charge in the last 4 years and in 1940-41 based on that anticipated 
in B. E. 1940-41. The following table gives the relevant figures :--

Year. 

1936-37 

1937-38 

1938-39 

1939-40 

1940-41 (B. E_) 

Balance at the 
credit of the 

R. R. Fund in 
the~ 
of the year. 

3,03,81) 

2,83,3It 

1,89,14t 

1,9.),91 

1,98,06 

Amount of Amount of 
annual withdrawal 

contribution. from the 
Fund. 

2.),00 21,8~ 

23,13 15,30 

23,13 16,36 

!1,05 20,91) 

23,05 ~2,69 

-Excludes Burma and Aden (1,38,83). 

Balance at Capital at 
the credit charge of 

of the Fund fixed 
at the end aaaet.8. 
ofth~ year. 

3,00,92 17,62.71 

2,91,14 16,71,88-

1,95,91 17,07,03 

1.98,06 17.36,06 

1,98,42 17.59,70 

t Excludes 23,61 from the figure adopted for 1936-37 being the credit pertaining to Burma 
and Aden owing to their aeparation from India on 1st April 1937. 

Pneludea reduction of 1,02,00 repreaentiDg withdrawala made to meet arrear preu loaee. 

In view of the substantial expansion of the capital at charge which is 
like1y to go on expanding due to development of the activities of the Depart-
ment and of the rising proportion of withdrawal from the Fund to meet 
larger demands for replacements by apparatus of modem type of wasting 
assets specially in respect of telephone and radio, it bas been decided with 
the concurrence of the Auditor-GeneTal that file annual contribution 
should be fixed at Rs. 25 lakhs p. a. for the next five years. At the end of 
that period the position win again be re\'iewt'd in the light of the experience 
gained and the contribution revised. if necessary. It is considerP-d that 
this amount would provide fOT all ('xpendilUrf' on r~new81~ and replace-
ment.s and would also leave a sufficient ma.rgin for additions to the reserve 
so BE' to provide for the increasing capital of the Departmf'nt anit ~()r un-
expected factors of obsolescence and accident. 

The question of distribution between the different branches of the 
Post~ and Telegraphs Department of the proposed contribution will be 
coJJf~idered in consultation with the audit authoritif'l' at thp ~nd uf thi8 
financial year. 
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APPENDIX xvn. 
Report on the question of amalgamating the India. Store Department, 

London, with the Stores Department in India . • 
lhe Public Accounts Committee at its meeting held on the 2nd .July 

1934, suggested that the question of amalgamating the India Store Depart-
ment 1D London with the Stores Department in India should be considered. 
In pursuanee of lhis suggestion Sir James Pitkeathly, the then Chief Con-
troll£"r of Stores, Indian Stores Department was deputed early in 1936 to 
make a detailed examination of the London Store Department and to sub-
mit a scheme for its amalgamation with the Indian Store.~ Department. 
His report was receh'ed by the Government of India i.n July 1938. 

2. Sir James Pitkeathly after consideration of all aspects of the case 
came to the conclusion that the amalgamation of the India Store Depart-
ment, London, with the Stores Department in India· was impracticable. 
'rLe High Commissioner for India and the Director-GeneraL India Store 
n"'partment. London. who were consulted in the matter also expressed the 
same view. 

3. The Government of India have, after a very careful consideration, 
crone to the view that the conclusion reached by Sir James is a correct one 
2nc. have accordinJ!I~· oecided that the present arrangement should con-
HDU€.. 
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APPENDIX XVIU. 
:Report on the staff employed in the Central Public W arks Department~ 

As p~'omised in paragraph 2 of the interim report presented to the-
Pumic Account.~ Commit(jee last year, the following furt.her report on the 
~1all employed in the Central Public Wor&' Department i.s submitted for 
the Iuformation of the Committee. 

~. With effect from the 1st April 1940, the execution and maintenance 
of aJj central civil and aviation works in the varioU6 provinces, except the 
C . .1'. and Bera·r, North-West Frontier Province, Assam and Orissa, have 
beell taken over by the Central Public Works Department, and a permanent 
cll'de of superintendence with 3 divisions at Calcutta, Bombay and Lahore-
has been constituted. This is an important administrative change a·nd, in 
orti('r to set the new organization in working order, the former Chief 
En~llleer, Mr. F. T. Jones, C.I.E., who has had a special knowledge of this 
sehtme, has been temporarily re-employed on contract as Consulting 
Eng.tneer with the Government of India for a period of one year with 
effrct from the 30th July 1940. The Consulting Engineer will also be 
in tharge of rent control cases and the allotment of residential and office 
accommodation. The superior staff in the Central Public Worb Depart-
ment now comprise 1 Chief Engineer, 1 Consulting Engineer (temporary), 
4 Superintending Engineers (3 permanent and 1 temporary), and 15 divi-
sional officers (12 permanent and 3 tempora·ry), distributed as shewn in 
.A nnexure I. 

3. Permanent staff.-During the current financial year, the 4 per-
manent Delhi Divisions will spend on an average R..;;. 8·5 lakbs each, n~ 
against the anticipated annual expenditure of B.s. 8 lakhs per annum 'when 
th~y were first constituted in 1930, while the anticipated works expenditure 
of t.ne Viceregal Estate Division is about &. 10 -3 lakhB. The current 
year's works outlay in the 7 outlying divisions is approximately as. 
foHowE. :-

Rs. 
lakhs. 

Ajmer Division 8 
Indore Division 5 
Simla Division 4·9 
Dehra Dun Division 10-3 
Bombay Division 16·2 
Calcutta Division 16·1 
Lahore Division 10·5 

The amalgamation of any of these permanent divisions is not con-
sidered practicable. particularly so in regard to the outlying divisions: 
owing to their geoJ!raphical situation and to the peculiar conditions obtain-
ing in these areas. 

The Government of India have examined afresh the need for the 
surerior specialiBt posts of Consulting Architect, Electrical Engineer and 
the Superintendent, Horticultural Operations, discussed by the Committee-
in 1938, and they are satisfied that aU these P08i'B are neces.~ary. The last 
two are treated as divisional charges, and the anticipeted works expendi-
ture in th~ charges is Rs. 6·6 lakhs and B.s. 5·2 lakhs, respectively. 

The Consulting Architect is being continuoU81y employed on the pre-
parhtion of projects. 
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The employment of private Architects would be nearly six times as 
~xpel1sive as tLat of the present organisation. Under the present arrange-
mea t, Government save the fees which would be payable on account of 
wcrk which for some reason or other does not materialise. 

4. Temporary stafJ.-The Construction Divisim will undertake 'works 
(·o.sting about Rs. 12·9 lakhs, which include the construction of residentid 
qUal tel's for clerks and inferior servants and of an Upper Air Observatory 
ill lJelhi. The works outlay of the Delhi Provincial Circle is about Rs. 30'9· 
JakL~, of which B.s. 6 lakhs will be spent on the Delhi Improvement Trust 
~c:UCIJ!.es. The Construction Division and the Delhi Provincial Circle are 
exp"'cted to be fully engaged, and they have been sanctioned till the 1st 
l\h.r(:h 1941. Owing to the prevalence of serious famine in Rajputana, a 
separate division for the exec"Q.tion of famine relief works has been created 
h,r a period of 8 months from the 1st February to the end of September 
1940. This division will not be retained longer than is absolutely neces-
l4ar~· and its cost is met from the Famine Relief Fund. 

3. Excluding the Famine Division there are now 14 divisions in the 
Central Public Works Department, as against 16 in 1938 when the first 
rep(,) t on the subject was submitted to the Committee. Two temporary 
divu,ions, namely, the Delhi Aviation Division and Special Division No. II 
hay€. been abolished during the course of these two years. In addition, as. 
~tak,d in the last interim report, it has been found possible to convert the 
pf l'ruanent divisional post of Engineer Officer in the Civil Aviation. 
Directorate into that of an Assistant Executive Engineer, and to effect a 
saving Df Rs. 10,000 per annum by the appointment to the post of iAd_ 
ministrative Officer of a junior I. C. S. officer on a lower SC8:le of pay. The 
total economies expected as a result of all these changes amount t() 
approximately Rs. 90,000 per annum. The establishment charges of the 
Central Public Worb Department, based on the actual expenditure in-
cm'red by the Depa·rtment during the 4 years 1935-36 to 1938-39 'work out 
at .1.5·8 per cent. A comparison of this figure with the establishment 
clu~rges leviable on central civil works by provinces shown in Annexure II 
points to the conclusion that the Central Public Works Department is run 
'wan reasonable economy considering the large area to be covered and the 
scattered nature and urgency of the works. 

ANNEXURE I. 
I Circle. II Circle. Central Circle. Delhi Provincial Circle. $ 

Indore Central Division New Delhi' A' Division Bomba.y Central Pub- Provincia.! Division_ 
lie Works Division. 

Ajmer C~nt,ral Division New Delhi' B • Division Bengal ('.entral Pub- Services Division. 
• lie Works Division. 

Construction Divisiont Simla Central Division Punjab Central PUb- Special Division.t 
lie Works Division. 

Famine Division, Ajmert Viceregal Estates Divi- Bihar & U. P. Works Central Division. 
sion. 

S1*ia.li8t p08t8 treated (18 Divi8ional charges. 
Horticultural Division Electrical Division. 

tTemporary Divisions: present sanction expires on the 1st Ma.rch 1941. 
tTemporary Divisions; present sanction expires on the 1st October 1940. 
$The post of Superintending Engineer. Delhi Provincial Circle is temporary, sanction _ 

which expires on the 1st March 1941. 
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ANNEXURE II. 

Statement 81wvMag the rates of Establishment chcwg6s leviable by 
ProvtftC68, etc. 

Serial 
No. 

Name of Province. 

I M. E. S ... 
2 0entra1 Public Works Department .. 
3 Persian Gulf 
• Baluchistan (M. E. S.) 
5 Baluchistan (Irrigation Departmen') 
6 Madras .. 
7 Coorg · . 
8 Bombay 
9 Sind 

10 Bengal Presidency Circle 
11 :Bengal Other Circles 
12 Punjab .. 
13 Bihar · . 
14 on.. · . 
16 Central Prom.ce. 
16 North. W. Pron~ier Province (Ageneiee) 
17 North· Wed Fromier Province (Provincial) 
18 United Pro.iDeM .. 
19 Allam · . 
JO A. & N. TeJande . . .. 

. . 

Whether fixed Establiabmen ~ 
rates or (percentage). 

pro rtII4. 

Par eent. 
· . Fixed 23 

" 14i .. 26 

" 23 

" 21i .. 17. 
,. 171 

· . Pro t"CHcI 24 

" 24-
Fixed 13. 

" 23i 
,- 17t 

Pro naIG 27 

· . FiDd 27 

If !li .. 20l .. 20 

" 191 

· . Pro t'CIla ~S 

· . Fixe..! j31 
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APPDDD :XIX. 

Not e on the allocaticJD· of BcolesiaBtical .Oharges. to the' Civil, the Defence 
and the Railway Estimates, 

}l.eference para. 2 of the proceedings of the Military Accounts Com-
mittee, dated the 9th August 1939. 

1 he basis of allocation of ecclesiastical expenditure is still under eon-
~jdtration. Draft rules for toe allocation of· the effective cha·rges have 
alruidy been framed ano tentatively accepted by the Departments con-
('':>l'lled, But considerable difficulty is being experienced in apportioning 
per~jonary charge.l:i. The Auditor General, is however, being requested to 
suggest some simple and reasonably correct method for the allocation of 
penSIOnary charges and to frame rules for the purpose. ~ soon as thi<.; is 
f;etUc.d, the budget and aceounts will be prepared on that basis. Every 
enJeavour is being made to bring the revised alloc8;tion into operation with 
eif,-ct from the nextfinancia·l year. 
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DPUnu: XI. 
Rote OD Revisioll of' Army Begu1atioDl. 

Reference. paragraph 3 of the proceedings of the Militarv Accounts 
(:ommittee, 1939. Co .' 

2. The present arrangement is that responsibility for the maintenanc~ 
and periodical revision of the pl'imary regulations is distributed between 
the Defence Department and the lfilitary Finance Department a~ shown 
\)ej(,w :- • 

(a) Defe'lwe Deparlmtfflt. 

(i) Regulations for the Anny in India (Rules). 
(ii) Regulati()l}B for the Royal Indian ~avy, Volume II. 
(iii) Regulations for the Sea Transport Service. 
(iv) Ecclesiastical Rules. 

(b) Military Ji'i'MftCe Department. 

(i) Financial Regulations for the Army and Air Forc~. Parts I 
~dn. . 

(ii) Financial Regulations for the Royal Indian Navy. 
(iii) Pay and AllOWaIl(.,>f' Regnlations for the Army In india. 

Volumes I and n. 
(iv) Pay and AllowancPA-"\ and Pension Regulations for the R. l. N. 

(Regulations for the R. I. X., Volume I). 
(v) Pay and Allo'wance Regulations for the Air Forces in india. 
(~i) Pension Regnlatiow; for the Army in India. Parts L II and 

III. 
(vii) Passage Regulation~. India. 

(viii) }Iilitary Leave Rulp,s~ Part I-Rult-s (Part II contains ad-
ministrative in.structions). 

(n) BegulatioDtij for Civilians paid from Defelice Service Esti-
ma~. 

3. Owing to the outbreak of war, there has been some dislocation in the 
worK of revisIng Regulatiow; and, for a period the work was in abeyance 
due to sta1f being employed on more urgent work. Moreover, the India 
Offiu, because of war pre-oocupatiolUi, have not been able to deal with codes 
wfuch require the Secretary of State'8 approval with that ex.pedition usual 
in normal times. Nevertheless, real progress has been made. 

4. The present position (J nne 1940), in regard to the progress on the 
revi&lon of the more important RegulatioDB since the last year is outlined 
bell)W-

A. Work in Jumd. 
(i) Pemm Begulaticm, for 'tle Ann.y in Ifldta.-Theae had been 

prepared in three volumes and work was practically eom-
pleted. Owing, however, to the introduction of revised pen-
sions for officeI'K of the Indian Army following on corres-
ponding changes made for officers of the British Service, it 
was found neees.s&ry to embody the new pensionary oondi-
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tions in the Regulations. This has been done and the Secre-
tary of State's approval has just been received. The three 
volumes are now ready for final printing off. 

(ii) Pa."iSagf Rf'(j1t1af1'r)f/s.-A draft of Part T containiug rules deal-
ing with pas~ages out of India has been prepared but, aB the 
revision of these rules ean only be clA-ried out in close con-
~ult.ation with the administrative authorities, little progress 
ha.~ heen made during the past year owing to the preoccupa-
tion of Branche." at Army Headquarters with more pressing 
matters; work on the Regulations generally has, however, 
continued. Such of the parts a8 lend theID.8elves to revision 
independently of the main eode. e.g., the rules governing thf 
grant of' passage concessions to the various categories of 
Defellee Services personnel are being revised and 'will be 
issued as separate self-contained pamphlet.~ from time to 
time. 

(iii) Financ'I:aZ Regulations, ParlI.-The basic portion Of this publi-
cation has been prepared and the Secretary of State'r: 
approval hRl' just been received. 

B. Regula.tions rema.ining to be ta.ken in ha·nd. 
These are :-

S,wial 
No. 

Name. 

(a) By the Defence Department. 
( i) Regulatioru; for the sea 

transport service. 

(ii) Regulation.." for the 
R. I. N .. Volume II. 

(iii) EcclesiBBtical Rules. 

Remarks. 

Expert Nayal a.~istance which can-
not he spared during war, will 
be required for proper revision 
of this book. Therefore, it has 
been decided to reprint the book 
tu meet requirements during the 
war with amendments since 
iB.'med and slight alterations only. 

'rlw revised edition of this publi-
c.ation was produced in 1938. 
Further revision of this regula-
tion has been held over as great 
changes are rapidly taking place 
in tJIe R. I. N. as a result of the 
new expansion scheme. 

Was last printed in 1932 and is 
now very much out of d&te. 
The quinquennial retrenchment 
of ecclesiastical expenditure 
desired by the Secretary of State, 
however, now falls to be under-
taken and as this is likely to take 
time, the revision of the rule. 
will have to be postponed· till 
finality is reached on the re-
trenchment. 
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No. 
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(b) By the Military Pinan,ce Department. 
( i) Finaucial Regula·tions for 

the Army i in India, 
Parts I and II, except 
basic portion . referred 
to in A. (iii) above. 

( ii) Financial Regulations 
for the Royal Indian 
Navy. 

(iii) Pay, allowances and pen-
sion Regulations for 
the R. I. N. 

(iv) Pay a·nd Allowance Regu:-
lations for the Air 
Forces. 

( v) Regulations for Civilians 
paid from Defence Ser-
,rice . .; Estimates. 

.... 

.... 

~ draft has been prepared and 
revie'wed by the Controller of 
Arcount"i coneerned. Work is 
near]y complete. 

A draft hit'S been prepared and 
sent out tor review by the ad-
,111 i nistrative and. accounts 
authoritie!' concerned. 

5. tJide by side with the work of producing new book.~ referred to 
ahO\'£, which may be described as original revision work, individual rules 
in the various codes are under constant and critical review and consider-
able work has been done during the year on improvements. such as the 
rev..aon of rules whit>.h were faultily expressed and the reconstruction of 
th~ which were badly drafted. or Arranged in wrong or confusing relation 
to other relevant rules. 

6. In all this work, the Director of Audit, Defence Services has, in 
aeecrdance with the revised ~ystem of working referred to last year, taken 
Iln active part. 
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APPDDIX XXI. 

Note on Simpli1lcation of headings in the Defence Budget. 

With reference to' the cQncluding sentf.'nce O'f Para. 6 O'f the Pro-
("eedings Qf the Military ACCQunt~ CO'mmittee O'n tlte aCCQunts O'f 1937-38, 
prQPQsals fQr the simplificatiO'n Qf the headings in the Budget were drawn 
up and are under consideratiQn by the Administrative and Financial 
AuthQrities. There can be no doubt, that by re-arrangement of heads 
and eliminatiQn Qf many Qf minO'r importance, a substantial reductiQn in 
the total number Qf heads under which the Defence Estimates are nO'rmal-
ly exhibited is possible, withO'ut any saerifice Qf financial eQntrQl. 

Owing, hO'wever, to' the O'ntbrt'ak O'f the war and the special arrange'-
ments agreed UPO'n for the allQcation of expenditure between His Majesty's 
Government and the GO'vernment Qf India, the Budget Estimates for 
defence expenditure to be met Qut of Indiall Revenues will, fO'r the 
periQd of the war, contain only the following MajO'r, Main and Sub-
lIeads :-

Major Head 58.-Effective-
Main Head 1.-NO'rmal cost O'f Defence Services. 
Main Head 2.-Lump prO'vision fO'r increase in prices. 
Main Heail 3.-War Measures chargeable to' Indian Revenues. 

Sub-Head A.-Certain measures Qf Military Defence. 
Sub-Head B.-Certain measures connected with Air Defence. 
Sub-Head C.-Certain measures connected with Local Naval 

Defence. 
Sub-Head D.-Stores. 
Sub-Head E.-WQrb. 
Sub-Head F.-Miscellaneous. 
Sub-Head G .-Waziristan. 
Sub-Head H.-Payment to' His :Majesty's Government O'n account 

of extra cost of External Defence Troops. 
Sub-Head I.-Expenditure in England. 
Sub-Head J.-Exchange. 

Major Head 59IXLVIII.-NQn-Effective. 
2. The questiQn Qf simplificatiQn Qf the peace-time Defence Budget 

has therefQre lQst its urgency but will be pursued as far as present CQn-
ditjo~ permit in Qrder that the conclusions reached may be carried into 
ejpoot after the war. 
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... on wons eatiJD~ of the .. Be 8. 
The reaaoru; for and the means of avoiding variatioru; between the 

eHtimates and tht' actual costs in respect of works were discussed at the 
last Chief Engineers' (;onference. 1'hese va~i&tions were attributed 
mainly to the fact that under the present system of framing of a pro-
gramme for works and fin&llcing of these, an interval of more than a 
year obtains between according of administrative approval to a work and 
its commencement. III thi~ interval the market prices change and, in 
certain cases, the policy regarding the scope or location of the work 
changes. Th&:re changes affect the completion cost, 'vis-a.-vis, the amount 
originally approved. Certain proposals for reducing the variations in 
question were mrde and considered at the Engineers' Conference, and 
it was eventually agreed that the E.-in-C. should investigate the 
possibility of introduction of thl' Home system of framing of 
t'Btimates for administrative apprO'\'al. Uuder this system administra· 
tive approval is accorded on an approximate estimate which it; prepared 
more on the lines of the Project estimates in India. Detailed estimateR 
are only called for in respect of lSuch items of the approximate estimate 
as are deemed to require them. Under this system, the amount of work 
iuvolved in the preparation of project ~timates is reduceu. This shorteJl8 
tl!p interval between approval to the estimate for the work and its com-
m~ncement and thereby contributes to closer approximation between th(' 
or-iginal appropriation and the aetual expenditurt>. 

2. The E.-in-C. has had tht> mattt>r undt'r active l'ollsideration, but 
O'Aring to his pre-oecupation with 'war works he has not Iwen in a positioll 
to formulate and make definite proposals on the point. The matter has. 
for the time being. lost iUs immediate practical interest. as during tht:> 
period of the war, onl~· tftgent works considered necessary for the pro-
sceution of the war will be carried out. Long term planning which obtains 
in peace and which leads u> the situation which it iR sought to remedy. 
will, for the rur.st part, be suspendf'd. It has been agreoo that for war' 
worb where time does not admit of a project estimate being prepared. the 
sanetion of the competent financial authority will be accorded on an ap-
proximate estimate whieh will be prepared with the same accuracy as is 
associated with approximate estimates prepared in England. 

(' 
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APPBIfDIX xxm, 
Note on Disposal Organisations. 

Since the inauguration of the Central Disposal Organisation, the 
term " Private Treaty Sale" has been used te include all sales other 
t.han by Open Auction. Sales, other than by Open Auction, are however, 
normally effected by calling for open or limited tenders, sales by cal1in g 
for a tender from 8 single perSOll or firm being rare. 

2, As the term " Private Treaty " conveys the impression that the 
(~OInpetitive element is missing, which is not true in the case of sales by 
teuder. it has be-en decided to classify future disposals under the three 
categories shown below :-

(1) Auctioll.-Meaning public auction. 
(2) Oompetitive Tender.-Meaning sales effected through contracts 

based on open or limited tenders. 
(3) Private Treaty.-Meaning a sale based On offers written or oral 

from onE> person or firm. 
a. Experiments carried out in 1939-40 showed that better average 

I n·i<·es were on the whole obtained by the sale of Gunny Bags and Type-
writers b)Y Auction than by Competitive Tenders. 

4. Waste. Scrap Metals and Machinery are sold both by Auction 
and by Competitive Tender. Owing to the wide dispersion of accumu-
lations of Metals and Machinery which cannot be used by Ordnance 
Factories. it has been found that the best method of selling these commo-
ditil'~ in peace time is b~Y the preparation of lists showing the location of 
the meta,ls and calling for tenders from the trade. The sale by Auction 
of small quantitie."i of waste metal aU over India does not always attract 
t Ill' big buyer. 

5. In general, whenever it is possible to sell stores by Auction this 
is done. Sale by private treaty is adopted only when sale by Auction 
or Competit.ive Tender is uneconomical. 

, 

L21Q'inD.-962-J2·9-4O-GIPS 
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